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EDITORIAL NOTE 

The first articJe published in the present issue of the Journal is 
(m "Nehru-a True Democrat" by Shri R. Venkataraman. Vice-
President of India and Chairman of Rajya Sabha. Sharing his 
thoughts on the unique bonds which united Jawaharlal Nehru with 
the people of India, the author recalls that it was in Jawaharlal 
N'ehru that the past, present and future had mingled so elegantly 
and to such fine purpose. According to Shri Venkataraman, Nehru's 
true democratic temperament wa,s reflected in the philosophy of 
evolving a national consensus on basic issues and implementation 
of agreed proposals. He calls Nehru a "democrat of democrats, so-
cialist of Socialists and a unique phenomenon, an answer to the 
challenge of our times". In conclusion he wishes: "May Nehru's 
path of working not just for but with the people of India be our 
path always. And may the Years of the Rose be not just a memory 
but a living inspiration." 

In the second article on "The Speaker and the 'Question Period", 
Mr. Speaker Tan Sri Dato Mohamed Zahir of Malaysia recounts the 
gradual growth of the Question period as an institution common to 
all parliaments of the Commonwealth. Referring to the problems 
faced by a Speaker during the Question period, Mr. Zahir makes a 
particular mention of the discretionary powers of the Spf'aker with 
regard to inadmissibility of Questions in various parliaments in 
general and with special reference to the Malaysian Parliament. 
The distinguished author notes the increasing tendency of supple-
mentary questions becoming longer and longer and narrates his ex-
periences of usinf; his discretion to allow only precise and specific 
sllpplementaries. 

The third article on "Estimates Committee in Retrospect: Need 
for Procedural Reforms" by Shri B. K. Mukherjee, traces the deve-
lopment of precedents qr conventions and expertise pertaining to 
the Estimates Committee of Lok Sabha wHich fashioned it into a 
powerful instrument for financial control. Referring to the deba,te 
for making innovations in the Committee procedure, the author says 
that the pa-ocedure as evolved so far has stood the test of time. 
He, however, feel:;; that the Parliament may, if it thinks fit; consti-
lute a Select Committee on Procedure on the lines of the House of 
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Commons Committee appointed in 1976, to have a closer look into-
the structure and functioning of committees. Since the existing. 
Rules of Procedure and Conduct of Business in Lok Sabha do not 
permit any such part of t:he proceedings to be made public which 
are not laid on the Table of the House, he suggests for a relaxation 
of the rules so that "the verbatim proceedings may be considered 
as declassified documents after the expiry of ~ stretch of time, 
which may be ten years, or the life-time of two Lok Sabhas." 

We congratulate and extend our heartiest felicitations to Shri 
M. M. Jacob on his election as Deputy Chairman of the Rajya Sabha. 
A feature on the election held on 25 February, 1986 has been in-
cluded in this issue. 

We also felicitate Shri Surjit Singh Minhas on his election as 
Speaker of the Punjab Legislative Assembly, and Sarvashri Bhadre': 
shwar Baragohain, Dev Raj Negi and Jaswant Singh on their ele"C-
tion as Deputy Speakers of the Legislative Assemblies of Assam. 
Himachal Pradesh and Punjab respectively. 

As usual the issue carries the other regular features viz., par-
liamentary events and activities, wit and humour in Parliament, 
privilege issues, procedural matters, parliamentary and constitution-
al developments in India and abroad, documents of constitutional 
and parliamentary interest and a brief resume of the sessions of the 
two Houses of Parliament and of the State Legislatures. 

We are constantly endeavouring to make this Journal more use-
ful 'and informative and, would always welc(}me suggestions for 
furthl.:'r improvemt"nts. 

-Sub hash C. Kashyap 



1 
NEHRU-A TRUE DEMOCRAT* 

R. VENKATARAMAN 
flndexedl --,. 

Twenty-two years ago, this day, a wonderful being passed away. 
A numbness crept over us. I, wi.th countless others had looked upon 
Jawaharlal Nehru as a leader and a lodestar. Jawaharlal Nehru 
was impatient with anything that was not rationally explicable. But 
the fa(,t that on the day his remains were consigned to the flames 
the earth shook twice in Delhi could not be ignored. We did not 
seek to interpret the natural phenomenon too much. It sufficed us 
to feel that the soil of India. which Nehru had served so truly and 
well, trembled with the rest of us. On the anniversary each yea.r 
of tbat day of infinite sadness. the people of India offer to Jawahar-
lal Nehru reverence and trl.bute. Though reverence and tribute are 
offered to many. the people of India offer him something more, 
something special. They offer him flowers of adoration. 

"Many have been admired," wrote Jawaharlal Nehru in his Will 
and Testament, "some have been revered, but the affection of all 
class(>s of Indian people has come to me in such abundant measure 
that I have been overwhelmed by it." 

It is difficult to say who overwhelmed whom, Nehru or India. If 
Nehru could feel palpably the love that the people of India bore for 
him, the reverse was equally true. The people of India were affect-
ed by him in a manner that was altogether unique. One might in 
fact say that India was in iove with him. Not for nothing did 
Gandhiji write a few days before his assassinati.on: 

~ ri f;;r~) at\1: ~ t ;;r<f~t Of;;' -ql I 
--------- ------

.Adaptfod from the Addl'.-u deliVt red by t~ authOr at a meedn, Ol'JJani~ undt-r the 
_plcee Of the Indian PIl'lIamenlry Group 0" the IZlZnd Death Anniversary Of' Shri 
Jawaharhl Nehru, on 27 May. Jg86 in Parliament Hou.e ATI'lelft", New Delhi. 
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Man is mortal and Gandhiji could not have wished for Jaw-aharlal 
eternal life blAt Man·s spirit is undying and so Gandhiji, wished for 
him a }.Iermanence as the Jewel of India. He was a Bharat Ratna in 
every sense of the term. 

I would like to share some thoughts on Nehru as the architect 
of Modern India and on the unique bond that linked Jawaharlal 
Nehru with the people of India, its evolution from incipient begin-
nings in England, through perceptions of human history into confi·· 
dence in the potential greatness of India. This evolution is indeed a 
saga, one that is not merely of interest but of eternal relevance to 
India. It is of infinite appeal to all those who believe that the 
people of Inaia de. matter. 

The past, present and future have rarely co-mil)gled so elegantly 
and to such fint:: purpose, as in Jawaharlal Nehru. If his upbringing 
at Anand Bhawan in Allahabad had given Jawaharlal an anchorage 
in conservative tradition, his exposure as a student in England to the 
bracing winds of Fabian Socialism had given young Nehru a vision 
~f the future. H~ving gone to England to do his Tripos and to 
study Law, J awaharlal found that his real interests inclined to 
political economy. Fabian Socialism dominated the intellectual 
scene in England at that time. No one interested in political thought 
could have failed to take notice of the style of thinking that came, 
in time, to be associated with the name of Harold Laski. Jawaharlal 
joined the London School of Economics and was drawn to this sys-
tem of ideas. IIi;; introduction to the basic principles of Marxist 
thought, as Nehru said, lighted many a corner of his mind. The 
tollowing classic observation of Laski's, for instance, could not but 
go home with a person of Jawaharlal's sensitivity: 

"Law. like Hfe, has its periods of change and its periods of 
conservation. It is not a closed system of eternal rules 
eleVAted above time and place. The respect i.t can win is 
measured by the justice it embodies, and its power to 
embody justice depends upon its efficiency to meet the de-
mands it encounters." 

Nehru saw at once that in India, the Rule of Law meant the law 
of British Rule. He say too that neither this law nor this rule 
was doing any good to the millions of his country. The Raj em-
bodied no Justke; on the contrary it masked the deepest injUstice. 
Nehru realised that Law which he was studyin~ had to be regarded 
as a part of life and must relate to all the other contours of exis-
tence, social, political and above all. economic. No two persons 
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have been more different from each other than Harold Laski and 
Motilal Nehru. And yet they thought alike. MotHal Nehru, at this 
time, writing to his son said "Politics are inseparable from law, 
and economics are the soul of politics." Nehru saw, with clarity 
and convictiorl, the truth of his father's advice and Laski's conten-
tion that no man can understand law who lacks an intimate acquain-
tance with economics. And here it was, at this stage, that a path 
began to open up before Nehru, a path that beckoned him irresis-
tibly. 

Back in India in 1912, his life in the upper-middle class society 
in Allahabad, did not prevent Jawaharlal Nehru from watching 
world events with keenness and understanding. What was even more 
important, Jawaharlal was able to relate world events and trends to 
the Indian situation with a clarity that was unique. For instance, 
1917 saw the Russian" Revolution and 1917 was also the year of the 
activity for Home Rule, under the leadership of Dr. Annie Besant. 
Expelled from Bombay and then from the Central Provinces, she 
was finaliy interned. Jawaharlal signed up ail one of the Joint Sec-
retaries of the Home Rule League in! U.P., with MotHal Nehru as 
President. "Home Rule has come and we have but to take it if we 
stand up like men and falter not", so wrote Nehru, in a letter to 
The Leader. Even in his twenties, Jawaharlal had found a cause. 
What was required, "lit that stage, was for him to find a medium. It 
came to him almost adventitiously. What knowledge of the indigo 
workers of Champaran had done to Gandhiji in 1916, an encounter 
with the peasantry of Pratapgarh did to Panditji four years later in 
1929. This encounter, according to Panditji's distinguished 010-
grapher ProfessGr S. Gopa!, "gave a new and permanent dimension 
to his outlook". It also brought Gandhiji and Nehru together. If 
Laski, and Fabian Socialism gave Nehru a certain goal and an end, 
Nehru's encounter with the Pratapgarh peasantry gave him an idea 
of the means to be adopted to reach that end. Chalapati Rau, in his 
incisive biography of Nehru, says: 

As he wandered from village to village, especially in the dis-
tricts of Rae Bareli, Pratapgarh, and Sultanpur, he saw a 
new aspect of India, the terrifying aspect of peas~nt India 
to revolt. Thi<; was also the real India; the veil was lifted. 
And among the peasants, Jawaharlal found articulation 
and discovered not only the vitality of the people of India 
but hi~ own abundant vitality and caoacity for hard, un· 
relenting work. 
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Nehru saw that the Company's rule was followed by the British. 
Government had brought a many-sided deprivation to the country-
side. A new clas$ of rural capitalists and landlords which rack-rent.. 
ed the cultivator had come in. So had a new class of extortionist 
middle-men which lived usuriously on the interest on agricultural 
debts. And, like a superstructure on this misery was the fact of 
the exploitation of the countryside by what has been described as· 
"the trade capital of the mother country". Famines vi.'sited India 
with a deadly regularity. It was obvious that nature Or the failure 
of rains alone could not have accounted for all this misery. And, to 
cape it all, there was taxation. It was in this environment that 
Dadabhai Naoroji wrote his memorable chastisement-Pover.tU and 
Un-British Rule in India. Fabian Socialism gave Nehru's ideology its 
bricks, and enli.ghtened Indian opinion gave it the cement. He 
found corroborati<>n of his own first-hand knowledge of the condi-
tions of the peasantry in Dadabhai's following unforgettable words. 

And is it not a great condemnation of the present British ~d-­
ministration of Indian expenditure that the people of 
India -carmot make any wealth-worse than that, they must 
die off by millions, and be underfed by scores of millions. 
produce a wretched produce, and of that even somebody 
else must deprive them of a portion? 

Plunging into the non-co-operation movement of the Congress 
under Gandhiji's leadership, Jawaharlal Nehru acce!>ted the non-
violent methclCi not so much as an all-time prinCiple but as the only 
practicable method that was then available. Its practice also ap-
peared to suit the national genius. If he accepted non-violence, it 
was largely because of the explanation Gandhiji himself had offered 
for it. 

He wrote : Abstinence (from violenCe) is forgiveness only 
when there is power to punish; it is meaningless when it 
pretends to proceed from a helpless creature. 

And, Nehru was not one of these helpless creatures of any kind. 
It was the bravery, and even romance, implicit in Satyagt'aha that 
appealed to him. And more than anything else he was convinced 
that the Indian farmer desired a non-'v;oient revolution. 

He was absolutely convinced of the fact that a revolution was 
desired: Nehru like a wen-frliined political scientist, tried always 
to find a practical correlati,ve to establish theory and, conversely, to 
find a theoretical basis to his real-life observations. If he found the 
rural peasant of India becoming increasingly restive, he also noted 
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that this was because the country itself was becoming progressively 
more and more: dependent on land. It is an incredible fat:t that in 
t~e middle of the nineteenth century, only 55 per cent of the popula-
tion was dependent on agriculture, while at the beginning of the 
twentieth century, nearly 74 per cent of .the population had become 
dependent on the land. Britain desired that India should become a 
rural vassalage with no chance of sta,nding on it:;. own legs. Britain, 
in other words, so manoeuvred that during the greater part of that 
crucial (:entury, its colonies would miss the industrial revolution 
while it itself would industrialise and remain without a competitor. 
But Britafn was being very naive. Already seasoned in the theory 
of Fabian Socialism and in the practice of .revolutionary work, 
Jawaharlal was now poised for another ideological graduation. In 
1927, he visited Moscow along with his father and was greeted by 
Pravda as a "leader of the left wing of the Congress. I, 

Nehru. saw in the. Soviet Union a process in operation which his 
sense of justice and his sense of fiistory told him, needed to be 
adapted in India. He was only too aware that there can be no such 
thing as replication of a revolution; a revolution must strike roots 
and grow indigenously. But then, if history had prepared the soil 
for a revolution in India, could not the seeds for it be taken from 
another nursery of proven quality? India's political revolution, he 
knew, was taking its own shape in the extraordinary h~nds of 
Mahatma Gandhi. And yet, at the same time, more than any other 
political leader in India, Jawaliarlal saw the need for an economic 
revolution in India. That revolution would have to redeem India 
from the backwardness of its agrarian structure and in fact, from 
its dependence on agriculture itself. In the Soviet Union he saw 
the sinews of industrial growth taking shape. There is a lyricism 
in the following description given by Nehru of the Soviet endeavour 
at planning for both its agriculture and its industry. 

The peasant was to be brought near to industry by means of 
enormous model State farms and collective farms; and 
thf~ whole country was to be industrialised by the erection 
of huge factories, hydro-electric power works, the work-
inJZ of mines, and the like; and side by side with this, a 
host of other activities relating to education, science, co-
operative buying and seUinlt buildin~ houses for millions 
of workers and generally raising their standards of living. 
were to be undertaken. 

It was on this visit that the concept of Five Year Plans, the 
famous 'Piatiletka' as the Russians called it, caught the imagination 
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of Nehru. Apart from Russi'a, Nehru had also attended in Brussels 
the International Congress <lgainst Colonial Oppression and Im-
perialism as representative of the Indian National Congress. He 
met there some of the leading leftists of the world like George 
Lansbury, Ellen Wilkinson, Fenner Trackway, Harry Pollitt, Ernst 
Toller, Mohammed Hatta, Roger Baldwin, besides a large number of 
delegat':!s from China, Africa, Mexico and Latin America. But it 
would be important for us to remember that if Nehru became con~ 
vinced that the soluUon to India's socio-economic problems lay in 
.socialism it was "not in a vague humanitarian way, but in the scienti-
fic economic sense." Nehru saw the Planning was part of socialism. 
And so it was that the Congress set up the National Planning Com-
mittee with Jawaharlal Nehru as its Chairman. Jawaharlal Nehru __ 
included in it·-far&ightedly--not just politicians but scientists, eco-
nomists, businessmen and industrialists. There were reservations 
and even criticisms as that time. The word "Socialism" was 
anathema to many and to some even within the Congress Working 
-Committee. Eut Nehru's socialism had been launched. It was at 
.about this time that he wrote : 

The argument about success or otherwise of the Five Y'ar 
Plan is rather a pointless one. Everybody talks of 'plan-
ning' now, and of Five-Year Plans. The Soviets have put 
magic into those words. 

But it needs, however, to be understood that for him the road to 
-economic democracy ill India had to be laid by Indians, with Indians 
and through Indians, though it had to be the sociaUst road. This 
meant that India's socialism would not be authoritarian. Nehru be-
came clear on that, very early. Vio'lence whether by 01' against the 
State held no appeal to hin. And hence Indian socialism had to 
live and breathe in flet'dom, i.n decency and dignity. 

Nehru foresaw in the Spanish Civil War of the thirties of this 
-century, the beginnings of Fascism in Europe and it is with pride that 
we 1001t back on the Congress Working Committee resolution con-

-demning the emergency of dictatorships. It is also noteworthy to re-
call that Nehru declined an invitation from Hitler during one of his 
visits to Europe. This amounted to a remarkable prognostication of 
the fate that awaited Hitler's National Socialism. 

India then had to find its own way to socialism. It was after all. 
on Indian soil that Gautama the Buddha had spoken of the Middle 
Path. And it was again, India's great fortune to have had another 
messiah in our midst, who had sought to balance rights and duties 
and show equal importance of me8lns and ends. Could democracy 
and socialism not blend? DenlOcracv bv itself, as a purelv ~Qljtical 
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need could not have served India. Socialism as exemplified by its 
existing models could not, by itself, have sufficed for India. But 
Nehru fo und Democratic Socialism to be eminently feasible, both 
as a goal and as a way. The great planner, statistician and econo-
mic philosopher, P. C. Mahalnobis has in fact said "The Nehru ap-
proach t·) planning may perhaps be called the Middle Way or the 
Middle Path" Nehru explained the concept of democratic socialism 
in the following words: 

In the past, democracy has been taken chiefly to mean poli-
tical democracy, roughly represented by the idea of every 

person having a vote. It is obvious that a vote by itself 
does not m~an very much to' a person who is down and 
starving .... Therefore, political demO'cracy by itself is 
110t enough except that it may be used 
to obtain a gradually increasing measure of ecO'nomic 
democracy. 

He made his basic recommendation in clear terms: the problems 
of poverty and unemployment. of national defence and the eco-
nomic regeneration were not tu be solved without industrialisation. 
And Industrialisation was not to be achieved without science and 
technology. 

It was only natural that when history placed Jawaharlal Nehru 
at the helm of the new nation State he should have regarded the 
opportunity as a "tryst with destiny". Looking upon Parliament as 
the agency that would secure political democracy, he set up the 
Planning Commission as the agency' th~t would ~ure an economic 
democracy. The first Plan's stress was on agriculture. In the 
Second Plan, it was industry's turn to' receive priO'rity. Emphasis 
came to be placed O'n the development of heavy m~chine building, 
heavy electricals, steel and .non-ferrous metals and on energy. There 
was to be provision for three steel plants, at Bhilai, Rourkela ~ncJ 
DlJrgapur, to be starteci with Soviet, German and British collabora-
tion. 

It was at the histO'ric Avadi Session O'f the Indian National 
Congress in 1955, when, after the new demO'cracy had stabiljzeQ. 
that the Congress gave itself, formally, the creed of a socialistic 
pattern of society. It is significant that the Avadi Session took 
p1llce ~n the first years of the Second Plan. Nehru had already 
oriented the country to the socialist path by enacting the Directive 
Principles of State Policy, at the inception of the Constitution. But 

if. was from Avadi and the Second Plan onwards that a more vigor-
ous utilization of our resources, a rapid industrialisation and, most 
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important an equitable distribution of the resourres of the commu-
nity, became the country's formally declared charter and course. 
The Mixed Economy and a Welfare State emerged as a viable con-
cept. Legislation acquired a nation-building dimension and phrasea 
such as 'the commanding heights of the economy' entered not just 
()ur political lexicon but, in fact, that of the entire developing world. 
The emergence of the public sector, of land ceiling, of regulations 
on industrial monopoly, of state trading, are all facets of this same 
policy. . 

Great changes were taking place at the same time, in the world 
()f science and technology which could not but affect the ways of 
living and thinking in India. Always interested in scientific re-
search and in the progress of science and techhology as such, it was 
at Nehru's initiative that a large number of national labori\tories 
came into existence to do research in diverse fields. It was agait). 
due to his initiative that the resources were made available for the 
development of atomic energy and the exploration of our oil and 
mineral resources through the Public Sector. But as in the case 
.of his socialism, his scientific temper also required that India's 
science be adapt~d in a manner and style suited to -Our genlus and 
our traditions. 

India, with its many stages of development and problems of 
,great complexity required the State to be not merely a balanced 
one, but one -in fact, itself a balancer, a holder and promoter of 
shared interests. 

Nehru pereei ved these interests as being basically regional and 
denominational. To overcome these. he. devised the technique of 
attaining a natronal consensus on national issues. He tried to ob-
tain a broad-based agreement on basic principles and then pro-
ceeded to implement the agreed proposals. Nehru thought of the 
institution of the National Development Council which was able 
to . secure an inter-regional consensus on programmes. This CounOiI 
represented true federalism in action. Even the States 
reorganisation on the basis of regional languages was in .=ssence a 
democratic exercise, intended to fulfil sub-national aspirations. 
Nehru's assurance to non-Hindi speaking States about the use of 
English falls in thc same catcgory and has to be seen as an action 
in the best traditions of democratic federalism. 

The concern Nehru showed for the tribal people demonstrates 
his approach to the needs of backward regions and of minority 
-communities. He has said: 

'"I approached them in a spirit of comradeship and not like 
someone aloof who had come to look at them, examine 
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them, weigh them. measure them and report about them 
or to try to make them conform to another form of life." 

His inviting the tribals to the Annual Congress Sessions and the-
Republic Day celebrations reflected this approach. More tangibily, his 
ensuring that tribal rights in land and forests be respected, did the 
same. 

Again. Nehru's concern for the religious minorities in India 
showed-the same liberal attitude. A good socialist had to be a good 
-democrat and a good democrat, necessary, had to be secular. 
Khan Abdul GhatTar Khan, Maulana Azad, Raft Ahmed Kidwai, 
Sheikh Abdullah and Dr. Zakir Husain were some of those for 
whom Panditji had always the highest regard and esteem. They 
.represented, for Nehru, the truth that India has been and is inten-
ded to be a secular nation. 

For Nehru. the exploitation of anyone or any group by another 
was unpardonable. lie was equally concerned about the under-
privileged or disadvantaged people such as the women of India. 
The national movement had thrown up a number of patriotic women 
with dedication and sacrifice into the struggle in spite of the shack-
Jess that bound women by customs, inhibitions and social obloquy. 
Panditji afforded them status and position by choosing consciously 
wQmen as legislators, Ministers, Ambassadors and Governors. He 
used to insist on the inclusion of women in the State Cabinets and 
in the Legislatures. The Nehru era saw many women blossom into 
stalwarts. Nehru's role in the matter of women's rights can only 
be called pioneering. The subject of marriage, divorce and mainte-
haIlce had been very much on the public mind of late. I am, there-
fore, tempted to refer to an episode when the SpeCial Marriage Bill of 
19&4 was under consideration. I moved an amendment to the Bill to 
the effect that a petition for divorce may be presented to the dis-
tri<;lt court by both the parties together on the ground that they 
have been living separately for a period of one year or more, that 
they have not been able to live together and that they must have 
a mutually-agreed dissolution. The district court was to be em-
powered to declare the marriage dissolved after stipulated period. 
There was a great deal of discussion and opposition to this. Speak-
ing on the proposal. Panditji, had this to say: 

•• r 

The question that ultimately arises is the question that when 
two people find it impossible to get on together whatever 
the cause, what is to be done· about it? I am prepared, 
if I may say SOj to forgive not one lapse but many, but 
I am not prepared to forgive the intolerable position of 
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two persons who hate each other being tied up to each 
other. Therefore, I welcome this clause here. I welcome 
particularly the amendment that my colleague, Mr. Ven-
kataraman. is moving on it in regard to divorce by mutual 
consent. 

This is yet another example of Nehru's progressive and modern 
thinking. 

A tree, they say, is best measured when it is down. How right 
he was, how wise were his various emphases, became clear on the 
27th May, 1964. Professor Ranga had not alway,5 agreed with 
Pan<iitji and yet he said of him: 

Many things we have to say, and we had to say, in criticism. 
of his policies; they are there on record. He had many 
things to say about us and to US also, they are also OR 

record. These records could not have been there if it 
had not been for his loyalty to the cause of democracy. 
That stands to his eternal credit. 

At the other end of the pole, Shri Bhupesh Gupta, a doyen of 
Communists, said of Nehru something; that too was extremely 
significant: 

He understood more than any other leader in power the 
essential imp'ulses of human progress. He gave our 
nation an orientat~on so that it could manfully meet the 
challenge of poverty, backwardness and social injus-
tice .... 

Democrat of <iemocrats, socialist of socialists, Jawaharlal NeW"-
wa~ a uIl~q~e phenomenon, ap answer to the chaJlenge of our ti~~ . 

. The arithmetic of numbers in Parlia,ment did not require him 
to make compromises with any other group Or party. But, noneth~ 
less, he liked to carry with him the country and the Parliament and 
all reasonable points of vieW' by pa,instakingly explaining, justifyin~ 
and removing doubts and persuading others. 

To sum up, Nehru was an architect who transformed a mediaev,," 
Ill~ia into a modern State, and brought it abreast of the modem 
states of the world. 

Nehru loved India for what it was, but fought to make it what 
it is meant to be. The then Cbairman of the Rajya Sabha, Dr_ 
~~ir Husain, said movingly on the occasion of Panrlitji's demise : 

We shall ever miss his personality and be the poorer-very 
much the poorer-for the loss. But the values to whicli 
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that personality was committed will live and will demand 
commitment from us. As an English poet has said: 'To US 
he is no more a person now, but. whole climate of 
opinion.' The tasks-many and difticult-of growiDg na-
tional life do not stop with the passing away of one great 
person. They press for completion, they demand fresh 
commitment, they call for renewed dedication. 

-Let us rededicate ourselves to that climate of opninion, treading the 
path of democratic socialism, the Middle Way, that he ,howed us. 

May Nehru's path of working not just for but with the people 
of India be our path always. And may be the Years of the Rose be not 

. just a memory but a living inspiration. 



2 
''.. 
.,..~' . 

THE SPEAKER AND THE QUESTION PERIOD· 

~dex~t, .;~. tAN SRi ~ATO-~HAMED ~AItIk'-. 

f" r.' . 

It was Speaker Cornwell, I believe, who said in the first ever-
recorded ruling on questions in Parliament in 1783: 

.' Any member has, in my opinion, a right to put a que&tion. 
to a Minister or a person in office, and that person has· 
a right to answer ot' not to answer as he thinks proper". 

That was ruled sixty-two years after a qu.estion was asked for the-. 
first time ever in Parliament in 1721. 

The practice of asking questions in Parlia,ment was to remain a 
novelty for another fifty years till 1835 when the first printed notice . 
of Questions in the business of parliament appeared; yet another 
fifty years was to elapse, until the 1880's~ when questions in Pa,rlia-
ment began to be asked at the prescribed time and according to" 
prescribed rules. Sin<:e then the practice has grown to assume, in 
the words of Sir Ivor Jennings, "the utmost constitutional impor-, 
tance, its recent origins notwithstanding." 

Many factors have been cited to account for its slow growth as a 
parliamentary institution. Amongst these are the conservatism of 
procedure; Westminster's lack of control over many aspects of 
administration; the knowledge that Government did not have the 
means to provide much in the way of information; the relative calm 
of the political scene then and the lack of means for publicity to 
be given to proceedings in Parliament. Nevertheless, it has grown 

-This Paper was presented by tho author at the J:!iah!h CODference. or 
Commonwealth Speakers and Presiding Oftlcers held at New Delhi on 6-8~ 
January, 1986. 
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to be an institution common to all parliaments of the Common-
wealth today. Firstly, its appearance on the Order Papers is inevi-
table, I, believe, in all our A~mblies. Secondly, it has become the 
liveliest part of the parliamentary day. And thirdly, if 1 may add.. 
~lso the most taxing on the Presiding Officer's wits if Dot his wila 
dom. .,OJ 

It has also evolved to be many thipgs. It has become a test of a 
Government's accountability; an indispensable part of the art of 
opposition; and an impetus to bureaucratic inertia. It has alSo 
become the most imp~rt8nt opportunity for the ventilation of 
'grlevances; a sparring' grourid for testing'the worth of' a Minister 
or member. It has riot only' bec<?me the expression of the desire for 

. redressai but aiso "the , deSIre to embarrasS. It' has also ~t' times 
become 'the 'forum wherein an individual's complaint may yet be 
heard, through his representative, by an increasingly dea.f and 
impersonal Government. All these over and above its original intent 
of providing information as well as' providing the opportunity to 
press for action. 

" Perhaps the Question Period would not have grown to assume 
such importance had there been no corresponding growth in the 
practice' 'of allOWing supplemehtary questions. Surely instances are 
few and far between in Our respective pa,rliaments where the main 
question is not followed quickly by a multitude of supplementary 
questions, limited only by the Speaker's discretion. 

At this point, it would be enlightening for us to look at the 
following two rulings in the matter of the supplementary ques-
tion. In 1901, Speaker Cully ruled: 

"Strictly speaking. a supplementary question is only in oJ:der 
when 'it is asked in order to elucidate some ambiguity 
or to supply some omission in the original answer .. , , 

As late as 1958. Speaker Morrison ruled on what had by then al-
ready become an aecepted practice, yet not enjoyed by members 
as a matter of right: 

"It is a matter of discretion' and judgement in each case, and 
, no doubt, when it is a matter of discretion. there is a diffe-

rence of opinion. Discretion is a matter of opinion. There 
is no such ri~ht." 

Yet today supplementary questions are surely the essence of the 
Question period in all our respective parliaments. 
' .. '1 hav'~ tri'~' to showln thE:.precefling paragr~phs how decisions 
from thl.- Chair at Westmiwlter have shaped the Question Period 

I: " ••. ' ;, 
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to be as W8 recognise it today. So, also, have our own rulings deter-
mined its character in our own respective Assemblies. We have 
much in common in the way of the broad principles, determining 
admissibility. or rather, inadmissibility, of questions. Yet, each of 
our respective legislatures must of necessity respond to difterent 
circumstances and evolve in different, though not necessarily diver-
gent, directions in so far as the preservation of Parliamentary demo-
cracy is concerned. Genuine considerations of internal security 
might make a question inadmissible in one parliament whilst being 
very much admissible judged by the Standing Orders of another, 
in letter and in spirit. I for one, make no apology for the continued 
existence of Standing Order 23(2) of the Malaysian House of Repre-
sentatives which deals in part with the inadmissibility of questiol'ls 
which tend to promote feelings of ill-will or hostility between diffe-
rent communities in the country or infringes any of the provisions 
of our Sedition Act, which incidentally was enE\cted in 1948, nine 
years before we became an independent nation. 

Again, on the point of differences I do not know how many of 
the parliaments share with MalaysiE\ the dubious distinction of not 
having a well developed rota system in the tabling of questions. 

I note with admiration how the Lok Sabha Secretariat in India 
have published a guide, as to which Minister is responsible for what, 
in order that members may direct their questions correctly, rather 
than cope with the awkwardness of transferred questions. This 
must surely be an innovation borne out of necessity, for a Parlia-
ment and a nation as large and as complex as India. 

All in all, perhaps the only prinCiple that will not be subject 
to innovation is the one that makes the Spea,ker the sole arbiter of 
the admissibility of questions.· 

Whilst on the subject of the Speaker's discretionary powers with 
Tegard to the admissibility of questions. I take the opportunity of 
humbly making some comment on Mr. Philip Laundy's perception 
of some of the powers vested in the Malaysian Speaker as ela-
borated in IDS magnificent book, "The Office of Speaker in the 
Parliaments oj the Commonwealth", wherein he writes: 

"Some of the powers vested in the Malaysian Speaker are 
somewhat unusual. In certain circumstances he can 
oblige a minister to answer a question, although this is a 
power wIDch is rarely invoked. Standing Order 23(4) gives 
a minister the right to refuse to answer a question on the-
ground of public interest 'with the approval of Tuan Yang 
di-Pertua'. If a minister refused to answer a question 
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without giving a reason it is likely that the Speaker would 
ask him to provide & reason. If, for example, a minister 
declined to answer a supplementary question on the 
ground that it was irrelevant to the main question, the 
Speaker, if he thought otherwise, might rule that it was 
relevant"* 

Mr. Laundy's interpretation of the said Standing Order may be 
entirely correct in a peculiar situation where any edge Speaker 
vents his petulance on a young, arrogant junior minister as may 
howe actually happened on occasions. However, in my opinion, 
it should not be the correct percepthn of the spirit and intent of 
Standing Order 23(4). The qualification. "with the approval of the 
Tuan Yang di-Pertua," in the said Standing Order is merely sym-
bolic. somewhat analogous in spirit to the s!>irit of Royal Assent; 
included perhaps to merely reiterate that in matters rela~ng to 
Questions, the Speaker shall always be the unquestioned arbiter-
well. almost always t.hat is, for truly, the Malaysian Parliament 
included, if a .Minister refuses to answer d supplementary, the 
Speaker would best be advised to call out the next name on the 
Order Paper. 

Somebody once wrote that the Question Period has the charac-
teristics of parliamentary proceedings in microcosm. I am in 
agreement with thh view except for the stress factor, which con-
trary to undergoing diminution, actually becomes amplified many 
times over during Question time. I have no doubt that the Question 
Period is detrimental to a Speaker's health. 

P~rsonally, I am inclined to view Question Period in two 
aspects. The first is that which includes all the ingredients that 
go into it before the cookin~ actually begins. They relate entirely 
to the main questions and involve principally considerations of 
admissibility and propriety. This is the lighter and more comfort-
ablf. aspect. One is accorded the luxury of anticipation as well as 
deliberation: consultation as well as reference, not to mention the 
benetlt of meticulous prior scrut~ny by those zealous guardians of 
pa~liamentary tradition, the Clerks. One decides comfortably from 
the cosiness of one's Chamber, confident in the knowledge that 
one's decision has been based on clear princi!)les and precedents. 
Sadly, thip first aspect does not amount. by any stretch of imarrina-
tion, te'- an eauivalent of a dress rehearsal; one can never really 
prepare onese1f for the real performance, which is the Question 
Period it:self. From the moment the words, "Mr. Speaker, Sir, 

·Ph;lip Laundy, The Office of the Speaker in the Parliaments 01 the Comma".. 
wealth (London, 1984). p. 226. 
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Question Number One," are uttefed, conditioned reflexes are trig-
gered: vague fears assume frightful coherem:e. 

"What is the mood today? Will it be frivolous~ Will it be com-
bativ~? Will there be mud? Will blood be drawn? Those school 
~hi1dren in the gallery. will they see the best trllditions of Parlia-
ment? That ruljng yesterday on relevance, I was right? Here's t~t 
show-off again witb another sl,lpplem~ntary"" such are the thoughts 
that may cross Mr. Spcaltel"'s mind in those critical minutes before 
he gathers, himself into his robes in spirit. 

What about Mr. Speaker's mood and disposition? Will he be 
de~ac;hed :and consistent today? Will his ow:q political.i>elief coloul," 
l?-,is' rulings~, W1l1 }1e. b~obvinusly - harsh with, SOme .and i UI\~u.lr 
ingretia~i~ withothen>? ~,us~ . ~s a Speaker could share the 
Question Period So would it show him up-more so than any other 
proceeding-;-due to its sp(,lllt~ueity. : c . ', . 

• :. " ... -.",.. , 1 

The Quest~on Period really belongs to the supplementary ques-
tion, notwithstanding its being only a member's privile~e, not a 
rl¥ht.· to a.sk .. j .. ~peaker m~y ea~ily 'igno;e tlp.s at his own peril.· I 
believe it helps' to keep oneis'iii'stincts at bay, about motive and 
purpose of questions, when momtoring supplementaries. 

On the other hand" bec'ause the rules that apply:to the main 
question are also that apply to the supplementary. the only differ-
e~«:e b_ein{: t~at t~~y)~av~ to 9~ appli~d .almost instin~'ively, . the 
Clla~r ~~lll>e a very)qp.ely place .. espe~lally so when thE; Leader of 
t~~. Qpposit.io.n .. ~llrows, ... ~ bar~p. supple~entary of questionable 
adinissibility and doubtful relevance at the Prime Minister on a 
day when thepublic,·.gatlery' i"s o.ve~oW1rig. . .. , '., 

T'." ';":" ... J1l t ~.l. 
In conclusion! I would like .tomention in pass.U:l,g a particulu 

problem,in my experience in the Malaysian House. of Re{Jresenta~ 
tives. .There is an increasing tendency for supplementary questi0ll8 
to .notonly beCGme'longer and lon~er but also to assume the nature 
of stacked or composite questions, some parts clearly admissible, 
some parts doubtful. I have tried to cope with this problem by only 
allowing the clearly admissible. parts. ' As for checking this tendency; 
in general. so that the entire QUestion Period may not be ,exhausted 
by the :House ultimately being: able to deal with only two. or. three 
maln ~ueltions, -I have. in· brave moments dared· to instruct that 
SllP'p'lelJ.le~ta!ies be J?r~cjse. and ~pe~ifi~. In ~~ lat~er ;I cannot take 
comfort from any Standing Order as at preserit. Perhaps it is 
time for yet another amendment in the Standing Orders. 
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;ESTlMATES COMMITI'EE IN RETROSPECT: NEED FOR 
PROCEDURAL REFORMS 

B. K. MUKHERJEE 

--'-----""--------------'-. ------' ------~.-

.. More than 35 yea~ hav~ . elapsed since the setting up of the first 
Estimates Committee after the inauguration of the Constitution in 
·1~50. It 'o/as on 10 April. 1950. that the Committee came into being 
under the Rul~s qf .Pro~~dure and Conduct of Business of the House. 
During its early years the Committee had to cross several hurdles, 

· negotiate many a difficult turns and build up the foundations on 
which the present Committee ·rests.Many rules have been laid 
down and conventions developed, .New grounds have been . ex-

· piored. 'More and more subjects, which heretofore were never taken 
· \lP for .examination,have been ~~ought under the Committee's pur-
· vie~.What a transformation it . is from th,e earlier hesitant days 
. ~hen .~ C0IIUI.rlttee e~barked on their task without any precedent 
or ex~~e or a properly constituted Secretariat of its own. With 

'1he efflux of time the Committee has fashioned itself into a power-
ful instrume~i' for financial control and built up _ reservoir of 

-trained manpOWer. ,. 
IJ • I J •• : Ii. 

,.The Secretariat; assists the Comniittee . in' sifting a voluminous 
. mass.of.material, eallingout importantpoints 'for eliciting informa-

tion. from the. witnesses and ,preparing draft reports on the lines 
· indieatedby the Chairman or the Committee. The Secretariat func-
-tionsl8S ttheeyes:8J1d ear,· ott}:te Committee. lIt-hils to feel·the pulse 
of dbeComftli.ttee .. · It l.has to .faithfully bring ()ut, ;the: -contIusions 

"w)1Jeh.;beeoQl.e appareadHin t~ course of deliberatioli:S. The task of 
a . $~etariat ~al iJ at.. once enctingand. respons1ble. Looking 
·blek.,pv.er_:tbe!~~s.cme is filled with, ,amazement. how:;the . Com., 
·mtttoe with ItheJu!lp~QfI just one. ontwo assi5tants:andan'equal numo 
Der of supervisory officers could bring out as many as 68 reports 
-during the period 195'0 to 1957. Out of these, 11 reports werE' .~~ 
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action taken by Government on the reports of the Co~ttee. Of 
the remaining 57 original reports, 11 reports related to public under-
takings which then ""ere being scrutinised by a sub-committee of 
the Estimates Committee. The figures speak volumes about the 
enthusiasm of the Committee members as also the sense of dedica-
tion of the Secretariat officials. They were truly the torch-bearers 
and path finders and they deserve a salute. 

If one looks at the composition of the first Estimates Committee 
one cannot but marvel at the talents with which the Committee 
were pa:ked' Shri M. Ananthasaynam Ayyangar (Chairman), 
Shri Satyanarain Sinha, Shri Harihar Nath Shastri, Shri. Khand~­
bhai K. Desai, Dr. B. Pattabhi Sitaramayya, Shri Ramnath Goenka, 
Shri Syed Nausherali, Shri Raj Bahadur, Shri Upendranath Bur-
man, Pandit Balkrishna Sharma, Shrlmati Renuka Ray, Shri Arun 
Chandra Guha, Shrimati G. Durgabai, Shri B. Shiva Rao, Shri Had 
Vishnu Kamath, Shri Mahavir Tyagi, Shri Banarsi Prasad Jhun-
jhunwa]a, Shri Ajit Prasad Jain, Sardar Hukam. Singh, Shri Sarang-
dhar Das, Shri V. C. Kesava Rao, Shri Biswanath Das, Shri R. K. 
Sidhva, Professor N. G. Ranga and Shri Mohanlal Gautam. Some 
of these members later became Chairmen of the Estimates Gom-
mittee and the Public Accounts Committee. 

While one talks about the Estimates Committee one cannot fail 
to pay tributes to Shri G. V. Mavalankar, who was the first Speaker 
of independent Indla's ele\.·ted Parliament. It was he who initiated 
reforms in the Rules of Procedure and Conduct of Businebs to pro~ 
vide for a system 0 ~ committees. To effectuate his ideas, the then 
Secretary of the Legislature, Shri M. N. Kaul, prepared a. Memo-
randum in February 1949 culiing upon "certain broad features of 
modern parliamentary procedure ..... (to) ..... be considered for 
adoption in India." Earlier, he had visited the British Parliament 
and held detailed discussions with the Clerk of the House of Com-
mons on the functioning of committees in the two Houses of British 
Parliament. He ',,'as convinced that with the steady growth of pub-
lic expenditure, both in vclUlne and complexity, and with the increas-
ing pressure on parliamentary time exerted by legislative proposals, 
policy discussions and ad hoc debates on topical issues of public 
importance, Parliament could hardly find time for detailed exami-
nation and scrutiny of expenditure and achievements. Shri Kaul. 
therefore, suggested in his Memorandum that the existing Public 
Accounts Committee and the Standing Finance Committee be re-
placed by a new Public Expenditure Committee with a non-official 
Chairman and a Secretariat of its own drawn from the Assembly 
Secretariat which might function through sub-comm1ttees as Public' 
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Accounts Committee and the Estimates Committee. Shri Kaul's 
Memorandum, which included other matters like Vote on Account, 
Finance Bill, etc., was commended by the Speaker, Shri G. V. 
Mavalankar and examined in depth by the Comptroller and Auditor 
General and the Minister of Finance. On 7 December 1949, the 
Minister of Finance, Dr. John Matthai, said in his answer to a Ques-
tion that the proposal for setting up an Estimates Committee was. 
under co;nsideration of the Government l , 

On 28 February 1950, while presenting the annual Budget for the 
year 19b0-51, the Finance Minister, Dr. John Matthai, referred to the 
proposal to set up an Estimates Committee which had been accept-
ed by the Government t • Earlier on 1 February, 1950 during the 
First Session of the Provisional Parliament, the Speaker, Shrl 
Mavalankar had informed the House as under: 

"Consequent upon the proviSions of Article 116, as also inde-
pendently thereof, it was felt necessary to constitute a 
Committee on. Estimates for better financial control of the 
House over expenditure by the executive. Provision has, 
therefore, been made for a separate Committee on the 
lines of a similar Committee in the House of Commons 
called the 'Committee on Estimates'.3 

It is interesting to note that the methodology of work of the 
Estimates Committee as envisageq by Dr. Matthai has, over tho 
years, undergone a sea-change. During the course of his speech on 
the motion to elect the first Estimates Committee on 3 April, 1950, 
Dr. Matthai had said: 

"I presume the way in which the Committee would work 
would be something like this. They will select about 
three or four Ministries for this year and will go in detail 
into the estimated expenditure in the Budget of 1950-51 
an' make a report on the expenditure proposed for each 
of the Ministries. 'The result of their report will not be 
that for 1950-51. Government will alter the expenditure 
which has been proposed, or the expenditure which has 
been accepted by the House already. The real imnortance 
of the report is that it will provide guide to the Treasury 
and the Ministry concerned with regard to the bas;s on 
which proposals for expenditure should be framed for 

1 C~it"cnt A.~st'mbl)' of India (Legislative) Debates; Vol. IV, Part I, 
28 NoveD.1ber-24 December, 1949: fl. 1.78. 

t Parliamentary Debates: Vol. n, Part IT, 1950; 24 Pebrull1')'-14 March, 1950; 
,. 1002·1003 . 

• Ibid.: Vol. I, Part n, 1950; 28 January-23 February, 1950; p. 30. 
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next year_ In other wordst the reports of the· Estimates 
Cornmitteewould form· the basis· on which proposals ·for 
expenditure in future years would be framed".. ID 
fact··the Estimates Committee will work as an .Ec0IlOlDY 
CommiUee, in continuous session. They are not concern-
ed with the policy of Government, but within the :fraMe-
w9J!lG of #Je,; PQUcy\ . laid dO!W'Jl by Gov.erIll.nent, i the tKsti-
~es,Comtnit~'s, bUl:iiness is to see,~that.anly the mjlli" 

. mum expenditure i,s incurred for the purpose of fu1fillin~ 
the p~licy /?f Government. That really is the posit~!lD,~'~ 

The,first ~stirnates .Committee was set,up on 10 April, 1950. It-is 
·clear that Dr. John Ma~thai .. preferred :to consider the Estimate. 
·<:Ommitt~ as ,An EQo.nomy Conunittee .. Whije, p;utiaUy '. tlJ.e' Com-
Ipittelt.~~:up'ifor ~~~atioD,·Ule ~timates of .a"c~plete Minis-
try, naroely,. th~Mln.istt:y of .Industry and S\lpply an~ its Attached 

.ap.d. Supp~te om~es ,('Ixde,f,irst .Report,D~~~r",~950) and 
~*tempted,tp compute:thAt ~vi~g~.1ikely to accnIe,~ a,result of the 
recornm.endAti~ ma~;:l~~rhow.ever, it a~dpned .. ~ practice 
of quantifying the li~ely· s~ngs. TbeCornmittee ,.a1.so departed 
:t;r:91D ~e Pta~.tice. ,of Cp~qu.c.ting the, scrl,ltiny of ~he. entife estinla~ 
9!.*l MW~tryqr a ,gro.up o~;Ministries,~s Dr. ~t~h~ihad envisa,~~~ 
I;i;~d. ~!u~t~ad ~dppt,~4,,~, se~elftiv~,Jlppr<?ac;h. E.~en during the. seve~~ 
Y@flf. ~~~Q J.95P to 1,~p.7",th4: ~~:qu.ni.t~~e, ,ha4, ,~el~ct~9 cert~~_ topi~ 
which were very much in the neWS then Or som.e su1;ljcts,whic};l,had 
become matters of public debates. Some such subjects were . the 
Central Tractor Organisation (7th Report. May 1954), Cemmunity 
~ojects Administration (38th Report, December 19j6), Sto!"es, 
Plant, Machinery and Production of Ordnance Stores (68th Report, 
March 1957). etC:· .'., '. , ,. " 

, \ , . 
. -' ~r. M,atthai. haq' stated,: '~Tl!ey(the CommJt~,ee) ~r~ not con-

. ~rt;l.ed with the pol,icy. of t~e . Gove~nment. ,R.ul~ ?1Q;' inter alia 
s~~tes tha~. o~e of.the~\lnctions o~ the <:!ommittee,is to suggest alter-
n~,~ye .p'o1ic~es it:l.order,. to, l1ring.about efficiency and economy in 
ac:imtr~i.~tra~~o.n," I~ 9!d~r t() rePlove any . ~mbiguity t,hat might 
arise regarQi.ng, tQe scppe, of the. term 'policy' r~ferred to,' the Sppalt-
er. Lok Sabha; issued a Direction (Direction No, 98) 'which stipu-
lates that the ten(l 'policy' referred to in rule 310 relates only to 
polic~es l~id down :b~dft~rliame~~,.eit~er .by 1lle.~s pf st~~'1Jes.}lr ,by 
specific resolutions passed by it from time,to time"al\d iii JalPpe!l " 
tl;ae!,CoD)p-littee.,iO e-xamme any matter IWlti,ch ~.hav.e"been settled 
as a matter of policy by the Government in the discharge of its 

. executive"functions. The Direction furtheI: states that .. , . "Com-

, ParUamentary Debates; Vol. IV, Part n, 1950; 1-20 April, 1950; JIP. 2464-2465. 
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urittee shall' not go against the poliey approved by Parliament; but 
-where it is established on evidence that a particular policy is not 
leading to the expected or desired results or is leading to waste, it 
is the duty of the Committee to bring to the notice of the House 
that a change in policy is called for ...... "5 . 

. Doubts have been expressed"whether the Estimates, Committee 
is. performing the functions expected of it. A former . Chairman 
·of the Committee, Shri Arun Chandra Guha was of the view that 
the Estimates Committee should function as an effective instrument 
for controlling the administration and finances of the Government 
in ali theiraspe~ts. He felt that tQe Committee being a r~presentCl­
tive bodY,.consisting of members of all the parties ~nd of all~ 
States shoul,d havethe power to examine the draft Fjve Year PlaD$. 
"The C:>mmittee" he ,said, "can examine to what extent the adyice 
given by the Ministry of Finance or the Reserve B~nk has been ac-
cepted in actual practice and whether the proposals inc~uded in Plan 
fTame are based on the resOurces' position of the, Governm~nt and not 
merely on the enthusi~stic assessment. of needs by, the, Planning, 
Commission, the relevant :Ministries 91' tlie States6• An,otper subject 

'which Shli Guha felt, the Co~ittee could take up f?r exami.nation 
was th~.-Supplementary Budget of the ,G9vemment since a supple-
mentary demand did not involve any taxation proposal. it could 
verlw4?ti. be within the ambit of Committee's work. This aspect 
was considered by the Government but its reactions were not 
favourable? 

~.I., 1. 

c, Speaking lilt a Seminar. another former Chairman of the Esti-
lllates Committee,. Shri Satyendra Narayan Sinha, .. exP.re.ss~~ \~ 
doubt "whether the Estimates Committee is performing the func· 
tions ~xpect~ Q{.U, of,whetpe, ·w~ ~ji)uld ha.ve ano.ther: CQmmittee 
to"ex~ine. the Budget estimates of Gove1Inment, beeause the Com-
mitteeonlysele~ts ,4\. fe.w. Su~\ 4'9m different I Mfuistmes.' '8 The 
fact, how~v~r, r~~jns that, all, its. Chail;men h~y:e. b~ ~na'I1imous­

"ly of the opinion that the Committee is serving a very useful pur-
pose. In this regard Shri Guha had said·:· "The real importance, of 

G Directions by the Speaker Lok Sabha: (New Delhi, 1985), Third Ed. 
pp. 57-58. ,:t.. 

6 Arun Chllndra Guha; 'Estimates Committee of the Lok Sabha', lournal 01 
Constillltional and Parliamentary Studies. January·March 1967, Vol. I, No. 1,.p; ,14"1 

7 Ibid., 1). IS. 
8 Seminar for Members of Parliament on "Parliament at Work; The Financial 

'Committees" conducted by tbe Bureau of Parliamentary Studies and Training, Lot 
"Sabha Secretariat on 18 March, ]978. 



390 The Journal of Parliamentary Information 
o 

the reports of the Committee is that they serve as a guidance to the-
Treasury and the MiniStry concerned with regard to the basis o~ 
which proposals of expenditure should be framed for the luture' 9' 

Support for the Committee's work has also come from the-
Treasury Benches. Speaking in the Lok Sabha on 11 March 1955, 
Dr. B. V. Keskar. Minister of Information and Broadcastin.~, :-;ad: 
"I might express here my appreciation of the way in which the Esti-
mates Committee has gone into this matter. and I am also gratcrul 
for its appreciation of the working of the A.I.R. in general. It is. 
the duty of the Committee to suggest improvement."lo 

While the constructive approach of the Estimates Committee has 
been generally appreciated by different Ministries. it cannot be gain 
said that there has been in the past an allergy-if not total indiffer-
en(!e--on the part of the Ministnes and Departments in the matter 
of implementing the Committee's recommendations. Shri Arun 
Chandra Guha has, thus, observed: "Previously, the percentage of 
recommpndations accepted by the Government was not very high 
being about 50 per cent or so; but later the percentage of accepted 
recommendations indicated an upward trend."11 In a letter to the· 
Minister of ParHamentary Affairs, Shri Satya Narayan Sinha on 18 
December, 1956, the Speaker of the Lok Sabha, Shri M. Ananthasa-
yanam Ayyangar also reminded the Minister that "although 
technically the recommendations of a parliamentary committee are 
not formally described as Directions by the House. they· are in 
practke regarded as such by convention."13 Speaking at the Vale-
dictory Meeting of the Estimates Committee held on 30 April, 1969, 
Shri P. Venkatasubbiah, who was the Chairman, said that "the per-
centage of the recommendations accepted by the Government is 
more than 80 pe::- cent which indicates the fruitfulness of ~he Com-
mittee's labour." 

The system of processing the replies of the Government on the· 
recommendations· of the Committee is made through an Action 
Taken Study Group. This Study Group is an innovation which did 
not er.st in the British House of Commons before. It may be 
questioned whether the Government in fact implements the recom-
mendations which it says it has accepted. Acceptance is one thing 
and implementation is another thing. At least one Chairman, 

II Arun Chandra Guha, op. cit. p. 8. 

10 L. S. Debates; Vol. I, Part n, 1955, 21 February to 12 March, 1955. 
ce. 1761. 

'11 hun Chandra Guha, op. cit., p. 12. 

U D. O. Letter, dated 18 December, 1956. 
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Shri Satyendra Narayan Sinha, has voiced this feeling: " .... Some-
times we get the report that the recommendations have been ac-
cepted. But a kind of feeling has been created that even after the 
..acceptance of the recommendations, sometimes an on-the-spot study 
or check is necessary to find out to what extent these recommenda-
"tions have been implemented ...... I think the Committee can use-
.fully undertake a study even in regard to Action Taken Reports."sa 

In the United Kingdom, the Expenditure Committee was set up 
in 1970-71 in replacement of the former Estimates Committee. The 
-change was introduced in pursuance of the recommendations made 
by the Select Committee on Procedure (1968-69) for more efficient 
scrutiny of the expenditure. The Expenditure Committee consists 
-of 49 members. Its main function is to examine the estimates and 
()ther papers such as the White Paper on Expenditure Plan of the 
GovE'rnment in order to evaluate the quality of Government admi-
nistration and financial" control. The Committee works through six 
sub-committees each cosisting of eight members together with the 
-Chairman of the main Committee as an eR officio member of each. 
'The sub-committee~ are functional in nature rather than depart-
-mental or subject-oriented. They are invested with pc-wer to send 
for persons, papers and records, and to adjourn from place to place. 
"Thus the sub-committees can and do take evidence even at places 
--outside Westminster or abroad. The Committee/sub-committees are 
.given the power to appoint specialist advisers. The examination of 
the witnesses by them is generally in public and the Press is allow-
~d to report the proceedings. They can do and examine Ministers 
"of the Government. They are authorised to report evidence before 
them from time to time. Reports of the Expenditure Committee 
can be discussed in the House during Supply Days. 

In India, the position is markedly different. While the rules pro--
-vide tha.t ~he committees can appoint sub-committees, they are, 
however, rarely appointed. Before the constitution of the Public 
Undertakings Committee, the Estimates Committee used to examine 
:the estimates of public undertakings through a nominated sub-com .. 
mittee. This sub-committee also examined witnesses "~nd reported 
1:0 the main Committee. For examination of Defence estimates, the 
Estimates Committee appoints a sub-committee which is generally 
headed by the Chairman himself. A special procedure has been laid 
<lown for examination of Defence estimates and presentation of 
reports on secret Defence matters. The Committee appoints several 
study groups for intensive study of the subjects selected by it for 

18 Seminar on "Parliament at Work: The FinanciQ/ Committees", op. cit. 
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examination. Occasionally the Estimates Committee appoints sub--
committees to examine non-Defence matters. During 1968-69, a sub-' 
eommit'tee'was 'conStituted to considetthe qaesUon' of "import 'arid 
difttribUtion of wool,nylon, etc:; whichtobk evidence and submitted 
tts1'epori" to', the mainComroittee. It was headed by'Shrt"Chirtta-
mimi 'Panigrahi.;the present Chairman of the Estimates Conunittee;-
SIari Sat!endra -Narayan smha,' a former Chairman of the Estimates 
eonunittee 'haS supported the sub-eommittee procedure in"the fol-
lowing words: 

"I think it is better that we should have more of sub-com-' 
mittees and the sub-committees could work simultaneous-

'ly. with the· Cbnveners actively involved with the jdb, 
\\rlUclf will make 'for expeditious disposal of work in their 
hands."H 

A convention has been established that the reports of the Esti-
mates Committee as also of the two other Financial Committees, 
N. the Publie Accounts Committee' and the Public Undertakings 
Committee: 'are not discussed on the floor of the House. It has been 
felt that 1f reports are discussed in: the House~ the discussion may 
bean party lines thus disturbing the healthy traditi()n of the Esti-
mates Committee where decisions are taken unanimously. With 
regatd 'to' Public AcCounts Committee 'reports, 'Professor H. :N. 
Mukerjee, a former Chairman of the Committee has said: "Dis-
cussion in the House SOOn after the Original Report is presented by 
a Financial Committee, may lead, it is feared, to avoidable contro-
versy and may even split the members on party lines and proa,re 
eounter-productive.' '16 

Shri C. M. Stephen, who succeeded Professor Mukerjee as Chair-
man of the Public Accounts Committee in 1977, pleaded for a dis-
cussion of Finaneial Committee Reports in the House. Speaking at 
the Seminar on Financial Committees held in March 1978. he said: 
"If the Committee feels that a matter should go to'the House, the 
parties should agree to give complete freedom to the members to 
vote as the~ choose rather than issue a whip on that ..... ' The re-
ports must become the property of the House and the House must 
have an opportunity to pick up some reports if they so choose and 
discuss them. One or two days in every session must be allotted for 

14 Ibid. 

111 H. N. Mukherjee; The Public A~ounts Committee, in S. L. Shakdber, ed.; 
I The Corutitutlon and the Parliament of India, 1975; p. 396. 
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\~'l~')~-; •• '" ""~:", •• I,., i\. .iJ',..~ -'.:f~ .. , " ".;'{. 
this purpose ....... "16 Shri Jyotirmoy Bosu, a former Chairman of 
the Public Accounts Committee and the Public Undertakings Com-
rliittee"W8sof the opinion .that ~s should'be:"1lDcJwta to report 
fffu PloceediItgs of the 'Financial- cofuIitittee~ iwhen 'thef'were taking. 
~aeftce of the \\ritnesses.' He also pleaded thaCth'eFfrlmcial Com·-
mittees should have the assistance"ofspeei'aliSts'in 'lu!tfitibn to the' 
Secretariat statt.' '17 

Thus the debate for making innovations in Committee procedure' 
has been going on for a number of years. The procedure as evolved 
so far has stood the test of time. Whether or not new lines of ' 
inquiries should be undertaken by the Committee, whether the evi-
dence should be printed and published, whether there should be dis-' 
cussion of reports on the floor of the House. whether the Committee 
proceedings should be open to the Press ana whether the sub-com-
mittee procedure as has been in vogue in the British House of Com-
mons should be introduced-these are the matters for the Parlia-
ment to decide. Parliament representing the collective will of the' 
people. can. if it thinks iit, constitute a Select Committee On Proce-
dure on the lines of the House of Commons Committee appointed in 
1976, to have a closer look into the structure jlnd functioning of 
committees. 

Under the existing Rules of Procedure and Conduct of Business,' 
in Lok Sabha. no Pl!\rt of the proceedings which are not laid on 
the Table of the House are to be made public. Verbatim proceed-
ing~ of the Committee are, therefore, not made available to re-
search scholars interested in making a deeper study of the subjects. 
which had been examined by the Committee in the past. Perhaps 
a relaxation of the rules may be made. subject to the concurrence 
of the Rules Committee, so as to make available the verbatim pro-
eeedings of the Financial Committees to research scholars for peru-
sal. In other words, the verbatim proceedings may be considered, as, 
de-classified documents after the expiry of a stretch of time, which 
may be ten years, or the life-time of two Lok Sabhas. 

In the end.! would like to quote from an article written by 
Shri S. S. Kothari, a former Member of the Public Undertakings 
Committee: 

"Parliamentary Committees should act as watchdogs of demo-
cracy and not as blood-hounds. If their powers and func-
tions are enlarged, it would become even more incum-
bent upon such Committees to exercise restraint and not 

"' Seminar on "Parliament at Work: The Financial Committ'~s'·. op. cit. 
l' Ibid. 
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to act as prosecutor and judge but as friend, philosopher 
and guide to the Ministries concerned. Then omy the 
Committee system would be consummated and the pur-
pose of its reform fulfilled.'·ll 

UI S. S. Kothari: Parliamentary Committees: Constellations of Power, .. 
:S. L. Sbakdhec. ed.; 7IJe Constitution and the Parliament oj India, 1975: p. 385. 



4 
ELEC'l ION OF DEPUTY CHAIRMAN OF THE RAJYA SABHA 

--_._---------_._------------
Article 89(2) of the Constitution of Indi~ proviaes that the Coun· 

cil of States shall, as soon as may be, choose a member of the Coun-
cil to be Deputy Chairman thereof and, so often as the office of 
Deputy Chairman becomes vacant, the Council shall choose another 
member to be the Deputy Chairman. 

Dr. (Shrimati) Najma Heptulla, who was elected Deputy Chair-
man of the Rajya Sabha on 25 January 1985, resigned her office with 
effect from 20 January"1986. The office of the Deputy qbairman of 
Rajya Sabha having thus fallen vacant, the Chairman, under rule 7 
of the Rules of Procedure and Conduct of Business in the Rajya 
Sabha fixed 26 February 1986, as the date for holding the election 
to the said office. 

Through a notice issued to all members of the Rajya Sabha by 
the Secretary-General on 20 February 1986, members were request-
ed to give notice of the motion for election of Deputy Chairman up 
to 12 noon on 25 February 1986. A para in Bulletin Part n of the 
House was also issued in this regard on the same day. Accordingly, 
seven notices of motions for election to the office of Deputr Chair-
man were received proposing the name of Shri M. M. Jacob, mem-
ber of Rajya Sabha belonging· to the ruling party. These notices 
were proposed and seconded as follows: 

Name of the Proposer Name of the Seconder 

1. Shri Vishwanath Pratap Singh 
2. Shri P. N. Sukul 

3. Shri R. Mohanarangam 
4. Shri ITishwa Bandhu Gupta 

5. Shri Darbara Singh 
6. Shri Santosh Kumar Sahu 
7. Shrl P. Shiv Shanker 

Shri N. K. P. Salve 
Shri Pawan Kumar 
Bansal 
Shri Sitaram Kesri 
Shri Bhuvnesh 
Chaturvedi 
Shir Raftque Alam 
Shri Syed Rahmat Ali 
Shri Sultan Singh. 
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Seven other notices were received proposing the name of Shri 
S. W. Dhabe, another member belonging to the Opposition party. 
These notices were proposed by Sarvashri Parvathaneni Upendra, 
Dipen Ghosh, Lal K. Adva.ni, Virendra Verma, M. S. Gurupada-
swamy, Chitta Basu and Khushwant Singh and seconded by 
Sarvashri Ghulam Rasool Matto, Murasoli Maran, Sushil Chand 
Mohunta, B. Satyanarayan Reddy, Satya Prakash Male,viYa, Guru-
das Das Gupta and Dharam Chander Prashant. 

The first motion moved by Shri Vishwanath Pratap Singh and 
seconded by Shri N. K. P. Salve was put to the House and was 
carried. Shri M. M. Jacob was, therefore, declared elected to the 
office of Deputy Chairman. 

Congratulating Shri Jacob on his election as Deputy Chairman, 
the Leader of the House, Shri Vishwanath Pratap Singh said that 
friendliness was something which was not an art with Shri Ja.cob; 
it was a . quality which was ingrained in him. But beneath his 
calm and composure, there was a personality which ha.d 
weathered many storms. From the struggle for freedom to 
Ithis office, his life had been a life of commitment, of toil and of per-
leverence. On behalf of the members, Shri V. P. Singh assured the 
newly-elected Deputy Chairman that they would always follow his 
direction I. 

Shri Dipen Gbosh [C.P.I. (M)], on behalf of the Opposition and 
on hil own behalf, offered all cooperation to Shri Jacob and hoped 
that he would protect their rights and privileges. 

Shrl R. Mohanarangam (AIADMiK) congratulated Shri Jacob on 
his elevation to the position of Deputy Chairman of the House and 
honed that he would take the responsibility of pleasing almost all 
members of the HouselrrespeCtive of the parties to which they be-
longed. 

EXpressing his happiness over the fact that Shri J_cob was from 
South India, Shrl M. S. Gurupadaswamy (Janata) hoped that he 
would hold the balance of justice evenly and show more indulgence 
to the OppositiOn in the House while lie presided • 

• loi~ing in the felicitations to Shri Jacob, Shri Lal K. Advani 
(BJP) stated that Shri Jacob might have been elected unani-
mously had the Opposition been consulted in the matter of selection 
of 8 oandidate for the office of the Deputy Chairman. 

Shri Indradeep Sinha (CPI) wished that Shri Jacob would not be 
munted to the organisational side before the end of his term al 
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it 'Yas done in the ease of the previous Deputy Chairman, Dr. (Shrt-
mati) Najma Heptulla. 

Shri Virendra Verma (Lok Dal) expressed the hope that Shri 
Jacob would treat both the sides of the HouSe with strict in:.partia-
Iity and rise to his full stature in conducting the proceedings of the 
House.' .. 

Shri Parvathaneni Upendra (Telugu Desam) on behalf of the 
Opposition and on his own behalf, assured full coopertaion to shri 
Jacob provided he emulated the example of the Hon'ble Chairman 
and maintained impartiality. 

ShriS. W. Dhabe Congo (st while congratulating Shri Jacob. 
also thanked the Opposition parti.es proposing his (Shri Dhabe's) 
name for the post of Deputy Chairman. He hoped that Shri Jacob 
would see to it that all points of view were given opportupity to be 
placed before the Hou~. 

Shri Murasoli Maran (DMK). offered all cooperation to Shrl 
Jacob. on behaU of hIS party. 

Shri Ghulam Rasool Matto (National Conference), being a· mem-
ber from up North (Kashmir). deemed it a proud privilege to con-
grat',.date a, member from down South (Kerala) . 

. Shri Chitta Basu (Forward Bloc) offering his felicitations to Shri 
.T acob hoped that he would not be miserly in showing indulgence 
to the members belonging to the Opposition. 

The Minister of State in the Department of Parliamentary Aff-
airs. Shri Sitaram Kesri said that he was sure that Shti Jacob ·would 
conduct the proceedings of the House· in a just· and imparti"l 
manner. 

Th"(' Chairman, Rajya Sabha, Shri R. Venkataraman, offering hi~ 
heartiest congratulation on Shri Jacob's election as the DeputY 
Chairman, said: . 

. "Shrl Jacob bri.ngs to bear to this office a great. deal of erudi-
tion as well as experience. He is a ~ster's degree hOld-
er in Political Science .. He is a "lawy~r by qualificat~on~He. 
has studied Sociology in the United States. He repres~t­
ed India in seVeral ititernationa~ cO~erence ~d. has. ~~. 
qui.tted himsE!1f creditably in all· of them. . Besides, he is 
full of human qualities. He is associated with labour 
movement, the· cooperative movement in'the· Bhara'f'Be-

, vak . Samaj and every· one of those things which bring to 
bear a measure of huirianism in dealing with people •.. I, 

. therefore, think that he· is eminently qualified to bf the . . 
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Deputy Chairman of this House. I .1m quite sure that he 
will acquit himself wonderfully in this House." 

Shri M. M. Jacob-A life Sketch 

Shri M. M. Jacob. son of Shri Mathew Munoaikal. was bom at 
Ramapuratn, Kerala on 9 August 1928. He received his education at 
Univeratty College, Trivandrum. H. H. College Thevara, Loyola Col-
lege. Madras, Lucknow University and the University of Chicago, 
U.S.A.. Married to Shrimati Achamma, he has four daughters. 

An advocate and political worker, Sliti .Jacob joined politics as ILll 
active worker of the Indian National Congress in 1952. He had held 
various organisational pOSitions in the Congress Party and served on 
the ~overning Board of various coopertaive institutions at District 
and State level. He had also held positions as Chairman and Direc-
tor of Public Sector Undertakings. 

In 1954, Shri Jacob joined Bharat Sevak Samaj (BSS) as Zonal 
Organiser for students and youth camps for South Jndia and served 
as Chief Camp Officer in the National Training Camps held in Delhi, 
Bangalore and other centres and actively worked in BSS for about 
ten years. He participated in the Sixth World Youth Festival held 
in Moscow in 1957 and visited countries like China and Vietnam as 
a member of India's Youth delegations in 1957. He participated in 
• training programme for youth leaders in Chica~, U.S.A. in 19f1". 
in an International Seminar on Voluntary~Social Work held at Bonn. 
West Germany in 1968 and in an International Rubber Conference 
held in Malaysia in 1976. In 1980. he led the Ind;an delegation to Sri 
Lanka for the Intem&ftonal Seminar Of Natural Rubber Producing 
Countries. He represented the Parliament of India at the Inter-
Parliamentary Sympo~.um on World Disarmament held in Mexico 
in May 1985 and also at the 40th anniversary of the United Nations 
as a member of Tndtan deleJ{ation from September to December 1965 
at New York. Shri Jacob was elected to tJie Rajya Sabba in Julv 
1982. He was a mmeber of General Purposes Committee for 1984-85 
and served as the Chairman of the Committee on Subordinate Legis-
lation of the House for the years 19B4-&; and 1985-86. 

WUh a keen interest in 1dUmalism, Shri M. M. Jacob has active-
ly 8SS()(~ated mmsf'!lf as the Manamng Director of Veekshanam, 8 

national dailv oublished from Coehin. and as the Chief Editor and 
Publfsber of CO'ltgre~! Review. a fortni~htlv oublished from Trl-
ftndnun. He has widely travened In India ana abroad. 



DISMISSAL/REMOVAL OF CIVIL SERVANTS WITHOUT 
INQUIRY 

(SUPREME COURT JUDGEMENT IN UNION OF INDIA 
VS. TuLSIRAM PATEL.) 

5 

In the instant case some Government servants had been either 
dismissed or removed from service without ho~dmg any inquiry. 
They were not inform.ed of the charges against them, nor given any 
opportunity of being heard ill respect of those charges. The penalty 
of dismmissal or removal, as the case may be, had been imposed 
upon them under one or the other of the three clauses of the second 
proviso to article 311(2) of the Constitution of India or under similar 
provisions in rules made under the proviso to article 309 or in rules 
made under an Act referable to article 309. 

The issue came up before the Supreme Court by way of appeals 
by special leave, writ petitions and transferred cases. The substantial 
question of law involved was the interpretation of article 311 (2), as 
amended by the Constitution (Forty-Second Amendment) Act. 1976. 

On 11 July, 1985, a five-member Bench of the Supreme Court 
consisting of Chief Justice Y. V. Chandrachud, Justice M. P. Thakkar, 
Justice D. P. Madon, Justice Tulzapurkar and Justice R. S. Pathak 
ruled by a majority of 4: 1 (with Justice Thakkar dissenting) 
that a Government servant could be d~smissed, removed or reduced 
in rank without an inquiry as envisaged under article 311(2) of the 
Constitution in "public interest" and for "public good" where (i) 
the Government servant is dismissed on his being convicted by. 
Court""t on a criminal charge; or (ii) the authority empowered to 
dismiss him has recorded its reasons that it is not reasonablV practi-
cable to hold an enquiry; or (iii) on the satisfaction of the President I 

• Mit ,ft, SC 1416. 
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Governor that it is not expedient to hold such inquiry in the interest 
of the security of the State. 

Majority judgment 

Pleasure Doctrine : According to the majority opinion of the 
Court, the pleasure doctirne (i.e. holding office during the pleasure 
of the President/Governor) embodied in article 310(1), the protec-
tion afforded to civil servants by clauses (1) and (2) of article 311 
and the withdrawal of the protection by the second proviso to clause 
(2) of the same article, are all provided in the Constitution on the 
ground of public policy and in the public interest and for the public 
good. The Court held that Ministers frame policies and legislatures 
enact laws and lay down the mode in which such policies are to be 
carried out and the object of the legislation achieved. In many cases, 
in a Welfare State such as ours, such policies and statutes are in-
-tended to bring about socio-economic reforms and the uplift 'of the 
poor and disadvantaged classes. From the nature of things the task 
of efficiently and effectively implementing these policies and enact· 
ments. however, rests with the civil services. The public is, there-
fore, vitally interested in the effiCiency and integrity of such ser-
vices. Government servants are after all paid from the public ex-
chequer to which everyone contributes either by way of direct or 
indirect taxes. Those who are paid by the public and arc charged 
with public administration for public good must therefore, in their 
tum bring to the discharge of their duties a sense of responsibility. 
The efticieney of public administration does not depend only upon 
the top echelons of these services. It depends as much upon all the 
other members of such services, even on those in the most subordi· 
nate posts. 

For a service to run efficiently there must, therefore, be a collec-
tive sense of responsibility. But for the Government servant to dis-
charge his duties faithfully and conscientiously, he must have a 
feeling of security of tenure. Under our Constitution, this is prOvid-
ed for by the Acts and rules made under article 309 as also by the 
safeguards in respect of the punishments of dismissal, removal or 
reduction in rank provided in clauses (1) a~d (2) of article 311. It is 
however, as much in public interest and for public good that Gov· 
ernment servants who are inefficient, dishonest or corrupt or have 
become a security risk should not continue in service and that the 
protection afforded to them by the Acts and· rules made under 
article 309 and by artlcle 311 be not abused by them to the detriment 
of public interest and public good. When a situation as envisaged 

. iri one of the three clauses of the second proviso to clause (2) of 
article 311 arises and the relevant claus~ is properly applied and 
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the disciplinary inquiry dispensed with, the concerned Government 
servant cannot be heard to compiain that he is deprived of his liveli-
hood. The court expressed tht: view that the livelihood of an indi-
vidual is a matter of great concern to hlIIl. and hIs family but this 
is a matter of his private interest and where such livelihood is pro-
vided by the pubhc exchequer and the taking away of such liveli-
hood is in the public interest and for public good, the former must 
yield to the latter. These consequences follow not because the 
pleasure doctrine is a special prerogative of the British Crown which 
has been ~nherited by lndia and transposed mto our Constitution 
adapted to suit the costitutional set up of our Republic, but because 
public policy l'eqUlres, public interest needs and public good de-
mands that thf're should be such a doctrine felt the Court. 

Powers of President/Governor : According to the Court the 
pleasure of the President or the Governor is not required to be exer-
cised by either of them personally, and that is indc:ed ObVIOUS from 
the language of article S11. Under clause (1) of that article a Gov-' 
ernment servant c~nnot be dismissed or removed by an authority 
subordmate to that by which he was appointed. The question of 
an authority equal or superior in rank to the appointing authority 
cannot arise if the power to dismiss or remove is to be exercised by 
the ~esident or the Governor personally. Cl~use (b) of the second 
proviso to article 311 equally makes this clear when the power to 
dispense with an inquiry is conferred by it upon the authority em-
powered to dismiSS, remove or reduce in rank a Government servant 
in a case where such authority is satisfied that for some reason, to 
be recorded by that authority in writing, it is not reasonably practi-
cable to hold such inquiry, because if it was the personal satisfaction 
of the President or the Governor, the question of the satisfact~on of 
any authority empowered to dismiss or remove Or reduce in rank a 
Government servant would not arise. Thus, though und,er article 
310(1) the tenure of a Government servant is at the pleasure of the 
President or the Governor, the exercise of such pleasure can be 
either by the President or the Governor acting with the aid and on 
the advice of the Council of Ministers or by the authority specified 
in Acts made under article 309 or in rules made under such Acts or 
made under the proviso to article 309; and in the case of clause (c) 
of the second proviso to article 311(2). the inquiry is to be dispensed 
with not on the personal satisfaction of the President or the Gov-
erno\.' but on his satisfaction arrived at with the aid and on the 
advice of the Council of Ministers. 

Opportunity to Government se1'vants According to the Court, 
the language of the second proviso to article 311 (2) i8 plain 
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and unambiguous. The keywords in the second proviso are . 'thia 
clause shall not apply". By "this clause" is meant clause (2) of 
article 311. As clause (2) requires an inquiry to be held against a 
Government servant. the only meaning attributable to these words 
is that this inquiry shall not be held. There is no scope for any am-
biguity in these words and there is no reason to give them any 
meaning different from the plain and ordinary meaning which they 
bear. The resultant effect of these words is that when a situation 
envisaged in any of the three clauses of the proviso arises and that 
clause becomes applicable, the safeguard provided to a Government 
servant by clause (2) is taken away. This provision is as much in 
public interest and for public good and a matter of public policy as 
the pleasure doctrine and the safeguards with respect to security of 
tenure contained in clauses .(1) and (2) of article 311. In the Court'$ 
view the language of the second proviso to article 311(2) read in the 
light of the interpretation placed upon clause (2) of article 311 as 
originally enacte<i and the legislative history of that clause wholly 
rule out the giving of aJ?y opportunity. 

The position which emerges is that the keywords of second pro-
Viso govern each and every clause of that proviso and leave no scope 
for any kind of opportunity to be given to a Government servant. 
The phrase "this clause shall not apply" is mandatory and not 
directory. It is in the nature of a constitutional prohibitory injunction 
rt'.straining the diSCiplinary authority from holding an inquiry 
under article 311 (2) or from giving any kind of opportunity to the 
concerned Government servant. There is thus no scope for intro-
ducing to the second proviso some kind of inquiry or opportunity by 
a process of inference or implication. In the Court's opinion, sym-
pathy and commiseration cannot be allowed to outweigh considera-
tions of public policy, concern for public interest, regard for public 
lood. and peremptory dictate of a constitutional prohibition. 

The Court held that the second proviso will apply only where the 
conduct of a Government servant is such as he deserves the punish-
ment of dismissaL r~moval or reduction in rank. If the conduct is 
such as to deserve a punishment different from these. the second 
proviso cannot come into play at all, because article 311(2) is itself 
confined only to these three penalties. Therefore, before denying 
a Government servant his constitutional right to an inquiry, the 
first consideration would be whether the conduct of the concerned 
Government servant is such as· justifies the penalty of dismissal, 
removal or reduction in rank. Once that conclusion is reached and 
the condition specified in the relevant clause of the second proviso 
is ~tisfted, that proviso becomes applicable and the Government 
servant is not entitled to an enquiry. 
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Contrasting the provisions of article 3U(2)(b) vis-a-vis article 14, 
the Court opined that so far as the audi alteram paTtem ('hear the 
otherside") rule is concerned, both in England and in India, it is well 
established that where a right to a prior notice and an opportunity 
to be heard before an order is passed would obstruct the taking of 
prompt action, such a right can be excluded. This right can also be 
excluded where the nature of the action to be taken, its object and 
purpose and the scheme of the relevant statutory provisions warrant 
its exclusion; r.or can the audi aZteram partem rule be invoked if im-
porting it would have the effect of paralysing the administrative pro-
cess or where the need for promptitude or the urgency of taking 
action so demands. If legislation and the necessities of a situation 
can exclude the principles of natural justice including the audi 
alteram paTtem rule, a fortiOri, so can a provision of the Constitu-
tion, for a constitutional provision has a far greater and all-pervad-
ing sanctity than a statutory provision. 

In the present case, the Court had, clause (2) of article 311 is ex-
pressly excluded by the opening words of the second proviso and 
particularly its keywords, "this clause shall not apply". As pointed 
out above, clause (2) of article 311 embodies in express words the 
audi alteram partem rule. This principle of natural justice having 
been expressly excluded by a constitutional provision, namely, the 
second proviso to clause (2) of article 311, there is no scope for rein-
troducing it by a side-door to provide once a.gain the same inquiry 
which the constitutional provision has expressly prohibited. In the 
opinion of the Court, where a clause of the second proviso is applied 
on an extraneous ground or a ground having no relation to the situa-
tion envisaged in that clause, the action in so applying It would be 
mala fide, and, therefore, void. In such a case the invalidating fac-
tor may be referable to article 14. This is, however, the only scope 
which article 14 can have in relation to the second proviso, but to 
hold that once the second proviso is properly applied and clause (2) 
of article 311 excluded, article 14 that will step in to take the 
place of clause (2) would be to nullify the effect of the opening 
words of the second proviso and thus frustrate the intention of the 
makers of the Constitution. The second proviSO is based on public 
policy and is in public interest and for public good and the Consti-
tution-makers who inserted it in article 311(2) were the best persons 
to decide whether such an exclusionary provision should be there 
and the situations in which this provision should ~ apply. 

Remedies available: The Court felt that a Government servant 
is not ~holly without any opportunity. Rules made under the pro-
viso to article 309 or under Acts referable to that article generally 
provide for a right of appeal except in those cases where the order 
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of dismsisal, removal or reduction in rank is passed by the President 
or Governor of a State, because they being the highest constitutional 
iunctionarles, there can be no higher autnonty to WhlCh an appeal 
can lie from an order passed by one of them. Thus, where the second 
proviso applies, though there is no prior opportunity to a Govern-
ment servant to defend himself against the charges made againat 
hiIIl, he has the opportunity to show in an appeal filed by him that 
the charges made against him are not true. Examining the case of 
Divisional Personnel Officer, Southern Railway Vs. T. R. ChoJl,ap­
pan,. the Court pointed out that in that case the disciplinary autho-
rity had proceeded under rule 14 of the Railway Servants (Disci-
pline & Appeal) Rules, 1968 [analogous to article 311(2)J to pass the 
order of removal of service straightaway on the basis of the convic-
tion of the delinquent employees by the criminal courts. Rule 14, 
inter aZia. provides that in the event of being decided to take an 
action under it, the disciplinary authority may' 'consider" the cir-
cumstances of the case and make such order thereon as it deems fit. 

The Court held that the decision in the ChaUappan case is not 
correct with respect to the interpretation placed by it upon l'ule 14 
of the Railway Servants Rules and parti'cularly upon the word 
.. consider" occurring in the rule and in. interpreting rule 14 by itself 
and not in conjunction with the second proviso to Article 311(2). 

The consideration under rule 14: of what penalty should be im-
posed upon a delinquent Railway servant must, therefore, be 
ex parte and where the disciplinary authority comes to the conclu-
sion that the penalty which the facts and circulnstances of the case 
warrant is either of dismissal or removal or redu.:tion in rank, no 
oppOl'tunity of showing cauSe against such penalty proposed to be 
imposed upon him can be afforded to the delinquent Government 
servant. The correctness of ChaZlappan case was, therefore, doubted 
from the very beginning. 

Reasons j07' dispensation of inquiry: 

The Court held that the disciplinary authority should record in 
writing its reason for its satisfaction that it was not reasonably 
practicable to hold the inquiry contemplated by article 311 (2). That 
is a constitutional obligation and if such reason is not recorded in 
writing, the order dispensing w!th the inquiry and the order of 
penalty following thereupon would both be void and unconstitu-
tional. In the Court's opinion, it would be better for the discipUnary 
-_._----

"'AIR 197.5 SC 2216. 
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authority to communicate to the Government servant its reason for 
dispensing with the inquiry because such communicatlOn would 
eliminate the possibility of an allegation being made that the 
reasons have been subsequently fabricated. It would 4lSo enable 
the Govermnent servant to approach the High Court under article 
226 or, in a fit case, Supreme Court under article :i2. If the reasons 
are not communicated to the Government servant and the matter 
comes to the court, the latter can direct the reasons to be pro-
duced, and furrushed to the Government servant and if still not pro-
duced. a presumption should be drawn that the reasons were not 
recorded in writing and the impugned order would then stand 
invalidated. Such prelJumption can, however, be rebutted by a satis-
factory explanation for the non-production of the written reasons. 

Compulsory retirement· 

The Court prohibited and it is now well settled by decisions of 
the Supreme Court that where an order of compulsory retirement 
is imposed by way of penalty, it amounts to removal from service 
and the provisions of article 311 are attracted. 

Minority Opinion: 

In his dissenting judgement Justice Thakkar said that the 
Challappan case has been rightly decided. And there is no compul-
sion to overrule it---even if the other point of view appears to be 
more 'attractive'-it is neither a good nor a sufficient ground to 
overrule Challappan. After all what does ChaZlappan do? It does not 
more than enjoin in the context of rule 14(1)(a) [and therefore, as 
a logical corollary, also in the context of rule 14(1)(b)] of the Rail-
way Servants (Disciplifle ahd·Appeal) Rules, 1968, that an employee 
must at . least .be heard on the question of quantum of punishment 
before he is dismissed or removed from service without holding any 
inquiry. The ratio of the decision is so innocuous that there is 
hardly ':1)' need to overturn it. 



6 
WIT AND HUMOUR IN PARLIAMENT 

The Houses of the Union Parliament and of the State Lecis1a-
tures sometimes witness heated discussions. But, it is not all just 
heat; discussions shed light as well and there are also lighter inter-
ludes. Continuing this feature we have endeavoured to capture 
some moments of wit and humour experienced during the fifth ses-
sion of the Eighth Lok Sabha. 

-Editor 

--------_.'-- ----

LOE SABHA 

Shri DineBh GOBWami: At least follow the convention of not in-
terrupting a maiden speech. 

Mr. Speaker: Let the maiden be a maiden! 

Shri Balkavi Bairagi ~ If(~, t f~ 1I'1t ~ tI1\l1' ~ ir.r ~ 
~~ -(tT, ~ ~ ~ ~ ~I'i( iff t I 

(Mr. Speaker for how long Dinesbbhai will continue delivering 
maiden speech; every time he delivers maiden speech). 

Shri Bhagwat Jha Azad: He is an old madam. 

(L.S. Deb., 21 February 1986) 

406 
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M,.. ~ty Speaker: If you have many points you can write 
md send. 

Pf-ojeBBOf' Madhu Dandavate: Sir, the written word he is not 
compelled to read whereas spoken word he is compelled to hear. 
. (L.S. Deb., 10 March 1986) 

Srimati Mohsina Kidwai : ~ lf~ ~q f~qi , ~Imn: ~t ,,~~ 
lfT~r ~ "rij= f~fl' If'{ ~m <tiT ~IRHrU i' ~ ~h~ fr , 

(We have decided that mostly the packaged medicines should be 
~rovided where the expiry date of tablet etc. mentioned.' 

Professor Madhu Dandvate : ll;iffiq'14(l tt i<T~ <tl' ~ w~ 11\1 I 
(Expiry date of the tablet or the patient?) 

(L.S. Deb., 13 March 1986) 

Shri Vishtvana.th Pratap Singh: ... ....... In spite of all teeth 
bmashing the only epithets that could be found from that side to the 
Budgf't were that it is a cosmetic, it is a trick and it is populist. When 
you fail to see any flaw then it is cosmetics. When after all the 
efforts you are unable to uncover any fault then it is a trick and 
when you are convinced in your heart of hearts ..... . 

Profe"OT Madhu Damiat'ate: Next year it win be a hat trick! 

Shri Vishwanath Pratap Singh: What matters is not the hat but 
what is beneath the hat. 

Mr. Speaker: And what really comes out of the hat also. 
(L.S. Deb., 13 March 1986) 

Mr. Speaker: Does not matter. A quality fUm is never old ..... . 
(Inten-uptiom) 

ProfeBltOT Madhu Dancf(mate: There is no age for the fUm. 

Mr. Speaker: A thing of beauty is a Joy for ever. 

Shri Sure8h Kump: What is this, Sir? I want to get an answet" 
tor my question. My question was .... (InterruptlOns, 

Profenor Madhu Dandavate: There is no ret1rement a~e tor 
beauty. 

(L.S. Deb., 24 March, 1986) 
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Mr. Speaker: Film is a feminine gender and you cannot ask. for 
its age. 

An han. Membe1': Just like a lady. 

Shri Suresh Kump: If you are satisfied, then I am also sati~ 

fled ........ . 
(L.S. Deb., 24 March, 1986) 

Shri Somn.a.th Chatterjee : What about cardamom? 

Shri P. Shiv Shankar: I will come to that. How Bengal is in-
terested in cardamom, I cannot understand? 

(1 ntern.Lptions ) 

Shri V. Sobhanadreeswara Rao: Tiley have very close relations. 

Shri P. Shiv Shankar: Because my hon. friend chews a lot of .... 

Shri Somnath Chatterjee: Adrak. 

Shri P. Shiv Shankar: You chew a lot of paan, perhaps, that may 
be the reason. 

(L.S. Deb., 1 April, 1986) 

Shri Narayan Choubey: What is the hectare metre? 

Shri B. Shatlkaranand: Do you know hf!ctare? 

Shri N arat/an Choubey: I know. 

Shri B. Shankaranand: Do you know metre? What is the metre? 

Shri Narayan Choubey: Yes, I know. 

Shri B. Shankaran.a.nd: If a metre depth of water is spread over 
an hectare of land, that is called the hectare metre. I hope you 
understand. 

Shri Narayan Choubey: Now, you must be a prof~ssor. 

Shri 8. Shankaranand: I don't want a student like you. 

Shri Narayan' Choubey: But somebody must teach me also.' 
(L.S. Deb., 9 April, 19&6) 
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Shri A. Charles: Sir. from 1957 onwards every member of Par-
liament who got elected from, Trivandrum was subsequently defeat-
ed bec8\. JSe of this specific issue. So, my main concern is this. 

Mr. I :peaker: It is a queston of survival! 

An 1 on. member: I hope, you do not want him to be defeated! 

(L.S. Deb., 15 April, 1986) 

Mr. Deputy Speaker: Mr. Dighe. 

Professor Madhu Dandavate: What about Mr. Tewary? 

Mr. Deputy Speaker: Mr. Tewary will reply to all. 

Professor K. K. Tewary: On popular demand I should be allow-
ed to speak. 

(L.S. Deb., 15 April, 1986) 

Dr. Vijaya Rama Rao: III this connection. I would like to know 
wheth!r the broadcasting officials are acting and dancing accordin, 
tel the guidance of the Congress Party. 

Mr. Speaker: This should be directed somewhere. 

Shri V. N. Gadgil: Dancing is left to the other side. 

(L.S. Deb., 21 April, 1986) 

Shri G. M. Banatwalla: Mr. Speaker, Sir, we have now the 
Appropriation Bill before us. At the stroke of six. you applied the 
guillotine and there was a general massacre. 

Mr. Speaker: Unfortunately from such a man who is just non-
violent himself! 

(L.S. Deb., 23 April, 1986) 
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Shri Vishwanath Pratap Singh: .... One point was made about 
Peerless. That matter is under consideration and ... 

Mr. Speaker. ;nlf ~T m ~ ~ t I 

'(It has been named after great consideration) 

8hri Vishwanath Pratap Singh: Yes, it is not cheerless. 
(L.S. Deb., 23 April, 1986) 

Shri A. K. Sen: There are only two categories of women in 
Islam, those who are married and those who are unmarried. If a 
married woman enters a new fallUly, she becomes the wife of thp. 
husband. 

Professor Madhu Dandavate: Whi.ch is the third category? 

Shri A. K. Sen: There are only two cate.llories of women in the 
Muslim community. 

Professor l.1'adhu Dandavate: I am asking about the third cate-
gory. 

Shri. A. K. Sen: Your category is the third category, Professor 
Dandavate. 

ProfeBBoT Madhu Dandavate: Sir, let him not uti.lise this debate 
to create distw'bance in my family! 

(L.S. Deb., 5 May, 1986) 
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PARLIAMENTARY EVENTS AND ACTIVITIES 

CONFERENCES AND SYMPOSIA 

75th ~nter-parliamenta.ry Conference: The 75th Inter-Parliamen-
tary Conference was held in Mexico City (Mexico) from 7 to 12 April 
1986. . The Indian Delegation to the Conference was led by Dr. aal 
Ram Jakhar, Speaker. eok Sabha and consisted of Lt. Col. Ajay 
Mushran, Shri G. Varadaraj, Shri M. P. Kaushik. Professor Saifud-
din Soz. Shri Syed Shahabuddin and Shri uttam Rathod, all mem-
bers of Parliament. Shri Sudarshan Agarwal, Secretary-General, 
Rajya Sabha was Secretary to the Delegation. 

The Conference discussed and adopted resolutions on the follow-
ing subjects: 

(i) The contribution of Parliaments: 

(a) to the halting of the arms race and to effective disarma-
ment with special. regapl to the militarization of outer 
space,nuc1ear and conventional weapons and chemical 
weapons; 

(b) to the effective combating of interantional terrorism:. 
and 

(c) to the elimination of hotbeds of tension in the world. and 
in particular, to the efforts of the Contadora Group. 

(ii) The contribution of Parliaments to the acceleration of the 
economic advancement of developing countries by· the 
improvement iil the· terms of iriternational trade and by 
uiiilg science and technology" to advance the welfare of 

.. mankind" in general and; in particular. the health and well 
being·{)f "the elderly. . " 

.. ~. . '\ 
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The following supplementary item of the Agenda was discussed 
and resolution adopted: 

"The implementation of the resolutions adopted by the United 
Nations General Assembly and Security Council and by 
the Inter-Parliamentary Union on the Palestinian ques-
tion, Lebanon, the occupied Arab territories and the 
Iraq-Iran War, as a means of strengthening international 
peace and securit:y." 

Besides, the Conference devoted two sittings to the General 
Debate on the political, t!(..'Onomic and social situation of the world. 

During the Conference period, meetings of the Executive Com-
mittee, Inter-Parliamentary Council and Standing Study Committees 
of the Inter-Parliamentary Union were alsa held. The Association 
of Secretarie~neral also met in Mexico during that period. 

A meeting of women parliamentarians in attendance at Mexico 
City was held on 9 April 1986, which discussed various questions 
regarding the emancipation of women in the world of work. pros-
pects for meetings of women parliamentarians in the I.P.U., etc. It 
was decided that numerous proposals put forward on all these ques-
tions would be amplified at the next meeting to be held in Buenos 
Aires in October 1986. 

22nd Death Anniversary of Shri Jawaharlal Nehru: A meeting 
on the occasion of 22nd Death Anniversary of Shri Jawaharlal 
Nehru, first Prime Minister of India, was held under the auspices 
of the Indian Parliamentary Group on 27 May 1986 in Parliament 
House Annexe. New Delhi. Shri R. Venkataraman, Vice-President 
of India and Chairman, Rajya Sabna opened an exhib!tion on 
'Nehru and Parliament', released the book entitled cNehru and Par-
liament', and thereafter addressed die gathering. 

INDIAN PARLIAMENTARY DELEGATIONS ABIIO~· 

Parliamen.ta.ry Delegation to Sweden: On the invitation of the 
Parliament of Sweden, an Indian Parliamentary Delegation led by 
Dr. Bal Ram Jakhar, Speaker, Lok Sabha visited Sweden from 19 to 
25 May 1986. Besides the leader, the Delegation consisted of Shrl 
Ghulam Nabi Azad,Minister of state in the Ministry of Home 
Affairs, Shri Mool Chand Daga, Shrimati Bibha Ghosh Goswami Dr. , 
Bapu Kaldate, Shri Sriballav Panigrahi and Shri Bit' Bhadra' Pratap 
Singh, all members of Parliament. Dr. Subhash C. Kashyap, Sec-
retary-General Lok Sabha was Secretary to the Delegation. 
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Psrliamenta'TY Delega.tion to Yugoslavia: On the invitation of 
the Assembly of the Socialist Federal RepubTIc· of Yugoslavia, an 
Indian Parliamentary Delegation led by Shri H. K. L. Bhagat, 
Minil!lter of Parliamentary Affairs visited Yugoslavia from 10 to 15 
June 1986. Besides the leader, the Delegation consisted of 8hri 
Radhakishan Malviya, Shrimati Ramaben R. Mavani, Shri Sri Hari 
Rao, Dr. H. p. Sharma, Professor K. V. Thomas and Shri Bal Ram 
Singh Yadav, all memberlt of Parliament. Shri SUdarshan Agarwal, 
Secretary-Ge~eral. Rajya Sabha was Secretary to tne Delegation. 

Pa.rliGmenta.'I'tI Delegation to DemoC'7'4tic people's Republic of 
Korea.: On the invitation of the Chairman of the Standing Com-
mittee of the Supreme People's Assembly of Democratic People-'s 
Republie of Korea (North Korea), an Indian Parliamentary Dele~a­
tion led by Shri Shivraj V. Patil, Minister of State in the Ministnr 
of Science and Technology and Department of Ocean Development, 
Atomic Energy, Eleetronjcs and Space, visited North Korea from 
20 to 27 June 1986. Besides the leader, the Delegation consisted of 
Shri T. Basheer. Sltri Thindivanam K. Ramamurthy. Kumarl D. K. 
Tharadevi, Shri Shankar Sinh Vaghela. and Shri Kailash Yadav, 
all members of Parliament. Dr. Subhash C. Kashyap, Secretary-
General, Lok Sabha was Secretary to the Delegation. 

Pa.rli4ment4rv Delegation to Ve'l'tezuela: On the invitation of the 
Parliament of Venezuela. an Indian P~rliamentary Delegation 
It'd by Dr. Bal Ram Jakhar. Speaker, Lok Sabha visited Venezuela 
from 29 June to 6 JuIV. 1986. Besides the ledaer, th~ Delegation' con-
sisted of Shri Sarat Kumar Deb. Kumari Kamla Kumati. Shri P. R. 
ltumaramanJlalam. Shti Raini Ranjan Saliu. and Shri P. UpendrR, 
all members of Pllrliament. Shrl Sudarshan AlZarwal, Secretary-
Genera!, RajYa Sabha was Secretary to the Delegation. 

PARLJAu:vn-...Ry DELEGATION FROM ABJtOAD 

Hu'ltrttJrian Parliamefttarll Delegation to India: In response to an 
inVitation from India. a Hunltarian Parliamentarv Deleltation led by 
His F.xcellency Mr. Istvan Sarlos. President of the National Assem-
bly of the Hungarian Pe0ple's Republic visited India in March 1986. 

On'11 March 1986. the DeleRation callpd on Dr. Bal Ram .Tl'l'khar. 
Speaker. !..ok Sabha who later hosted a banquet in their 'honour. 
A meetinlZ betwepn the DPlellaticm and members of our Parliamf'nt 
w'as also lield same day. On 12 March 1986. the Dele(!8ti'on tal1f"d 
on Shri R. Venkatar~an. Vice-President of India and Chairman; 
Rujvl'l Sablia. 

r 
Bell! des Delhi, the Delegation visited Jaipur. -, 
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BUUAU or PARLIAMENTARY STUPIl!'.S AND TRAIlmlG 

During the period 22 February to 13 August 1966, the followinl 
Programmes/Courses were organised by the Bureau of Parliamen-
tary Studies and Training, Lok Sabha Secretariat. 

Appreciatio-n. Courses JOT Probationers/Officers of AU India/ 
Central Services: Twelve Appreciation Courses on parliamentary 
processes and procedures were organised by the Bureau. viz. Tenth 
Appreciation Course for Indian Forei2n Rervice Probationers-24 
February to 4 March 1986; Eighth Appreciation Cou~se for JDAS 
and IDES Probationers-lO to 14 March 1986: Third Appreciation 
Course for Indian Economic Service Probationers-31 March to .4 
April 1986. Second Appreciation Course for Oftic.ers of Public En-
terprises-14 to 18 April 1986; Fourth Appreciation Course or IPS 
Probationers-12 to 16 May 1986; Appreciation Course feT Senior 
Deputy, Accountant Generals/Deputy Accountant Generals· from 
Office of the C&AG-19 to 26 May 1986; Appreciation Course for 
Officers nominated by Indian Postal Staff College-28 to 39 May 
1986; 'Appreciation Curose for Audit Officers (Report) nominated by 
office of the C&AG-2 to 6 June 1986; Appreciation Course for Pro-
betioners of Indian Railway Rimtal Enlrineers and Indian Railways 
Electrical Engineers Servic'es-16 to 20 June 1986; Ei~hth Apprecia-
tion Course for Section Officers/Desk Offi('~rs of the Government 
of India-3'O June to 4 July 1986; Appreciation Course for Proba-
tioners of Indian Railway Stores Service-21 to 25 JUly 1986 and 
Tenth Appreciation Cour~e for Probationers of Indian Customs and 
Central Excise Service-4 to S Au~st 1986. 

Appr~ci4tion Courself for Professors/Lecturers of variou, Uni:' 
tJerlities/Colleges and Youth CoordinatOTs of Nehru Yuvak Ke;l­
drtU fOt' organising Model Parliaments: The Bureau conducted f0ur 
Appreciation Courses for organising Model Parliaments; Fourth Ap-
pre~iati/)n Course for ProfessoTl'I and Lecturers of Universities and 
Colleges-23 to 25 Jul:v 1986; Fifth. Appreciation Course for Pro-
fessors/Lecturers of Univresities/CoIlep:es-29 July to l'AulZUst 
1986; Seventh Appreciation Course for Professors/Lecturers of- Uni~ 
versities'/Colle~s-3 to 8· AUJn1st 1986; and Second Appreciation 
Course for Youth Coord1nators of Nehru Yuvak Kendras-U to 14 
August 1988. 

Attachment Of Pa",liamentaT1./ Fellows of In:.ttitute of Comtittl­
tional and ParliamenfaT1./Sttidies with Lok Sabha. Se&rettiriat: The 
Bureau oreani!!ed an 'Attachment' Pro~ramme of flve da:vs' dura-
tion for nine Parliamentarv F~nows of the Institute of Consti~ 
tional and Parliamentary Studies nncludine four from Afro-Asian 
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Countries) from 10 to 14 March 1986. The participants were attached 
with various Officers/Branches of Lok Sabha Secretariat fOr study 
of parliamentary processes hnd procedures. 

Attachment of Officers of Orissa Legislative Assembly with Lok 
Sabha Secretariat: At the request of the Orissa Legislative Assem-
bly Secretariat, the Bureau organised an 'Attachment' Programme 
for five officers of Orissa Legislative Assembly from 19 :May to 2 
June 1986 to enable them to study the working of Editorial anel 
Translation Service and Parliamentary Reporting Service. 

Training Courses for Ojjice'J's of State Legislatu'J'es: The Bureau 
organised the following training courses, for Officers of State Legis-
lature Secretariats in the working of: Branches dealing with Legis-
lative . and Non-Legislative Business. including Committees other 
than the Financial Commlttees-21 April to 2 May 1986; and p,-
brary aI1d Research, Reference, Documentation an(l Information 
Senoice (J..ARRDIS)-5 May to 16 May 1986-

Study Visits: At the request of various training institutions in 
the capital and various educational institutions, the Bureau also 
organised 24 one-day Study Visits for, among others, (i) Hon'ble 
Speaker and Secretary including five other officers of Rajasthan 
Vidhan Sabha from 3'0 April to 2 May 1986; (ii) study team conststing 
of nine officers of the National Institute of Public Administration, 
Karachi, Pakistan; (iii) a student (Mr. David Wagner) from Uni-
versity of Melbourne, Australia; and (iv) a group of probationers 
of Indian Statistical Service. 
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Alleged violation of article 75(3) of the Constitution by two 
Ministers: On 25 February 1986. the Speaker (Dr. Bal Ram Jakbar) 
observed that on 30 January 1986, Professor Madhu Dandavate had 
given notice of a question of privilege against Shri Arif Mohammad 
Khan, the then Minister of State in the Department ob Power 
and Shri Z. R. Ansari, Minister of State in the Ministry of Environ-
ment and Forests for violating article 75(3) of the CQnstitution by 
expressing totally opposite views on a private member's Bill, viz. 
the Code of Criminal Procedure (Amendment) Bill, 1985 by Shrl 
G. M. Banatwalla, M.P. He further observed that the contention 
of Professor Dandavate was that while participating in the debate 
On the above Bill, Shri Arif Mohammad Khan and Shri Z. R. 
Ansari both members of Council of Ministers then, had vehem,ent-
ly expressed dia,metrically opposite views on the Supreme Court 
judgement in the 'Shah Bano Case'; the' fonner defended the 
judgement while the latter attacked it in no uncertain terms. 
Thus both the Ministers had violated the principle of collective res-
ponsibilIty and thereby committed a breach of privilege and con-
tempt of the House. 

The Speaker noted that since the House was aware. the Code of 
Crimir.al Procedure (Amendment) Bill, 1985, seelong to amend sec-
tions 125 and 127 of the said Code dealing with maintenance al1ow~ 
anee to wives, children and parents, was a private member's Bill 
and was at the stage of general discussion. The concerned Minister 
who would spell out Government's considered views/decision in the 
matter had yet to reply 'to the debate.* He added that as such the 

·PoIitioD U 011 30 JaDUaI'y 1986. The Bill hI\.!! &iDee beea withdnwa. 

4t6 



pOlicy' decision of the Government on the Bill had noL b~(>l1 placed 
before the House •. 

The Speaker, therdore, ruled that a contempt of the House 
could generally' arise only when something was done which directly 
or indirectl)!' caused or tended to cause obstruction in the functioll-
ing of the House, members, officers or committees and that he did 
not tmd any of the aforesaid ingredients in the speeches made by 
Shri Arif Mohammad Khan and Shri Z. R. Ansari. Moreover, he 
added, the alleged violation of allY constitutional or statutory pro-
vision was a matter to be decided by courts and no parliamentary 
privilege would arise in such cases. Accordingly, he withheld his 
consent under rule 222 to the raising of the matter in the House as 
a question of privilege. 

Alleged releasing to the Press estimate, of the projected revenue 
and expenditure of the CentraL Government for 1986-87 by the Fin­
MCI! Minister: Ou ~s February J.986, the Speaker (Dr. Bal Ram 
Jakhar) observed that Sarvashri S. M- Bhattam, V. Sobhanadreeswara 
Rao, Thampall Thomas, M. Raghuma Reddy and Professor Madhu 
Dandavate had given separate notices of question of privilege against 
Shri Vishwanath Pratap Singh, Minister of Finance for allegedly 
releasing to the Press on 10 February 1986 estimates of the projected 
revenue and expenditure of the Central Government for 1986-87, 
while addressing a Press Conference. He further obs<>rved that the 
members in their notices had referred to the following news report 
published in the Hindustan Times dated 11 February 1986, under the 
heading '86-87 revenue estimates released': 

"Breaking all conventions, Union Finance Minister, V. P. Singh 
today released ahead of the Budget, estimates of the pro-
jected revenue and expenditure of the Central Government 
for 1986-87 as per the long-term fiscal policy, which place 
the revenue to be raised from public enterprises at 
Rs. 4,704 crore more than the current year's Rs. 6,753 crore 
to finance the Annual Plan of Rs. 19,845 crore. 

Mr. Singh made it plain at a Press Conference that there was 
hardly any escape from increase in administered prices as 
a resource raiSing measure. The other alternative was 
to cut down the plan itself. He did not say what will be 
his own preference which will be known when he presents 
the Budget." 

- ..• Meanwbile, the Muslim Women (PrOtectiOD ot lUahts OD Divorce) Bill, 1916, 
was introdUCed in Lot Sabba by the Miailter I ot Law aDd Justice OD 25 PebnJary, 
l,a6 c· ,., ~ re'j,~" 

• .. , ~ ',~ • , ,,~ I ...., 
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'J.'ne Speaker noted that the members had contended thai by-
.rele8l:ill16 thuse ogures to the Press before presenting 'the· Budget 
to the no use, tile J.4'mance Minister had vlola~ttd ,all es~blisbed 

IlUf.w8· cwo convc:ntions and had conurutted, c?ntempt.,of the, !louse. 

The Speaker fw-thef noted that the notices of the members were 
sent to tile lvlinister ot Finance tor his comments, whom his reply 
dated W Jfebruary .I.9~O, had derued tilat the figures relating to the 
l~l:IO-tS" Budget were released to the Press. The Minister had 
mter aLta stated that it was not a tact that the revenue estimates 
for 1~tio-tS7 were released to the Press; the figures furnished to the 
Press were the results of a shadow exercise presented to the mem-' 
bers of the Consultative Committee to estimate the receipts and 
expenditure for 1986-87 on the basis of a Central Plan outlay of 
Rs. 19;845 crores equivalent to Rs. 18,000 crores at 1984-85 prices as 
projected for the year in the long term fiscal policy. The Minister 
had clarified that those figures were based on the Seventh Plan, 
which had already been released to the public. The exercise was 
to work out the various estimates of receipts and expenditure, in-
cluding the contributions required to be made by the public enter-:-
prises, on the basis of the relative percentages of different resour-
ces and plan and non-plan expenditures assumed in the Seventh 
Plan document. He further st&ted that in view of the resource 
requirements for financing the Seventh Plan, it was useful to hav:e 
a wider debate in the Press and the public on the avenues of raiSing , 
resources, the priorities in allocating resources and the efficiency 
levels which were required to be achieved by. all, including the 
public enterprises ..... Such a debate would go to strengthen the 
democratic institutions in the country ... ; no figures relating to the 
1986-87 Budget were given either to the Consultative Committee or 
to the Press. 

The Speaker felt that firstly, according to the Categorical state-
ment of the Finance Minister the newspaper report had no factual 
basis and there had been no release of the revenue estimates for 
1986-87 to the Press, and secondly, it was well established and had 
been held repeatedly by himself and by his distinguished prede-
cessors that leakage of budget proposals could not form any basis 
for a breach of privilege as the financial proposals were an official 
secret, u~til they were placed. befo'l'e the . House. He, therefore, 
did not give his consent for raising the matter 1D the. House as a 
question of privilege under rule 222 . 

. Announcing exemptions from customs duty on certain luxury 
goods a week before presentation of the Budget: On 28 February 

.' ~. _~ . t 
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198~, the Speaker' (Dr. 13al Ram Jakhar) observed -that on 27 Feb-
ruary, 1986, Professor Madhu Dandavate had given notice -of Ii' 
qu~stion of privilege against Shi-i Janardhana Popjary, Mmister of' 
State in the Ministry of Finance for allegedly announcing exem~ 
tions from customs duty on certain lUXury goods a week before 
the presentation of the Budget by issuing certain notifications 
under the Customs Act, 1962. Professor Dandavate _ had contended 
that the announcement of those. exemptions from customs duties 
only a. week before the presentation of Budget was ~ m?Ckery of-
the bu~etary process and C!ontempt of the House and a breach of 
privilege of the HPllSC. 

ThE; Speaker further observed that on a perusal of those noti-
fications, which were laid on the Table of the House on 21 Feb-
ruary 1986, he. found. that most of them had been issued under sub-
section (1) of section 25 'of the Customs Act, 1962, which provided 
as under: 

"If the Central Government is satisfied that it is necessary in 
the public interest so to do it may, by notification in the 
Official Gazette, exempt generally either absolutely or 
subject to such conditions (to be fulfilled before or after 
clearance) <tS may be specified in the notification goods of 
any specified description from the whole or any part of 
duty of customs leviable thereon." . 

The Speaker noted that the Central Government was thus 
empowered under the said Act to issue such notifications' in the 
public interest and there was, therefore, no irregularity involved 
in it. He added that moreover, as many as 25 of the notifications 
referred to by Professor Madhu Dandavate in his notice, were 
published in the Gazette of India on varying dates during the 
period I&" December 1985 to 30 January 1986, and one on 7 February 
1986, i.e. much before the commencement of the Budget Session. In 
pursuance of section 159 of the Customs Act 1962, the notifications 
were laid on the Table of the House at the earliest opportunity, i.e. 
on 21 February 1996. 

Th~ Speaker felt that it was not, therefore, correct to say, as 
conteMied by Professor Madhu Dandavate, that those exemptions 
were announced "only a week before the presentation of the 
Budget". He ruled that no question of privilege was involved in the 
mattet. and he, therefore, did not accord the consent under nile 222 
of the. raising of the matter in the House as a question' of . privile~. 



4:10 

Alleged attempt to malign some members bll mentioning their 
name • . in a charge-sheet filed in Coun bll the police under the 
.OiJicial Secret, Act: On 19 March 1986, the Speaker (Dr. Bal Ram 
Jakhar) observed that on 13 February 1986, ,he had received identi-
cal notices of question of privilege given by the Sarvashri V. 
Sobhanadreeswara Rao and S. M. Bhattam against the then Minister 
of Home Affairs, Shri S. B. Chavan, for allegedly defaming some 
members of Parliament by insinuating that they had some assoeia-
tion or links with the alleged spy Ram Swaroop, in the charge-sheet 
filed by tlle police in the Court, under the Official Secrets Act. He 
added that they had also stated that a tlide publicity was given in 
the Press to ,the names of members of Parliament mentioned in 
the charge-sheet as was evident from the news reports published 
in the Times of India dated 28 January 1986, and. other national 
dailies of 29 January 1986. The members had further pointed out 
that according to the impugned news report, Ram Swaroop 
mentioned to the police the names of some Opposition leaders and 
members of Parliament stating that they were "sympathetic to 
him at one stage or the other". They added that it was well 
known that in public life members of Parliament came in touch 
with many people on various occasions and to say that they were 
'sympathetic' to Ram Swaroop, was "a motivated and mischievious 
effort to malign them and to lower the dignity of Parliament". 

The Speaker further observed that Shri M. Raghuma Reddy 
had also given an identical notice earlier on 19 February 1986. 

The ,Speaker said that he appreciated the strong feeling of the 
members whose names had figured in newspaper reports in con-
nection with the espionage case and, therefore, when on 25 Feb-
ruary 1986, Shri V. Sobhanadreeswara Rao sought to raise the 
matter in the House, he had observed: "If the name of any mem-
ber from this House has been mentioned, I will allow him (to make 
personal explanation)". 

The Speaker informed the House that on 5 March, Sarvashri K. 
P. Singh Deo, D, P. Jadeja and Arvind Netam were afforded a 
special opportunity to make personal explanations in the House 
o'lanfying their position in the matter. They stated inter alia, 
that their names had been mentioned in the charge-sheet neither 
as accused. nor as witnesses. A similar statement was made by 
Shrl Chandulal Chandrakar on ,11 March, 1986. 

He further added that on 13 March 1986, Professor Madhu 
Dandavate had Jiven a notice of question of privilege 8i8inst the 
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Minister of State in the Department of Internal.Security, Slui ArWl 
Nehru, for allegedly ,mentioning the names of Sarvashri K. P. Singh 
Deo. D. P. Jadeja, Arvind Netam and Chan.dulal Chandrakar in 
the charge-sheet filed against Ram Swaroop lor his alleged espio-
nage activities. Professor Dandavate had contended that though 
the names of the said members were associated neither as wit-
nesses nor as accused in the espionage case, .' the manner in which 
thei,r names were mentioned in the charge-sheet ... ,has sought 
to tarnish the patriotic image of these members". 

The Speaker noted that another honourable member, 
8hri Jitp.ndra Prasad, had also written to him on 31, JanuarYi 1986, 
drawing his attention to a report appearing in the Statesman dated 
29 January 1986 which falsely mentioned his name among those 
figuring in the charge-sheet filed by the police in the Ram Swaroop 
case. The report elai,pled that the charge-sheet had mentioned 
his name as "the Chairman of the Indo-Federal Republic. of 
Germany Parliamentary Body". His denial ,n this regard was 
published by the news paper in its issue of 1 February 1986.. He 
added that 8hri Jitendra Prasada had again written to him on 
9 March 1986, saying that the IUustnJted. Weekly in its issue of 
2 March 1986, had ~arried an interview with the said Ram Swaroop 
in which he was quoted as saying that he (Shri Jitendra Prasada) 

. also was a Convenor of the Jndo-German Parliamentary Group. 
Shri Jitendra Prasada had pointed out that it was ,itnposBible for 
any member to keep track of all such news items and to issue 
contradictions in respect of each of them.. Shri Prasada had, 
however, enclosed a copy of the letter which he had sent to the 
;Editor of the Illustrated Weekly denying that he had ever been 
Convenor of the said Indo-German Parliamentary Group or that 
he had ever· attended any of its meetings. The Speaker regretted 
very much that such reports kept on appearing in the Press even 
after they had been contradicted and hoped that the Press would 
be more cautious in this respect in future SO that the names of 
members of ParUament were not unnecessarily dragged into 
eontrovp.rsial matters. 

The Speaker noted that it was well establish~d that in order 
to 'canatitute a breach of· privilege any libel or charge against a 
m-ember of Parliament must concern his character or conduct in 
his capacity as a member of the House and must be ''based on 
matters arising in the actual transaction of the business of the 
House". Moreover, he felt, that the only accused persons in the 
case W\!fe Shri Ram. Swat'oop Sabharwal and .Shri Javed Siddiquf 
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anQ~ no· charges. had .. beerunade against any other person. _lie was,. 
ther.e1or.e, gf the· opinion· that the mere mention of. names .of mem-' 
bets· in· the charge-sheet. did not involve any b~each of privilege 
or contempt. at the HoUie either on the part of the then Minister 
of Home Affairs· or the Minister of State in the Department of 
Internal· SecuritY'. Accordingly he. withheld his consent to the 
raising of the· matter in the House under rule 222. 

The Speaker reiterated what he had told the House on 5 March 
1986 that he was one with all the members of the House in uphold-
ing the honour, r.espect and dignity of the House and its members.' 
As public men; members of Parliament were required to meet a 
large -number of people either individually or at public functions, 
and it was obviously impossible for them to check the antecedents 
of every individual or organisation that they came into contact 
with .. T-O impute motives or maZa fides to any such casual meeting, 
Without sufficient proof, was reprehensible. The Speaker felt that 
it was still more reprehensible to give publicity to unfounded al-
legations, and cautioned that in the interest of clean public life, it 
was necessary that such tendencies were firmly curbed. As up-
holden of public causes, the Press was . 'our best ally and we cherish 
their freedom as' much as we are zealous of our own rights as 
member~ of this August House." He, therefore, hoped that the 
Press would fUnction with caution and full sense of responsibility 
in such matters so"that the prestige and dignity of this House and 
its members al also of the Press itself were maintained. 

With those words of caution and in the context of the fact that 
the members concerned had ~ready fully clarified the.ir position 
ori the floor of the House by way of personal explanation statements, 
he ruled 'that the matter be treated as closed. 

On 20 March 1986, the Executive Committee of the Press Ass,,· 
ciation adopted a resolution expressing their 'anguish' and. 
'distress' over certan observations about the Press made by the 
Speaker in his ruling on 19 March' 1986. The resolution' termed 
the SPeaker's observations as 'unfortunate' and 'sweeping'. The-
General Secretary of the Press Association forwarded a copy of the 
resolution to the Speaker with'a request to give them some time 
to meet him so that they c.ouldputforth' their Views in the matter: 
The Speaker accordingly met them on 20' March ''1986 ·ftselfand 
allayed their misgiVing in the matter. 
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On 21 March 1986, a news item appearing in the State'metn., i,.tter. 
alia stated : 

"The Lok Sabha Speaker,· Mr. Balram Jakbar, ~nwhiJ.e, 
clarified to a Press Association delegation that h.~ .. had 
no intention· of condemning or maligning the Press in 
his ruling ,on Wednesday .. He reiterated that he had 
stated in the House itself that 'the Press is a part of 
uS'. 

He said the only references to the Press were in the context 
of Mr. Jitendra Prasad's case wherein some allegations 
had been reprinted even after denial. In the conclud. 
ing paragraph, he had· referred to the· reprehensible 
natured glvmg. publicity to unfounded allegations 
related to Mr. Prasad." 

On the same day, Silri K. ·P. Unnikrishnan, a member, had gives, 
notice of a question of privilege against the President and . the 
General Secretary of the Press Association and other members of 
the Executive Committee of the Press Association ,for allegedly 
Commenting upon the ruling of the Speaker in their resolution 
which, according to the member, amounted to a breach of privilege 
and contempt of the' House. Shri Unnikrishnan and . some other 
members later sought to raise the matter in the House. Objection 
was also taken by Professor Madhu Dandavate to the' reported 
clarification given by the Speaker to the Press· which, he· said, 
should have been given, if at all, inside the House and not outside 
the House. The Speaker then observed as follows: . 

"As you know, being the Speaker, I am accessible ,to every 
person ahd when any hon. member or public or even 

. the Press come to 'rne, I· have to see them and I must 
see !them .. , .. It was a question raised in good faith. 
Everything was said on the floor of the· House and at 
your intervention, I said that Press is one of us. Tbere 
was no question at any time in my mind to malign it .... 
'The Press and ourselves, ' .. we hav~ to work hand -in 
hand. ,'re have always worked like that ..... So ·many 
things have been said certain times and we have over-
looked everything.... But, when people come to me, 
naturally I have to see them·· .. they come and I mU5t 
listen and talk and then everything is clarifi,eda . TMre 
is nothing wrong ,about it." 

The matter was, thereafter. treated. as closed. 
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Amwuncing exemptions :from cu.stoms duty on variou..t items by 
i6ftri1Ig ROtifications on the eve of the Budget semon: On 4 March 
1986, the Chairman (Shri R. Venkataraman) observed that on 
25 February 1986, when a set of 42 NotificatiO'Ils under the Customs 
Act, 1962, was sought to be laid on the Table of the House, Shri La1 
K. Advani and others had raised a matter regarding the propriety 
of exempting various items from payment of customs duty just on 
the eve of the Budget. On 27 February also, the matter was raised 
by the members in the context of two other Notifications which 
were being laid on that day. The Chairman further observed that 
so far as the two Notifications were concerned, the Minister of 
Finance had contended that one of them was for continuing the 
existing concession and another related to exemption of commercial 
samples of a certain value having no revenue implications. He 
said that two issues appeared to be involved in that. First was 
the legality and the other one was propriety. 

He noted that so far as the· legality of the matter was con-
cerned, that had not been questioneq and that he had al-
ready mentioned the same on 27 February. He added that under 
sections 25 and 66 of the Customs Act under which the Notifica-
tions had been issued, power had been conferred on the Central 
Government to exempt items from duty of customs. Under that 
delegation of power the Central Government had been issuing such 
Notifications from time to time. This was not the first time that 
had been done. In the past also, on several occasions such Notifi-
cations had been issued when Parliament was not in session. Those 
Notifications were sensitive NotificatJons and under the recommen-
dation of the Committee on Subordinate Legislation of the Lok 
Sabha, they were required to be laid on the Table of the House 
withitl seven days of the commencement of the session if such Noti-
ftca~ions were issued when Parliament was not in session, and if 
issued when Parliament was in session, on 'the same day or on the 
next day. It was in compliance with that recommendation that 
many times sensitive Notifications were laid on the Table even at 
the very end of the day. He also pointed out that those Notifications 
were laid on the Table under section 159 of the CUstoms Act under 
which power had been given to Parliament to annul those Notifi-
cations or modify them in any. respect as the Parliament might 
deem nec:euary. 

The Chairman noted that what had agitated the members was 
the propriety of issuing those Notifications on the eve 
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of the Budget. Those Notifications fell into three groups. Twelve 
Notifications were issued in December 1985, 23 Notifications had 
been issued in January 1986; and the remaining 7 notifications had 
been issued upto 18 February 1986. Barring the last group of 7 Noti-
fications, all had been issued much earlier than on the eVe of the 
Budllet. 

The Chairman further noted that the Finance Minister had con-
tended that some of the Notifications were merely the extension 
and/or continuation of existing exemptions or duty rates which 
would be expiring if no such notification was made. The Chairman 
felt that if the contention was factually coPl'eet, there would be no 
breach of propriety in such cases, but if on the other hand, those 
N~atiollS had revenue implications, such as increasing Or decreas-
ing the levy, such Notifications on the eve of the Budget would 
offend the canons of parliamentary propriety. 

He, therefore, ruled that (a) Notifications issued in pursuance 
of the powers vested in Government under the Customs Act were 
legal; (b) Notifications issued when the Parliament was not in ses-
sion and placed on the Table of the House within seven days of 
the session in accordance with the recommendations of the Com-
mittee on Sub:Jrdinate Legislation were both valid' and proper; 
(e) Nottftcations of a formal nature extending the life of an exist-
ing'duty rate and which did not have a fresh or new revenue im-
plications were valid and proper; and (d) Notifications with revenue 
implications such as increasing or decreasing the duty structure on 
the eve of the Budget were contrary to parliamentary propriety. 

The Chairman noted that the ruling in (d) above followed the 
observations of his predecessor Shrl Hidayatullah in respect of 
increase in postal rates made In 1983. 

He further noted that at that stage, it was not possible for him 
to comment on the merits or the contents of particular Notifications, 
that is, whether the exemptions had been given properly or in 
normal circumstances. He felt that that was a matter which could 
be looked into by the Committee on Public Accounts which had 
already done so in 1981. The Committee, in fact, had o'bserved as 
tollows: 

"The Committee feel that the power to grant exemption is an 
unusual, extra-ordinary and exceptional power given to the 
executive and it is imperative that adequate safeguard 
should be there to ensure that the powers are used spar-
. ingly and there are no chances of their being misused. 
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Further, the Committee expect that occasions on which 
powers under section 25(2) have to be exercised will 'be 
rare and stand the test of these being in the public interest 
and . satisfy the circumstances of an excepti<?nal nature as 

intended by Parliament." 

The Chairman felt that the Notifications placed on the 'fable of 
Rajya Sabha on 25 and 27 February by the Finance Minister might 
be gone ,into by ,the Public Accounts Cornmitteeto assess wh~~her 
they stood the tests laid down by it. He, therefore, proposed -to 
forWard the proceedings of the HouSe relating to tHat matter . to 
the Committee on Public Accounts. . 

Alleged attempt to -defame some members by mentioning ''their 
names in. n charge-sheet filed in. Court by police: 'On 18 March 1986, 
the Chairman (Shri R. Venkataraman) 'observed that jnst before 
the current session commenced, he had received privilege notices 
gi"Venby Sarvashri P. Upendra, M. S. Gurupadaswamy, Pyarelal 
Khandelwal and S. p. Malaviya pointing out' that their names 'were 
mentioned in the charge-sheet'in the Ram Swaroop espionage' case 
whieh had 'been given wide publicity thereoy tarnishing 'their public 
image and' deterring the:n from discharging their duties as members 
of Parliament. He further observed that referring to certain ex-
cerpts from the chargesheet, Sarvashri Khandelwal and 'Malaviya 
had stated that their conduct as members was sought'to be que'stion:' 
ed 'by implying in the charge-sheet that they had been putting 
questions in Parliament at the behest of certain foreign powers' and 
had thus succumbed tb extraneous influences iri the discharge of 
their parliamentary duties. He added that Sarvashri Upendra and 
Gurupadaswamy had contended that there was 'a clear motive to de-
fame and bririg down their reputation" wh~chhad "adverseiy affec't~ 
ed their rights and privIleges'. Professot C. Lakshmanan' and 
Shri B. Satyanarayana Reddy also supported the contention of those 
members in their separate notices. . . 

The Chairman after having given most anxious consideratio~ t~ 
the mafter said that it was well settled that in order to constitute 
a breach of privilege any libe~ or charge against a member of par-
liament must concern his character or conduct in his capacity as a 
member of the House and must be 'based on matters ariSing in the 
actual transaction of the business'of the· House.', Similarly, vague 
charges against members without imputing any ma.lafide were not 
treated by the House as a contempt OT breach of privilege. In that 
context he felt that the mere mention of names of'members in the 
chargEl-sheet in the Ram Swaroop Espionage cale explaining the 
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modus operandi r.ctopted by the accused Ram Swaroop for establish-
ing coptacts for furtherance of his dubious pursuits per se did not 
involve any mala fide on the part of the members concerned. 

The Chairman noted that moreover, those members had neither 
been implicated as co-accused persons nor even cited as witnesses. 

He referred to what the Prime Minister himself was reported to 
have stated on such issue: 

"One point to bear in mind regarding .... (1 am omittin.~ refer-
ence to members of the other House) all those whose names 
have been menti.oned in the case is that none of these people 
have been charged with anything. There is no charge as 
such." 

The Chairman also observed that the Home Minister in a com-
municl;ttion addressed to himself (~he Chairman) had confirmed that 
in the relevant case the! only accused persons were Shri Ram Swa-
roop Sabharwal and Shri Javed Siddiqui and that no charges had 
been laid against any other person. 

The Chairman noted that since it was apparent that no charges 
had been made against the members of that House, no question of 
breach of privilege arose and he, therefore, withheld his consent to 

. raise the matter as an issue of breach of privilege either of the House 
or of its members. 

The Chairman, however, added that though he had withheld his 
consent to the raising of the issue either as question of privilege or 
otherwise, he was not oblivious to the feeiings of the concerned 
members in the matter. As public men and political leaders, they 
were quite naturally exercised and concerned over the newspaper 

. reports ahout them. He had, therefore, afforded them an opportu-
nity to make personal explanations in the House which was the 
highest forum available to its members. The members concerned 
had clarified their positions before the Parliament and the country. 
He felt that the matter would be allowed to rest with those remarks. 



9 
PROCEDURAL MATTERS 

----- ----_._----

LOK SABHA 

Discussion on Adjournment Motion: On 21 February 1986, 
immediately after the Question Hour, the Speaker gave his consent 
to adjournment motion given notice of by Professor Madhu Dan-
davate and 39 other members regarding steep rise in prices of 
fertilizers and petroleum products announced on the eve of the 
Budget Session of Parliament thereby destroying the sanctity of the 
budgetary processes. As leave of the House asked for by Professor 
Dandavate whose notice was first in point of time was opposed, 
the Speaker asked members who were in favour of the motion to 
rise in their places. Since more than fifty members rose, the Speaker 
informed the House that leave was granted. 

The Speaker further observed that under rule 61 of the Rules 
of Procedure and Conduct of Business in Lok Sabha, an adjournment 
motion had to be taken up at 16.00 hours or earlier and 2-1/2 
hours would be available for discussion thereof and etfortsbe 
accordingly made to complete the discussion within that period. 
The Speaker, then placed .before the House following three alterw 
natives, either (i) to talteupthe discussion at 16.00 hours in accor-
dance with rule 61 by interrupting private members' business; or 
(ii) to take up the discussion immediately after the formal business 
and conclude it before 15.30 hours; or, (iii) to take up the discusw 
sion at 18.00 hours, on that day or at the next sitting, i.e. on 25 
February 1986. 

When various Opposition members made their submissions with 
regard to the alternatives, the Speaker observed that once discus-
sion on the motion "That the House do now adjourn" commenced, 
it had to be concluded and decision arrived at without interrupting 
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the debate, irrespective of the fact whether official or non-official 
business was scheduled to be taken up in between. 

After a brief discussion, it was decided that discussion on the 
adjournment motion might be taken up at 16.00 hours by interrup-
ting private members' business. Accordingly, the discussion com. 
menced at 16.00 hours and continued till 22.34 hours. After the 
motion was negatived, the Eighteenth Report of Business Advisory 
Committee was presented in the House by the Minister of Parlia-
mentary Affairs. The private members' business was not resumed. 

Reference to President: On 26 February 1986, when a member 
(Shri Somnath Chatterjee) during his speech on Motion of Thanks 
on President's Address stated that the Bills passed by the State 
Legislatures run by Opposition parties were not assented to by 
the President for several years, another member (Shri Priya Ran-
jan Das Munsi) raised a point of order as to whether members 
were entitled to discuss the rights and prerogatives of the Presi-
dent during discussion on the Motion of Thanks on President's 
Address. The Chairman (Shri Sharad Dighe) thereupon observed: 
"It can be discussed. He acts on the advice of the Government 
always." 

Member's discretion to make statement after resignation from 
the Council of Ministers: On 27 February 1986, soon after the 
Question Hour, some members referred to Press reports about the 
resignation cf a member from the Council of Ministers during se-
ssion time and demanded that apart from asking the member to 
make a statement in the House, the Government should confirm 
whether he had resigned or not. The Speaker, after reading out 
rule 199(1) of the Rules of Procedure and Conduct of Business in 
Lok Sabha, inter alia observed that it was common knowledge that 
the resignation had been accepted by the President and it was: the 
option of the member to make or not to make a statement in the 
House. There was no rule to compel him. The Speaker further cb-
served that confirmation of resignation was done by a Government 
notification. He had never seen anybody confirming or denying that 
on the floor of the House so far. 

Change in timing of prit'ate members' business: On 28 February 
1986, soon after papers laid on the Table, the Speaker announced 
that as was customary the House would adjourn for half-an-hour 
at 1830 hours that day to re-assemble at 1700 hours for presenta-
tion of General Budget. Accordingly, private members', business, 
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which is normally taken up at 1530 hours, would be taken up at 
1400 hours and conclude at 1630 hours that day to enable· presenta-
tion of the General Budget at 1700 hour::.. The House was, there- . 
fore, adjourned for half-an-hour at 1630 hours and it reassembled 
at 1700 hours. 

Ruling by the ChaiT: On 6 March 1986, soon after the Question 
Hour, a member (Professor Madhu Dandavate) sought to raise the 
question of breach of privilege given notice of QY him against the 
Prime Minister for certain remarks made by him against the Op-
position parties/groups. The Speaker, disallowing the member, 
inter alia. observed: "1 have disallowed it. After my ruling there 
is nothing; there can be no discussion on that subject ..... " I have 
not allowed any question of privilege. That is my ruling; it cannot 
be reversed and it cannot be challenged." On 7 March 1986, im-
mediately after the Question Hour, another member (Shri Saifud-
din Chowdhary) sought to raise a question of breach of privilege 
given notice of by him against certain journalists. Disallowing the 
member, the Speaker reiterated his ruling to this effect given the 
previpus day. 

Matters relating to State Legislatures: On 13 March 1986, im-
mediately after the Question Hour, a member (Shri Thampan 
Thomas) raised the question of "a fraud" played by a State Gov-
ernment on the Constitution. The Speaker, did not allow the 
member to raise the question since the State A'ssembly was func-
tioning. 

Later, on 4 April 1986, soon after the Question Hour, a member 
(Shri Mohammed MahfooZ' Ali Khan) sought to raise in the House 
the matter of a recent Madhya Pradesh High Court judgment 
relating to the former Chief Minister of Madhya Pradesh, Shri 
Arjun Singh. Not allowing the member to raise the matter, the 
Deputy Speaker inter alia observed that the matter being a State 
subject, he could not allow that. 

Another member (Shri B~sudev Acharia), submitted that on the 
previous day, the Chair had allowed a member {Shri Manoranjan 
H31dar) to read out a statement. The ~puty Speaker, thereupon, 
observed further: "Yesterd~y, a member was the affected person. 
That is why I allowed him ....... That member was affected ..... . 
This is not like that .... You are not the aggrieved person in this 
matter. Why are you raising it liere? I will not allow." 
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Statements by Ministers: On 13 March 1986, immediately after 
the Question Hour, when a member (Professor K. K. Tewari) sou-
ght to raise the question of a conspiracy being hatched in some for-
eign countries to assassinate the Prime Minister of India and de-
manded a statement from the Minister of External Affairs, the Spea-
ker asked the member to table a notice so that he could ask for fact 
from the Government. When Professor Tewari and 30me other 
members persisted that Speaker might direct the Minister to make 
a statement on the subject, the Speaker observed: "1 cannot direct 
anybody ..... If I have got anything in writing, I will enquire into 
it, collect the facts and then come before the House .... " 

When another member (Shri Arnal Datta) submitted that the 
Speaker was very reluctant to direct the Government to do anything, 
the Spf!aker further observed: . 'I cannot. You have not ~mpowcred 
me to do that. If you give me those powers, I will do that." 

AIlegato1'Y remarks against persons: On 21 March 1986. while 
speaking on the Demands for Grants rela.ting to Ministry of Exter-
nal Affairs, a member (Shri A. Kalanidhi) referring to a Press report 
stated that the Foreign Secretary, Shri Romesh Bhandari had 
allegedly received a diamond necklace from President Jayawardene 
of Sri Lanka. The Minister of External Affairs took objection to 
the allegatory remarks. The Chairman (Shrimati Basavarajeswari), 
thereupon, observed that as the person referred to was not in a 
positiOn to defend himself, the allegatory remarks made against 
him might be expunged from the proceedings. 

Reference to the galleries: On 2 April 1986, when tl member 
(Shri Kamal Chaudhry), while speaking during discussion under 
rule 1.93 regarding growing threat of terrorism and its implications 
referred to the galleries, the Speaker observed that th~ member 
should address the Chair and not make any reference to the 
galleries. 

Points of O1dpr: On 4 April 1986, immediately after the Question 
Hour, when some members had made their submissions and the 
Deputy Speaker had called the next item, viz. calling attention, a 
member (Shri Mohd. Mahfooz Ali Khan) tried to raise a matter 
which was a State subject On Chair's refusal to allow the member 
to spea~. aJ?other member (Professor Madhu Dandavate) sought to 
rai~~ 'a point of order and submitted that while it was the inherent 
right of the Chair to give a ruling on a matter sought to be raised 
by a .member, the Chair should hear the member before doing so. 
The Deputy Speaker, thereupon, observed that he had already 
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taken up the calling attention which was going on in the House and 
he did not want any discussion other than that one. 

When another member (Shri Bhagwat Jha Azad) pointed ·out 
that the business before the House w~s calling attention and that 
a point of order relating to that item alone could be raised by the 
member, Professor Dandavate submitted that point of order could 
be raised not only when a particular issue was taken up but the 
Chair could also allow it to be raised during interregnum between 
two items. The Deputy Speaker, thereupon pbserved that he had 
already gone over to the next item and tha.t there was no question 
of once again going back. 

STATE LEGISLATURES 

GUJARAT LEGISLATIVE AssEMBLY· 

Spea7~er's jurisdiction over precincts of the House and its estate: 
On 13 March 1986, a member r~ised a point of propriety that the 
Family Welfare Department of the State Government had commit-
ted a breach of propriety of the House by hanging a family plan-
ning propaganda banner on the entrance of the Vithalbhai 
Patel Bhavan without the permission of the Speaker. After hearing 
the members, the Speaker gave the ruling that rule 282 of the 
Gujarat Legislative Assembly Rules provide that admission to the 
precincts of the House ~nd its estate during the sitting of the HoUje 
or otherwise shall be regulated in accordance with the regulations 
or orders made by the Speaker who has control over the whole 
building. He further observed that the object of the family wel-
fare propaganda was no doubt good but merely because the object 
wa~ good the Assembly building could not be used as a place of 
exhibition. Be also observed. that what had been done was not pro-
per and ordered that those who were responsible for putting the 
banner should immediately remove it. 

Minister's statement on delay in laying annual reports: On 14 
March 1986, when the Minister for Gujarat Rural Housing Board 
rose to lay on the Table of the House audit reports on the accounts 
of the Board for the years 19'79-80, 1980-81 and 1981-82 and the 
Budget and the programme of work for the year 1984-85 and a state-
ment expiaining the reasons for the delay in l,ying the documents 
on the Table of the House, a member raised a point of order and 
inter alia referred to on earlier ruling by the Speaker that when-
ever the annual administrative reports, audit reports, etc. of the 

.Contributed by Gujarat Legislature Secretariat. 
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Statutory Boards were not laid on the Table of the House in time, 
the Minister should also explain the reasons for the delay while 
laying the documents on the Table of the House. The member 
added that in the instant case, the Minister simply laid such a state-
ment on the Table of the House, with the result that the members 
did neither know the cuntents of the . statement nor the reasons 
fol' the delay. The Speaker, thereupon, asked the Minister to read 
~he statement to the House who ~ccordingly did likewise. The 
Speaker, however, ruled that in future the Minister would lay a 
statement explaining the reasons for delay in laying a document 
on the Table of the House and copies of such statement would be 
put in the pigeon-holes of the members beforehand so that they 
could know the reasons for delay in laying the documents on the 
Table of the House. 

TRIPURA LEGISLATIVE ASSEMBLY* 

Time gap between presentation and discussion of Budget: On 
21 January 1986, referring to the general discussion on the Supple-
mentary Budget listed for that da.y, the Leader of the Opposition 
raised a procedural lacuna that general discussion as per provisions 
of the Rules. of Procedure and Conduct of Business in the Tripura 
Legislative Assembly could not be held earlier tha,n two days subse-
quent to the day on which the Budget was presented to the House. 
The Chief Minister also agreed to the point raised by the Leader 
of the Opposition as the period of two days had not been provided 
between the date of presentation of the Budget and the date of 
starting the general discussion. The Speaker then adjourned the 
House for half an hour and requested the members of the Business 
Advisory Committee to meet in his Chamber to examine the point 
raised by the Leader of the Opposition. The House reassembled 
at 16-30 hours that day and the Speaker announced that the general 
discussion on the Supplementary Budget would be held on 22 
January 1986 as per recommenda,tion ot the Business Advisory Com-
mittee to which the House agreed. 

UTTAR PRADESH LEGISLATIVE ASSEMBLY" 

Ministe7"s statement·-Cha·i.r':; propriety to decide relevrmce: On 
17 February 1986, the question of admissibility of an adjournment 

--_._------
. "'CoDtrrbuted, by Tripura Legislative Assembly Secretariat. 

"Contnbuted by Uttar Prsdesb Legislative Assembly Secretariat. 
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~otion l'cgardlllg the arrest of a member, Shri Hari Shanke~' Tewari 
in district GOTakhpur and discussed. The motion was disallowed but 
the Government was required to make a statement on the incident .. 
When the Minister of State for Home stood up on 1 March' 
1986 to read his statement, an objection was raised that the proposed 
statement contained allegations which were irrelevant to the sub-
ject matter under reference and hence the same could not be allow-, 
ed to be read in the House. The Deputy Speaker reserved his ruling 
un that day but held on 11 March 1986 that it was neither possible 
nor proper for the Chair to decide whether any part of the Minister's 
~tatement proposed to be delivered in the House was irrelevant. 
But once the statement fOllned part of the proceedings of the HOUSf:, 
the words or expressions covered by rule 304 of the Rules of Proce-
dure and Conduct of Business in the Uttar Pradesh Legislative 
Assembly might be expunged ~rom the records. 

Notice for adjournment motions: On 6 March 1986, notice for 
an adjournment motion rega:'dmg a specified incident was giver:: by 
a member which was rejected by the Chair. On 7 March 1986, 
another notice for adjournment motion was given by another mem·' 
be-f regarding the same subject-matter. It was contended by a 
member of the ruling party that if notice for adjournment motion 
had been rejected on the preceding day, it could not aga,in be 
moved on the subsequent days. Giving his ruling on 11 March 
1986, the Deputy Speaker held that a summary rejection of a notice 
:;f an adjournment motion does not operate as a bar to a similar 
notice being given on a subsequent occasion. 

Shri B. Sha'lkarallund: . . A cao;e Was beinll argued befo~ a court by a lawyer. 'The 
lawyer on the other side was arguing thc case. You know how? He was shouting. 
thumping the bench, kicking the ground, blowing in the air and still at the same time 
shouting. .. Then the turn came of the other side. Do you know what the other' 
side lawyer did? He just closed his mouth. He was kicking the ground, thumping' 
the bench' but without speaking a word. The judge asked the advocate, ''what my , 
friend, are you doing?" He said, "I am replying to the major part of the argument 
of the other side." ' 

(L's. Deb., 9 April, 1986) 
I 
I 



PARLIAMENTARY AND CONSTITUTION'AL DEVELOPMENTS 

(1 January to 30 June 1986) 

INDIA 

DEVELoPMENTS AT THE "CENTRE' 

Election to Rajya Sabha : Youth Congress (I) leader, Sagar" 
RaIka, was, declared elected to Rajya Sabha unopposed on 17.Jallu-
ary to fill up the vacancy caused by the resignation of Kumudben 
Joshi following her appointment as the GovernoT of Andhra Pra-' 
desh. 1 

Resignation by Ministers : Minister of Commerce, Shri Arjun 
Singh, Minister of Labour, Shri T. Anjiah and Mhiister of Petro-
leum, Shri Nawal Kishore Sharma submitted their resignations OD' 
19 January 'oil owing their st'lection for the Congress (I) organisa-
tional posts.2 

Cabinet, reshuffled: In a minor reshuffle of his Council of Minis-" 
ters on 20 Janu~ry, Prime Minister, Shri, Rajiv Gandhi appointed' 
S,hri P. Shiv Shankar as the new Minister of Commerce; in place of ' 
Shri Arjun Singh and Shri Chandra Shekhar Singh as Minister of, 
S1att' for Petroleum with independent charge. Shri P. Chidamba-' 
ram, who was Deputy Minister in the Department of Personnel aruf 
AOministraflve Reforms, was promoted as the Minister of State. The 
Minister of State in the Department of States, Shri P. A. Sangma,· 
was given independent charge of Labour in place of ShriT. Anjiah.~ 

1 Indian Express, 18 January, 1986. 
2 Times of India, 20 January, 1986. 
'# Teleqraph, 21 January, 1986. 
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Relignation by Ministers : Minister of State in the Ministry of 
Food and Civil Supplies. Shri K. P. Singh Deo and Minister of State 
in the Department of Rural Development, Shri Chandulal Chandra-
kar resigned, from their posts on 27 January. a$ they had been named 
in the charge sheet framed in the Ram Swarup espionage case.& 

Biennial elections to Rajya Sabha : The Election Commission re-
commended to the President on 14 February to issue .two notifica-
tions on 13 March c~l1ing upon the MLAs of eight State legislatures 
to elect 19 members to the Rajya Sabha on 20 March to fill the 
seats which would fall vacant on the retirement of the ~ncumbents 
in April.' 

Minister resigns : Mmister of State for Energy. Shri Arif Mo-
hammed Khan, resigned from the Council of Ministers on 26 Feb-
ruary on the issue of the introduction of the Muslim Women (Pro· 
tection of Rights on Divorce) Bill, 1986 in the 4>k Sabha.& 

New Deputy Chairman Of Rajya Sabha : Shri M. M. Jacob 0: the 
Congress (I) was elected as the new Deputy Chairman of Rajya 
Sabha by a voice vote on 26 February.? 

Elections to Rajya Sabha : Nine candidates were elected un-
opposed to the Rajya Sabha on 13 March 1986. While Congress (1) 
and Janat~ Party won 3 seats each, CPI (M) secured two and Mus-
lim League one.8 

Mt1listcrs given additional charge : On 14 March, Minister for 
Human Resource Development, Shri P. V. Narasimha Rao w~s 
given additional charge of the Ministry of Home Affairs following 
Shri S. B. Chavan assuming charge as the Chief Minister of Maha-
rashtra. Minister of State for' Communications, Shri Ram Niwas 
Mirdha, who was holding independent charge of his Ministry w~s 
given additional charge as a' Minister of State in the Ministry of. 
Home Aftairs.9 

Cabinet Reshuffled: Prime Minister, Shri Rajiv Gandhi expand-
ed and reshuffled his Council of Ministers on 12 May, by inducting 

• Time. of India, 28 January, 1986. 
II Hindu, IS February, 1986. 
II Hlndu!tan Times, 27 February, 1986. 
'f Hlndunan Times, 27, February, 1986. 
'Hindusran Time8, 14 March, 1986 . 
• Hindu, 15 March, 1986. 
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12 new members-two of Cabinet rank, nine Ministers of State and 
one Deputy Ministtr, raising its strength to 58 and providing repre-
sentation to Punjab, Ass"m and Jammu and Kashmjr. 

The External Affairs Minister Shri Bali Ram Bhaga t was drop-
ped from the Cabinet in the reshuffle. He was replaced by Shr~ P. 
Shiv Shank~r who was asked to hold additional chargt: of Ministry 
of Commerce. Shri Buta Singh, hitherto Minister of Agriculture was 
made the new Home Minister. Shri Gurdial Singh Dhillon, former 
Lok Sabha Speaker was made the new Minister of Agriculture and 
Rural Development and Shri Mufti Mohammed Syed, Jammu and 
Kashmir PCC .(1) President was made the Minister of Tourism. 
Shri H. K. L. Bhagat, Parliamentary Affairs Minister, was giveR 
additiona,l charge of Food and Civil Supplies. 

The allocation of portfolios among Ministers of State were : 
Shri Eduardo Faleiro :. ExteT71.111 Affairs; Shri K. K. Tewari : De­
partment oj P.ublic Enterprises in the Ministry of Industry; Shri 
Brahma Dutt: Commerce; Shl'imati Krishna Sahi : Education and 
Culture; Shri B. K. Gadhvi: Expenditure; Shri Ramanand Yadav: 
Rural Development; Shri Santosh Mohan Dev: Tourism; Shrimati 
Sheela Dixit: Parliamentary Affairs; Shrimati Saroj Kbaparde: 
Health; Shri Ghulam Nabi Azad and Shrimati Sushila Rohatgi : 
Minister of State for Power. 

Shri B.S. Engti was made Deputy Minister in the Department of 
PersonneVo 

Nominations to Rajya Sabha : President, Shri Zail Singh nomi-
nated internationally-renowned sitarist Shri Ravi Shankar; noted 
novelist Shri R. K. Narayan; distinguished painter Shri M. F. Hus-
sain, poetess Shrimati Amrita Pritam and Shrimati Ila Ramesh 
Bhatt, a Magsaysay Award Winner for her social work, to the Rajya 
Sabha on 12 May.u 

Resignation by Minister: Minister of Transport, Shri Ba'lsi Lal 
resigned from the Council of Ministers on 4 June.12 He later took 
over as Chief Minister of Haryana. 

Election.~ to Rajya SablLa : BJP leader Shri Atal Behari Vajpayee 
and Seven Congress (1) candidates were declared elected unopposed 

10 Trib"ne, 13 May, 1986. 
II Hindu, 13 May, 1986. 
" SttlllSman, 5 June, 1986. 
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to·Rajy.a.Sabha as the deadline for the withdrawal of,nominati.onS 
ended.on 21 June.13 

Cabinet reshuffled : Ina minor reshuffle of his Cabinet on 24 
June, Prime Minister, Shri Rajiv Gandhi appointed the Minister for 
Health and Fami.ly Welfare, Shrimati Mohsina Kidwai.as the new 
iwii1ister of' TraIl$port, in place of Shri Bansi Lal who took avera! 
Chief 'Minister of Haryana. ShriP. V. Narasimh~ Rao wasalSQ 
'given charge of the Health and Family Welfare in' actditionto his 
pi'esent' assignment of' Human ResOurce Development. '. . 

.. 'The Minister of Industry, Shri N. D. Tiwari was also given tem-
porary charge of the Ministry of Petroleum' and Natural Gas. . '. ,~, . , . 

The Minister of State for Personnel, Public Grievances and 
Pensions,Shri P. Chidambaram would work as the Minister of Sta.te 
for Intetnal Security in addition' to his own duties, until Shri Arun 
Nehru resumed work. Shrimati Sushila Rohatgi, Minister' of State 
in the Department of Power was also ma,de Minister of Stl\te in the 
Petroleum and Natural Gas Min~stry.14 

Biennial tlections to Rajya Sabha : Congress (I) won 30 out' of 
45 seats in' the biennial elections to Rajya Sabha. The remaining 15 
seats were shared by the Opposition as follows: Lok Dal and BJP 
.4 each, AIADMK 3, Janata, Congress (S), DMK and Akali Dal, one 
e'ach.15 .. 

AROUND THE STATES 

AssAM 

Pro-tern, Speaker : Former Chief Minister, Shri Sarat Chandra 
'Sinha who had been appointed as pro-tern. Speaker was swprn inOJl. 
B .... /lnuary. 16 .' ,., 

. ,,'etv Speaker elected: The ruling AGP nominee, Shri Pulakesh 
Baruah was unanimously elected Speaker of the eighth State ~gis~ 
lative Assembly on 9 January.IT 

18 Times 01 India, 72 June, .1986 . 
.. 14 Statesmon, 25 June, 1986. 

'lIS Indian Erpress, 29, JUDe, 1986. 
18 Indian Erpress,9 January, 1986. 
11 Telegraph, 10 January, 1986. 
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. Bye-election 1esults : AGP won two bye-elections from Kalibor 
and Golakganj Assembly constituencies on 3 March thus raising the 
strength of the Party to 68 in 126-member Assembly.ls . 

. New Deputy Speaker elected : Shri BhadreswarBaragohain· df 
AGP· was elected unopposed as Deputy Speaker of the L.egislative 
Assembly on 1 April. 19 

BIHAR 

. Cabinet expa1ided : Chief Minister Shri Bi~eswari Dube.v ex-
panded his Council of Ministers on 4 February by inducting two 
new Cabinet Ministers and seven Ministers of State, thus 'raising 
its strength to 34. The Cabinet Ministers were Shri Lokesh Nath 
Jha and Shri BhukI~ Bhagat. Seven new Ministers of State were 
Satvashri Yamuna Prasad Ram, Vijay Shankar Dubey, Ishwar 
Chandra Pandey, Rajel1dra Prasad Yadav, Sana tan SaNar, Vish-
wa Mohan Sharma and Surindra Prasad Tarun. The Minister of 
State for Hevenue, Mahavir Paswan was elevated to Cabinet rank. 

The Chief Minister also dropped the Urban ,Development and 
Housing Minister, Shri Mahabir Chaudhary, Excise, and Forest 
Minister, Shri Indranath Bh~gat and Minister of State for· Roads, 
Stiri Amtendra Mishra. Anugarh Narain Singh was sworn in as 
Minister of State ,~thout portfolio on 5 February." 

Election to Legislative Council : All the seven Congress (I) no-
minees were elected to the Legislative Council in the biennial 
elections. They were: Sarvashri Khiilid Rashid Saba, Vijay Shankar 
K. Mishra, NageshwarPra,sad Singh, Braj Kishore Singh, Raj Ki-
shore Prasad, Shrimati Laxmi Devi and Shrimati Sylvia Bage.' 
Sarvashri Ma,gani Lal MandaI and Ramchandra Purbe of Lok Dal 
and Shri Tii-purari Prasad Singh of Janata Party were also declared 
elected to ;the Counci1.21 

GUJARAT 

New Governor: Former Chief Election CommiSSioner, Shri R. K. 
Trivedi was appointed new Governor of the State replacing Shr?-
B. K. Nehru On 25 February.22 

18 Indian Express, 4 March, 1986. 
1" F~ee Preu Tournai, 2 April, 1986. 

". 
Ie Hindu. S F.~bnIary. 1986; and Telegraph, 6 February, 1986. 
21 Tribune, 1 June, 1986. 
22 Timr$ (If India. 26 February, 1'86. 
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HARYANA 

New Mi.istry sworn in : A 13-member two-tier Ministry, headed 
by Shri Bansi La! was sworn in on 5 June.23 

Chief Minister Bansi Lal allocated portfolios to his Council of 
Ministers on 6 June. The alloaction of portfolios was as follows: 

Cabinet Mh/isters: 
Shli Shamshcr Singh Surjewala: Irrigation and 

Power, Parliamentary Affairs and Elections; 
Shri Ram Singh: Transport and Wakf; Shrimati· Prasanm 
Devi: Agricultu'7'e and Wild Life Preservation; Shri Kartar 
Singh: Finance, Inst-it'Utional Finance and C1"edit Control, 
Planning, Ent1ironment and Science and Technology; 
Shrlmati Sharda Rani: Education, Languages, Archaeology, 
incl1lding Archives, and Cultu7tIl Affairs; Shri Phul 
Chand Malkana: Public Works (Buildings and Roads), 
Architect'Ure .. Social Welfa1"e, Welfare Of Scheduled Ca.Bte$ 
and Backward Classes; Shri Krishan Dass: Excise and 
Tazation, Industries, Industrial T1"aining and Vocational 
Education and Shri Goverdhan Dass Chauhan: Health 
including Arytlveda. 

Minfste1"s e,f State: 

All Ministers of State werE: given independent charge of their 
departments: Shri Piara Singh: Cooperation; Shri Nir-
mal Singh: Revenue, Rehabi.litation, Forests and Con­
solidation; Rao Inder Jit Singh: Food and Supplies, and 
Printing and Stationery; and Shri A C. Chaudhary: 
Local Government and Jails. 

Shrt Rajesh Sharma was sworn in as Minister of State for Labour 
and Employment on 10 June, with additional charge of the newly 
created Department of Electronics.'4 

HIMACHAL PRADESH 

New Deputy Speaker: Congress (I) MLA, Shri Dev Raj Negi, 
was elected Deputy Speaker of the Legislative Assembly on 
1 Marc'b.u 

New Governor: Vice- Admiral R. K. S. Gandhi (Rtd.) was ap-
ptJinted as the Governor of Himachal Pradesh in succession to Shri 
Hokishe Sema.2~ 
--iBTlie-indianErpress, 6 Jun~, 1986 . 

•• Indi"n Er,ress, 6 June, 1986; Tribune, 7 June, 1986; and Times of Intlt., 
11 JUBe, 1986. 

IS Time! of India, 8 March, 1986. 

28 Indian E:rprelS, 2 April, 1986. 
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KARNATAKA. 

CLl> (1) leader resigns: Congress (I) Legislature Party leader, 
Shri S. Bangarappa, announced on 9 June his decision to resign as 
Leader of the Oppos~tion in the State Assembly in the wake of 
High Court stricture against him in, a land deal case. The post 
of the CLP(I) leader would remain vacant until Bangarappa's 
appeal was adjudicated upon.28 

Biennial elections to l.,egislative Council: Janata Party cand-
dates and independents supported by it won all the four seats in 
the biennial elections to the State Legislative Couneil, polling for 
which was held on 22 June.29 

R.esignation of Ministers: Except one Minister who was away 
in Belgium, all Ministers submitted their resIgnations to the Chief 
Minister Shri Ramakrishna Hegde on 25 June on the eve of the im-
pending recomposition of the Ministry.30 

Cabinet reshuffled : On 29 June, Chief Minister, Shri Rama-
krishna Hegde reshuffled his Ministry after dropping three Cabinet 
Ministers and all but one of the 15 Ministers of State and by in-
ducting two new Cabinet Ministers, Shri H. T. Krishnappa and 
Shri K. M. Krishna Reddy and a Minister of State, Shri Basavaraj. 
Patel Anwari. The Cabinet Ministers who were dropped were: Dr. 
H. L. Thimme Gowda, M. Raghupathy and Dr. Byre Gowda. The 
Ministers of State dropped were: $arvashri B. A. Jivijaya, M. P. 
Prakash, P. G. R. Sindhia, Jeevaraj Alva, Ramesh Jigajinigi, B. R. 
Yavagul, Siddharamaiah, D. B. Inamdar, B. Somashekhar, Y. K. 
Ramaiah, H- G. Govinde Gowda. R. V. Deshpande, Basavaraj Patil 
AttUI· and Dr. A. Pushpavathi. Three more ministers were inducted 
into the State Cabinet on 30 June. They were: Shri H. T. Krishnappa 
and Shri M. K. Krishna both oi Cabinet rank and Shri Basavaraj 
Patil Anwari, Minister of State. 

The following portfolios were allocated to the Cabinet Ministers 
of the reconstituted Ministry: Shri B. Rachaiah: Home; Shri Abdul 
Nazeer Sab : Rural Development; Shri S. R. Bommai : Revenue and 
Labour, Shri H. D. Deve Gowda: Public Works; Shri. J. H. Patel: 
Industry and Potecr; Shri V. L. PatH: Urban Development; Shri 

27 Telegraph, 10 June, 1986. 
28 Statesman, 1 June, 1986. 
2' Hindustan Times, 24 JUDe, 1986, 
30 HiHu, 26 1une, 1986. 
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A. Lakshmisagar: J<'ood cmd Civil Supplies and Law; Shri R. L. 
Jalappa: Cooperati{ln; Shri Manjunath: Education; ShTi J. S .Desh-
Mukh: Forests, Mines and Geology Shri Basavannappa: .Social 

,Welfare; Shri H. T. Krishnappa: Health Family Welfare and 
. Excise; Shri Kris:'na Reddy: SeTiculture, Animal Husbandry and 
, Fisheries. 

The portfolios of the Ministers of State were.: ShTi Sasavaraj 
Patil Anwari: Agriculture and Shri C. Veeranria: Small S"t,;i:n.gs 
and Transport. 31 

KUALA 

'. Cabinet. reshuffled Home Minister Shri Vayalar Ravi re~igned 
from the Cabinet and Shri Dammen Chandy, Deputy Leaaer of 
the Congress (I) Legislature Party quit as the Convenor of the 

. ruling front's liaison Committee on 16 May in protest against the 
manner in which Chief Minister Shri K. Karunakaran had reaIlo-

- cated the portfolios of his Cabinet Ministers."' 

New Minister: Kerala Congress leader and former State E.;lectri-
city Minister, 8hri' R. Balakrishna Pillai, was reinducted into the 
Karunakaran'Ministry 'on 25 may,33 

Minister resigns: Excise Minister Shri N. Srinivasan. represent-
ir.g the Socialist Republican Party in the Congress (Ihled United 
Democratic Front, resigned from the Ministry following alleged 

· prima facie cases of corruption against bim.a, 

Two new Ministers sworn in: Vice-President of the PCC (I) Shri 
· Thachndi Prabhakaran and President of the State Youth Congress (I), 
· S!1rt Ramesb Chennithala, were sworn in, on 5 June as Cabinet 
.. Ministers by Governor Shri P. Ramachandran. While the former 
:wns given charge of Finance portfolio and the latter was given 
> Rural Developx:uent portfolio; Shri Sunderan Nadar was given 
· charge of Agriculture and Animal Husbandry.u 

MADHYA PRADESH 

MLA resigns: Congress (I) MLA, Jaswant Singh resgined from 
the Vidhan Sabhs on 7 February after his election had been set 

. aside b, the High Court earlier on 17 January.n 
----_._---

~1 Tel-eg,aph, 30 June, 1986; and Hindustan Times. 1 July, 1986. 
82 Hi"du. 17 May. 1986. 
I' Teieg,aph, 26 May, 1986. 
1M Telegraph. 31 May, 1986. 
815 Indian Express, 6 June, 1986, 
a8 Indian Express. 8 February, 1986. 
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Minister, MI.A dead: Public Health Engineering Minister, Shri 
Revnath Chaure and Congress-I MLA Shri. Tribhuvan Ya~v pass-
ed away on 20 and 21 May. respectively.37 

MAHARASHTRA 
Bye-election results: While Janata Party candidate Shri Sam. 

bhaji Pawar, won the Sangli Assembly constituency seat defeating 
his Congress (I) rival Shri V. S. Patil, Congress (I) however, re-
tained the J awall Assembly seat, when its candidate defeated Bahan-
rao Badadare of Congress (S).38 

MLC dead: Congress (I) MLC, Kantaben Rao passed away on 
28 February.$· 

Resignation of Chief Minister: Chief Minister Shri Shivajirao 
PatH Nilangekar tendered his resignation on 7 March, following 
the Bombay High Court Judgement in the M.D. Marks scandal case 
invl)lving his daughter." 

Netl) Cabinet formed: A 20-member Cabinet, headed by Shri 
S. B. Chavan was sworn in by Governor Shri Kona Prabhakar Rao 
on 14 March. 

The Chief Minister. Shri S. B. Chavan, allocated the portfolios 
of his Ministers as follows: 

Cabinet Minister.: 

Shri S. B. Chavun: Chief Minister; General Administration, 
Home, Ja.il,; Irrigation, Urban Land Ceiling and' InJor': 
mation and Public' RelatiOM; ShriBh'agwaritrao ," Gaik-
wad: Agriculture, HorticUlture, CADA, RehaBilitutiml 
and Labour; Shri Viiasrao Deshmukh: Revenue, Coopera­
tion,' Public Works, Transport and Legislative' Affdir.; 
Shri Sushil' Kumar Sliinde:" Finance, Planning' am! Law 
and JUdiciary and' IndUstrial Affairs and TnliaspOrt; Shrf' 
Ram Meghe: E"ducation' and TechniCar Education, Sports; 
Youth Welfare, Cultural A Hairs' and Empl6yrtlefff 
and TOUrism; Shri Bhai Sawant; Prohibition, Employment 

Guaf'antee Scheme, I,'uheries' and POrt.;" Public Health, 
Medical Education' and DrUg., Familv Planning and Rural 

--------
., HINIlUttlrt Timu, 21 BDcf 22 May; 19815.' ,--
sa IMUm Er"r..; 4 PebnEY 1916;'. T.l.".,,,, , Pebnrart 1986; 
" Fre. Pre,. ItnmUIl, 1 March, 1986. 
40 I'lfMI of lnllitl, I March, 1986. 



zm, .. lopment; and Dr. V. Subramanian: Energy, Homi:ng, 
Urban Det'elopment, Food and Civil Supplies, EnmrOTt­
ment and Slum Improvement. 

Ministers of State: 

~ Sayyed Ahmed: HotL8img, Slum Improvement, lto1/.se 
Repain, Reeomtruction, Enmronment and Wakf; 

'Shd Vasantrao Dhotre: Forest, Cooperation, Employment; 
Shrl Balasaheb Jhdhav: Rural Development, Special 
Asmtance, Jails, Dairy Development and Animal Hus-
bAndry; Dr. Shrikant Jichkar: General Administration, 
Information and Public Relations, Energy, Finance, an.d 
Protocol; Kumari Chandrika Kenia: Law and Judiciary, 
Education, Technical Education and Employment; Shri J. 
T. Mahajan: Home Legislative Affairs, Transport end 
Prohibition; Shri Annasaheb Mhaske: Irrigation, Horti­
culture, Social FOf'elltry and Agricultur.e; Shri Ashok 
Patil: Public Works, Youth Welfare, Sports, Cultural 
Affcin and Tou"$1u; Shri Rohidas Patil: Revenue; 
Shri . Bapus8.heb· Prabhugaonkar: Planning, Industry, 
CADA, Ports, Fis11ery, Rehabilitation and Khar Lands; 
Shrimati Rajani Sntav: Public Health, Medical Edu("a· 
tfon. Drugs, Familll Welfare, Social Welfare and Tribal 
Welfare: and Shrj Vilas Sawant: Food and Civil Supplies, 
Urban Development and Labour." 

lffIfD ~or appoiftted : On 1 April 1986, Governor of Puniab 
Shri Shankar Dayal Shanna was aPl)olnted Governor of Maha-
Nl!ihtra in place of Shrl :Kona Pralthakar Rao who had resigned on 
1F"IIarS'aD "health grounds.· ... · 

~ty 9petlbr 1'eftQ1U: On 4 June. the Speaker Shrl Shankarrao 
Jatrtapaeceuted the resirnlation of Deputy Speaker, Sbri Kamal 
KtslJo-re Kadam who was found guilty by an enquiry eommittee of 
Ini.pm oMiation of funds when he· was 'honorery Di1'ector of the 
.. leadIub Cen~ of Marathwada University.t3 

.".. .DetJuty S7Jftl1cer: Dr. Padamsinh PattI of the Conltress (S) 
... et4kted abopJ'lMed 88 the Deputy Speaker of the .A.aembly.·· 

.' .,,., p,u, /oU1'P/4l and Hbulu,'" "'.,. *6'.' ., r,,,,., ftf ....... ·21 Mahb. 1'.)aId ,,,.,,,. &pm/J; ~ 1 AprIl. ."".' .. 

.. ,rullll" Erp"II, 5 June, 1986. 
H Blldllll,," 7'1".,., 15 JUDe, 19.,. 



Mz01lALATA 

Resignation of MinisteTB: On 10 February all the 12 Cabinet 
Ministers and 4 Ministers of State of the 17 -member Coun.cll of 
Ministers submitted their resignations to Chief Minister, Captabt. 
W. Sangma following the decision of PCC(I) to r~juvenate tM 
party and the administration. U 

Cabinet reshuffled : In the reshuffle affected by the Chief Minia-
tel' on 21 February, Shri Salseng Marok and Shri H. E. Pohshna 
were given Cabinet rank. Two Ministers of St~teJ Shri Mekenson 
Sangma and Shri Robin Nongkysrih were dropped." 

NAGALAND 

Minister dead: ,Minister of State for Transport and Co~peratioB 
Shri Mohammed Anwar Hussein passed away following a . heart 
attack on 22 February.u 

Minister Teftgn.S: The Minister for Information, Publicity and 
Tourism, Shri Puse Zhotso, tendered· his resignation from the Cabi-
net on 21 March in protest against police firing in Kohima which 
had killed two students on 20 February. Following him, Medical 
Minister, Shri V. H. Sakhril resigned on 22 March and Finance 
Minister, Shri T. A. NuguIlie, Agrirurture Minister, Shri I. K. Sema; 
Minister of State for Printing and Stationery and Agriculture, Shri 
Nocklem Konyak, and the Mi.nister of State for Jail, Industry, Re-
lief and Rehabilitation, Shri H. L. Singson resigned on 23 March.·' 

PuNJAB 

Cabinet expanded: Chief Minister, Shri Surjeet Singh Barnala 
expanded his Council of Ministers by inducti!Jg ftve· new ICmfsters 
of state on 2 March. The portfolios allocated to the new Ministers 
on S March were as follows: Shri Natha Singh D~am: Public Re-
lations Department; Shri Kasturi La!: Labour and' Employment 
Departments; Shri Sashpa! Singh: Animal Husbandry and Fisheries 
Departments; Shri Harbhajan Singh Sandhu: Teehn1cal Education 
and Industrial Training Departments; and Shri SuchaSingh Chhote. 
par: Tourism Department.·· 

'II Time, of India. 11 February, 1986. 
~. NatiollQl Herald, 22 .February, 1986 • 
• T ,rulJtrn &prUII, 23 February, 1986, 
'I Natloru" Herald, 22 March. 1986; Telegraph. 23 Jdardt, 19U; .. -.1""" 

ErprelJl 24 March, 1986. " . '. ,. 
,. Stat,sman. 3 .March, 1986 and Time, of India, 4 MUc:t.. . 19M. . I.' 
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New Gouernm: Former Chief Minister of West Bengal Dr. 
Siddhartha Shankar Ray was appointed Governor of Punjab on 
1 April. to 

ClIngreSl (I) MLA shot dead: Shri Sant Singh, sitting MLA 
from Beas Assembly constituency was shot dead. by terrorists at 
hiS native village, Lidhar on 28 April. He was the first Legislator 
in the State to be killed by terrorists in five years of violence.lil 

Cabinet (!rfJanded: Chief Minister Shri Surjit Singh Barnala 
e~panded his eight-member Mj.nistry on 6 May by inducting 21 
new Ministers at three levels, i.e. one Cabinet Minister, 18 Ministers 
of State and two Deputy Ministers. Two Ministers of State were pro-
moted to the cabil'let rank. The oath of office to the new Mmisters 
was administered by Governor, Shri Siddhartha Shankar Ray at Raj 
Bhawan .. 

On 16 May, the Chief Minister announced the allocation of port-
folios to the members of his expanded Council of Ministers. The 
allocation of portfolios was as under: 

Cabinet }1inisters: 

Chief Minister Shri Surjit Singh Barnala: General AdminiB­
tTation, Home, Justice, Law and Order Coordination., 
Irriga.tion and Power, Food and Supplies, Elections, Per­
sonnel and Administrative Reforms, Women, Social WeI­
fate and Vigilance; Shri Balwant Singh: Finance, IndUB-
t71l, Excise and Taxation; Shri Basant Singh Khalsa: Edu.-
cation a1td Languages; Shri Major Singh Uboke: Revenue 
and Rehabilitation; Shri Harbhajan Singh Sandhu: 
Agriculture and Horliculture; Shri Natha Singh Dalam: 
Information and PUblic Relations Medical Research and 
Ed1.L('Q.t;on; and Shri Prem Singh Chandu-majra: Coope-
T'4tion." 

Mi1ttsters of St4te: 
Shri Sbesbpal Singh: Publtc Health; Shri Tara Singh Layal-

puri: Independent charqe of Colonisation and attached to 
Shri MajOr Singh for Revenue; Shri Baldev Sin~h Khiaia: 
Independent charqe of Rural Development a'ltd Pa.nchayatl; 
Shrl· Kastuti Lal: In.cfependent charge of Printing & StG­
tiO'lte'1l and Tourism: Shri Sukhdev Sinllh Dhillon: I1tde-
pendent charge of Health and Family Welfare; Shri Hardi-
pinder Sinl(h: Independelnt charge Of Transport; Shrl 
MalkJat Sine:h Sidhu: Independent charge of Planning 
and attached to Shri Prem Singh for CooperatiOn; " Shri 
Hart Singh Zira: Independent charge of Housing and 

---'"=-=-=",,,,,,,-'-' ~tm-:E=-r-(JI'-eS3-:2 April. 1986. 
p r.'.VtlJl1t, 29 Apil. 1986 . 
.. T"'If1Ip#t, 7 May, 1986: aDd India" Erprea, 17 May, 1986. 
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Urban Development; Shri Mohinder Singh Saianwala: 
Independent charge Of Local SeLj Government; Shri 
NlI'mal Singh Kahlon: Independent charge oj Tech,!-~ 

Education and Industrial Traming and attached to 
Shri Basant Singh jar education; Shri Upkar Singh Randhawa: 
Independent charge of Economic Coordmat,un and ~o-r'omt 
Programme and attached to Mr. Balwant Singh JOT Excile and 
TaxattOn; Shri burmaerpal Smgh LTill: .tndlOp~natlnt cnarge of 
Forests, Soil Conservation and Wild Life and attached to Shlri 
Ha~bhanjan Singh for Agriculture and Horticulture; Shri Sur-
jcet Singh Minhas: Independent charge of Parliamentary Af­
fairs and attached to Ch,tej Minister for Irrigation and Power; 
Shri Jagdev Singh 'rl:ljpuri: Independent charge Df Animal 
Husbandry, Dairy Det,eLopment and Fisheries; Shri Rajelldra 
Singh Dhaliwal: Independent charge of P. W.D. (B&R); Cap-
tain Kanwaljit Singh: Independent charge oj Sports and 
Youth Welfa1"e and att~hed to the Chief Minister for Home; 
Shri Baldev Singh Mann: Attached to the Chief Minister fOT 
Food and Supphes; Shl'i Nusrat Ali Khan: independent Charge 
of Jails, Civil Defence and Cultural Affairs; Shri Dalip Singh 
Pandhi: Independent charge of Welfare of Scheduled Castes 
and Backward Classes; Shri Prem Gupta: Independent 
charge oj Labour and Employment. 

Deputy Ministers: 
Shri Kundan Singl; Patang: Attached to Health M~nister; 
Shri Swaran Singh Phillar: Attached to Minister for P.W.D. 
(B&R).b3 

Parliamentary Secretaries sworn itn: Sarvashri Surinder Singh 
and Gobind Singh Kanjla were sworn in as Par1~amentary Secre-
taries by Chief Minister Surjeet Singh Barnala.54 

Speaker resigns: The Speaker, Shri Ravi Inder Singh, resigned 
from his office on 27 May. 56 

New Speaker, Deputy Speaker elected: Shri Surjit Singh Minhas. 
and Shri Jaswant Singh of ruling AkaU Dal were elected Speaker 
and Deputy Speaker, respectively on 2 June. The post of Deputy 
Speaker was vacant since the induction of Shri Nirmal Singh Kahlol\ 
into Barnala Ministry on 6 May.66 

MLA dead: Shri Manmohan Kalia, BJP MLA passed away on 
3 June." . 

• 1 Tribune, 17 May, 1986. 
114 Telegraph, 8 May, 1986. 
1111 Free Press lournol, 28 May, 1986. 
lie Statesman, 3 June, 1986. 
liT 1Jmes of Ind/Q, 4 JUDe. 1986. 
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-Relignation of Ministers: The Governor, Shri Vasant Rao Patil 
accepted the resignations of the Minister for Indira Gandhi Canal, 
Shri Narendra Singh Bhat and the Minister of state for Animal 
Husbandry, Shri Ram Singh Bishnoi. on the advice of the Chief 
Minister, Shri Handeo Joshi on 7 February. The two departments 
were transferred to the Revenue Minister, Shrimati Kamla and 
the Minister for Cooperatives, Shri Ramdeo Singh respectively.u 

Cabinet reshuffled: On 9 April, Chief Minister, Shri Harideo 
Joshi carried out a minor reshuffle of portfolios in his Council of 
Ministers. 

The Chief Minister took away the Urban Development and Town 
Planning departments from his Cabinet Colleague Shri Chogaraxn 
Bakolia and allotted him the portfolios of Food and Civil Supplies, 
which were hitherto held by the Education Minister, Shri Hel?ra Lal 
Devpura. 

The Chief Minister also allocated independent charges to some of 
the Ministers of State. Shri Ram Kishan Verma was given the inde-
pendent charge of EconOmics, Statisttcs, Stationery and Printing; 
Shri Jakia Inam was given independent charge of Family Welfare. 
Shri Heera La! Indora was given independent charge of Jails and 
Motor Garage. Shri Damodar Acharya was given Rehabilitation, 
Linguistic Mino'r1ties and Election. Shri Mool Chand Meena was 
allotted Civil Defence and Home Guards. Shri Mahendra Kumar 
Bheel got independent charge of Sports.'" 

TAMIL NADV 

Reshuffle in portfolio,: On 24 January, the Chief Minister, Shri 
M. G. Ramachandran allocated some of the subjects held by him 
among three of his Cabinet colleagues. While the Finance Minister, 
Shri V. R. Nedunchazhian got General Administration, the Minister 
for Tourism and Religious Endowments, Shri R. N. Veerappan was 
given Public Relations Distrlct Revenue Offices, Information and 
Public1ty and Film Technology. The subjects relating to "Deputy 
Collectors and Molasses" were transferred to the Law Minister. 
Shri c.. Ponnaiyan.·o .. . . . 

III Slalelman, 8 February, 1986. 
III Hindustan Times, 10 April, 1986. 
eo Hindu. 25 January, 1986. 



·MLA t'Uigna: Shri V.Ba1achander, MLA, of the.'Hindu MUDD_ 
resigned his membership on 1 March following the daf_of two 
of his party candidates in the local bodies elections in the State.~1 

Minister resigns: The Minister for Labour, Diary DeYeJopmellt, 
Animal Husbandry and Registration, Shri K. A. Krishnaswamy' 
tendered his resignation from the State .cabinet on 7 April, after 
he was divested of Labour portfolio.62 

MLA dead: AlADMK MLA Shri A. Pitchai, representing _-the 
Al'uppukottai conRtituency was killed. in a van accident on 28 A~ 
Anothel' AIADMK MLA P. S. Narayanan passed away on 11 may.~ 

Abolition of Legislative Council: The State Assembly passed a 
resolution by 136 to 25 votes for the abolition of State Legislat1've 
Council on 14 May 1986.~ 

. 
Cabinet expanded: Chief Minister, Shri Vir Bahadur Singh 

eX}Janded his four-month·old Ministry with the induction of fol-
lowing 10 Ministers of State on 21 January: Salvashri Promod 
Kumar Tewari, Bhole Shankar Maurya, Nisar Ahmed Ansari, Ram 
AvtarDixit, Surendra Singh Chauhan, Chetram Gangwar, RaIIl 
N<:resh Shukla, Sitaram Nishad, Saraswati Ammal and Sankata 

Prasad Shastri.· 

Biennial elections to I,egislative Council: All the nine c'lndidates 
of the Congress (I), two of the Lok Dal and one each of the BJp 
artd the CPI were decJ~red elected unopposed in t}1e biennial elec-
tialls to the Legislative Council on 21 June, 1986.e6 . 

WEST BENGAL 

Minister resigm: On 17 January, Finance Minister Dr.AI!Iolt· 
Mitra resigned from the Cabinet on health grounds.6T 

MLA resigns: On 3 March, Congress (I) l\fi.Afr~m ~ebe:rla 
constituency, Shri'Shaikh Anwar Ali, resigned from the Assembly 

0' Time" of India. 2 March. 1986. 
Sll Time" 01 India, 'S April. 1986. 
n Hindu. 29 April. 1986; and Time" or India!_ 12MI)',19. 
tH HllIdu. IS May. 1986. 
110 Time" 01 India. 22 JaDUarY. 1986. 
IICI State"man, 22 JUDe, 1986. 
8T Telt"dph, 18 January. 1986. 
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on the· ground that he could not do justice to the people of his 
constituency.68 

Minllter dead: The Minister for High Education Shri Sambhu 
(lhosh passeel away on 15 J une.68 

UNION TERRITORIES 

ARUNACHAL PRADFBH 

MiniBtry reshuffled: The Chief· Minister, Shri Gegong Apong 
reshuffled his 13-month old Ministry on 30 January in which Health, 
Information and Public Relations Minister, Shri Khapriso }{rong 
was shifted to Education, Supply and Transport Departments, while 
~he Supply and the Transport Minister, Shri Tadak Dolui was allot-
ted the Public Works Department including Power Sector. Finance 
Minister, Shri S. Tashi was shifted to the Rural Works Department 
anel was also given the portfolio of Culture and Tourism.7o 

DEVELOPMENTS ABROAD 

AFGHANISTAN 

Re-election of President: Mr. Babrak Karma! was re-elected 
President of Afghanistan on 19 January.TI 

ALGERIA 

Cabinet reshuffled: President Mr. Chadli Benjedid reshuffled his 
Cabinet on 9 February by appointing three new Ministers-General 
Rashid Benyelles (Transport), Mr. Boualem, Bessaich (Culture and 
Tourism), and Mr. Boubaker Belkald (Training ~nd Labour). Three 
other Ministers-Mr. Salah Gonjil, Mr. Abdelmajid Mezian and Mr. 
}4QbamedNabiare were appointed to unspecified posts.'· 

ARGENTINA 

·Death of Defence Minister: Defence Minister, Mr. Roque Car-
ranza, passed away on 8 February.'8 

18 Indian Erpreu, 4 March, 1'86. 
18 Telegraph, 16 JUDe, 1986. 
TO Times 01 India, 31 January, 1986. 
n Indian ExprtSl, 20 January, 1986. 
'JI Hindu, 11 February, 1986. 
,. Tim" of India, 10 FebruarJ, 1'16 
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AUSTRIA 

New Foreign Minister: Mr. Peter Jankowitsch was named as the 
Foreign Minister on 13 June in succes§ion to Mr. Leopold Gratz 
who had resigned on 10 June.74 

BANGLADESH 

Cabinet reshuffled: On 16 February, President H. ~1. Ershad 
appointed Major-General Mohmudul Hasan as Interior (Home) 
Minister in place of Major-General Abdul Mannan Siddiky who 
became Minister for Relief and Rehabilitation. General Hasan's 
former portfolio, Local Government and Cooperatives, w~s given to 
Mr. A. K. M. Aminul Islam who was the Religious Minister. Works 
Minister Mr. M. A. Matin became the new Education Minister and 
was replaced by the Relief and Rehabilitation Minister, Mr. S~la­
huddin Quader Choudhury. The post of Religious Minister went 
to Education Minister Mr. Shamsul Huda Choudhury. 

The State Minister for Labour and Manpower, Mr. Mustaf&, 
Jamal Haidar was made State Minister for Local Government assift-
ing Mr. Aminul Islam. f ' 

Resignation of Ministers: On 23 March, 19 Ministers resigned 
from the Cabinet of President, General H. M. Ershad to contest the 
general elections set for 7 May. f' 

General elections: In the general elections held on 7 May, the 
Jatiya Party attained majority by securing 152 seats out of 299 
seats declared so far to the 300-seat Assembly, The Awami League 
and its allies won total 96 seats, whose break-up is as follows: 
Awami League-75, Communists-5, two factions of National Awami 
Party-7, Bangladesh Krishak Shramik Awami League-4, Jatiya 
Samajtantrik Dal (led by Sahjahan Siraj}-3, and Workers' Party-
2. 

The break-up of sea,ts won by other Opposition parties is 8$ fol-
lows: Jamaat Islami-l0 Muslim League--4, and Jatiya Samajtan· 
tlik Dal (led by Abdur Rab)-4. The independent ~ndidates won 
33 seats.7f 

ff Hluullan Tim~8, 14 JUDe, 1986. 
75 Tlm~8 of India, 17 February. 1986. 
18 Fr~~ Pr~88 /ourfIGl, 24 'Man:h, 1986. 
n Intllan Expn81. 25 May, 1986. 
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BARBAOOi 

General elections: The Opposition Democratic LaboUI' Party led 
by Mr . .!!;rrol Barrow, came out victorious in the general elections 
on 2d May 19H6 by capturing 17, of the se~ts declared so far in the 
2'I-member House of Assembly.78 

BOLIVIA 

Resignation of Cabinet: Foreign Minister Mr. Gaston TraoL 
announced the collective resl3Uatlon of the Cabinet on 21 January." 

New Cabinet : President, Mr. Victor Paz Estenssoro named a 
new 18-member cabinet on 23 January. The major cabinet changes 
involved the appointment of Mr. Jnan Caraaga, a prominent ban· 
ker as Finance Minister and Senate President, Mr. Gonzalo Sanchez 
de Lozada as Planuing Minister. &0 

BULGARlA 

New Prime Minister: Bulgarian Parliament elected Mr. Georg 
Afanassov, member of the Communist Party Politburo, as the 
Prime Minister of the country replacing Mr. Girisha Fillpov on :-
March.8& 

PTesident re-elected: Communist Party leader, Mr. Todor 
Zhivkov was re-elected President of the Bulgarian Council of 
States fer the fourth successive term on 17 June.1I 

CANADA 

Cabinet reshuffled; Prime Minister Mr. Brian Mulroney made 
sweeping' changes in his Cabinet, including the appointment of • 
new Deputy Prime Minister on 30 June. Mulroney dropped'm 
Ministers, including Deputy Prime Minister, Mr· Enik Nielsen anef 
added eight new faces to the Cabinet. Transport Minister Mr. Don 
Mazankowski took over as Deputy Prime Minister and Leader in 
the House of Commons.·1 

'1'8 Statemaan, 30 May, 1986. 
'I'll Indian Erpre8s, 23 January, 1986. 
80 Hindu, 24 January, 1986. 
81 Times Of Indi'tJ 22 -March, 1986. 
82 Hindu, 19 June, 1986. 
81 SatJ!sman, 1 July, 1986. 
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CHINA 

Two Ministers removed : Two Deputy Foreign Trade Ministers 
Mr. Jia Shi and Mr. Wei Yuming, were removed on 17 January, 

. anll were succeeded by Mr. Lu Uejian and Mr. Wang Pinojllg.~' 

New 'Vice-Premier: Mr. Qiao Shi, a member of the Politburo 
and Secretariat of the ruling Communist Party became China's 
fifth Vice-Premier on 13 April 1985.85 

New Minister: Novelist Wang Meng was appointed Culture 
Minister, replacing Zhu Muzhi on 25 June 1986.16 

COLOMBIA. 

Election of President : Liberal Party candidate Mr. Virgilio 
Barco was elected President defeating his Conservative rival, Mr. 
Alvaro Gomez Hattado on 25 May.1T 

COSTA RICA 

New Cabinet : President, Mr. Oscar Arias Sanchez announced 
his new Cabinet on 27 February which included Minister of Presi-
dency Mr. Rodrigo Arian Sanchez, Foreign Minister Mr. Rodnigo 
Madrigal Nieto. Minister of Interior, Mr. Guido Fernandex and 
Minister of Public Security, Mr. Hernan Gairon.1I 

New Minister: President, Mr. Hosni Mubarak appointed a new 
Interior Minister, Major-General Zaki-Badr, in place of Mr. Ahmed 
Rushdi following riots by security forces." 

FRANCE 

General electiom: The French Right led by the Gaullist Party 
(RPR) and the Union for French Democracy (UDF) secured 291 
seats for the 577-member National Assembly elections for which 
were held on 16 March. The ruling Socialist Party obtaining 216 
seats or 32 per cent of the votes emerged as the largest single Party. 
The Communist Party secured a bare 9.8 per cent of the vote. II . 

.. Telegraph, 19 January. 1986. 
811 Hindu, 15 April, 1986 . 
•• Tribune, 27 JUDe, 1986. 
87 HindUSlan Times, 27 May. 1986. 
88 National Herald, 2 March. 1986. 
@II Statesman, 1 March, 1986. 
eo Statuman, and T,legraph, 18 March, 1986. 
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New Prime Minister: President, Mr. Francois Mitterand named 
on 20 March conservative leader, Mr. Jacques Chirac, to be the new 
Prime Mmister of the country. II 

GERMAN DEl\4()CRAT~C REpUBLIC 

Deputy PM dead: Deputy Prime Minister, Mr. Gerhard Weiss 
passed away on 7 January. 82 

GREAT BRITAIN 

Defence MinisteT Tesigns: Defence Minister, Mr. Michael 
Hoseltine who had been fighting a lone battle over the future of 
Westland resigned from the Cabinet on 9 January." 

Cabinet Tcshuffled: On 2 May Prime Minister, Mrs. Margaret 
Thatcher dropped Education Secretary Sir Keith Joseph from her 
Cabinet and appointed the Minister of Environment Mr. Kenneth 
Baker in his place. Transport Minster Mr. Nicholas Ridley took 
over Environment, while Treasury Secretary of State Mr. John 
Moore was given the Transport portfolio with a Cabinet rank." 

GUATEMALA 

New President: Mr. Vinicio Cerezo was sworn in on 14 January 
as Guatemala's first civilian President in 16 years.9I 

HONDURAS 

New President: Mr. Jose Azoona was sworn in as the new 
President on 27 January.1It 

ITALY 

Prime MinisteT Tesigns Socialist Premier, Mr. Bettino Craxi 
submitted his Government's resignation to President Francesco 
Cossiga on 27 June 1986." 

LESOTHO 

Prime MinisteT ousted in coup : Prime Minister, Mr. Leabua 
Jonathan, was ousted from office in a bloodless coup engineered by 

81 Free Press lournal. 21 March, 1986. 
02 Indian Erpress, 8 January, 1986. 
'8 Telegraph. 10 January, 1986 . 
• , Tribune, 23 May, 1986. 
er. Hindustan Times, 16 January, 1986 . 
• , Telegrtlph, 29 January, 1986. 
8T HindUltan Times, 28 JUDe, 1986. 
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a pro-South African army commander, General Justin Lekbanya 
on 20 January.1I1 

LIBERIA 

New President: Former military leader, Mr. Samuel Doe, was 
sworn in as President on 7 January for a: six-year term following 
widely-contested national elections in October 1985." 

MALAWI 

Cabinet dissolved: President Kamuzu Banda dissolved his 
Cabinet and personally took charge of 'the Government on 
2 January.'" 

MALAVASIA 

Cabinet reshuffled: Prime Minister, Dr. Mahathir Mohammed 
reshuffled his Cabinet 011 4 January upgrading three Deputy 
Ministers as full Ministers.Iol 

Deputy Prime Minister resigns: The Deputy Prime Minister, 
Mr. Musa Hltam resigned on 28 February following differences 
with Prime Minister Mr. Mahathir MohammecilGl 

Cabinet reshu ffled: Prime Minister Dr. Mahathir Mohammad re-
shuffled bis cabinet on 7 May by appOinting Mr. Ghafar Baba as 
Deputy Prime Minister and Rural Development Minister. Mr. Anwar 
Ibrahim was shifted from Agriculture ot Education Ministry.103 

Cabinet reshuffled: President, Mr. Moussa Traore carried out 
a major government reshuffle, relinquishing the posts of Premier 
and Defence Minister held by him on 7 June. He named the former 
Health Minister, Mr. Momadou Dembele as Prime Minister, while 
himself retaining the position as Head of the Government. IO' 

08 Tim~s of India. 21 January, 1986. 
99 Hindu, II January. 1986. 
100 Times oj India, 3 January. 1986. 

10' Telegraph, S January, 1986. 
'02 Trlbu,,~. t Marcil. 1986. 

1111 Hindu, II May. 1986. 
lCH "{mea 0/ India, 8 June. 1986. 
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New Governor General: Sir Veerasamy ltingadoo was appointed 
Governor General of Mauritius on 8 January succeeding Sir Seewoo-
sagar Ramgoolam. who had passed away in December 1985.105 

Cabinet reshuffled: Prime Minister Aneerood Jagnauth reshuf-
fled his Cabinet on 14 January following resignation of the ruliDg 
coalition's Chief Party Whip, Harish Boodhoo, and the four Cabinet 
Ministers-External Affairs Minister, Mr. Anil Gayana. Trade and 
Shipping Minister, Mr. Kadar Bhagat, Commerce Minister Mr. 
Kadres Pillay and Health Minister Mr. Kailash Purryag ",Hllier on 7 
January. Four new perSons included in the Cabinet were: Mr. Madun 
Dulloo as Minister of External Affairs, Mr. Jagdish Goburdhun as 
Minister of Health, Mr. Rashid Soovadar as Minister of Local self-
Government and Mr. Iswardeo Seetaram as Minister of Co-
operatives. I 06 

NEPAL 

Prime Minister resigns: Prime Minister Mr. Lokendra Bahadur 
Chand resigned on 20 March. lof 

Caretaker Prime Minister: Fonner Prime Minister Mr. Nagendra 
Prasad Rajal was sworn in on 21 March as the Caretaker Prime Min-
ister till Rashtriya Panchayat elections were over.lDI 

General election!: In the election for 108 &eats to the 140-mem-
ber National Panchayat held on 12 May, 69 of the winDing candi-
dates were newcomers and the rema.ming 39 were sitting or former 
members of Parliament.1OI 

New Prime Minuter: Fonner· Speaker of the Rashtriya Pancha .. 
yat, Mr. Marrichman Singh Shreshtha was elected unopposed as 
the Sixth Prime Minister on 13 June.1llO 

NftO Cabinet: A 17-member Ministry comnrisin:~ ten Cabl'net 
Ministers. foul' Ministers of State and thl't!E"Assistant Ministe1'8 was 
sworn in on 15 June.'111 

11011 Telegraph. 9 January. 1986. 
11141 Hindu, 8 Janulley, 1986; and Times 01 India, 15 JaDUat'y 1916. 
-lOT Hindus/an Times, 21 March, 1986: 

'lOll Indian Erprel8, and Tribune, 22 Ma.rc:b. 1916. 
'OIl "indus/an Times. 24 Mav. 1986. 
110 Telegraph, 14 JUDe, 1'86. 

I'l 'ndlan BrIM", 17 June, 1986. 



NJ:'l'HEIlLAND& 
Gme1'41 electiom ~ Prime Minister Rund Lubbers led his Centre--

Right coalition to an election victory in the General elections held 
on 21 MaY.,lu 

NORWAY 

Defeat of Government: Prime Minister Mr. Kaare.· Wllloch's 
coalition Government resigned on 30 April after losing a vote of 
confidence he had demanded from Parliamentp8 

New Government: Labour Party Leader, Mr. M. S. Grohartem 
Brundtland formed a new Government on 10 MayP' 

PAKISTAN 

Cabinet reshuffled: Prime Minister Mr. Mohammed Khan Junejo 
reshuffled the 35-member federal Cabinet on 28 January by retain-
ing himSelf the Defeitce portfolio and Mr Sahabzada Yaqub Khan 
remaining" the Foreign Minister. Finance and Planning Mmister Dr. 
Mahhubul Haq was replaced by Mr. Mohammed Yasin Wattoo, Edu~ 
cation Minister in the outgoing Cabinet. 

Other prominent members of Cabinet were: Mr. Mohammed 
Anwar AzJz Chaudhary (Local Government), Mr. Nasir Ahmed 
Aheer (Education) and Mr. Nawab Moqsoom Ahmed Lagari (Labour 
and Manpower). 

On 12 February, Dr. Mahbubul Haq was re-inducted in the 
Cabinet as Planning and Development Minister.1lI 

New Sneake'l': Science and Tecnnology Minister Mr. Hamid 
Nasir Chattha was electP.d Speaker of the National Assembly on 
21 May. III 

PmLlPPINI:s 
New Cabinet: After her d~claration all the President. Mrs. Cora~ 

zCln A"uino formed ber Cabinet on 26 FebruaTY. Vice-oPresident 
Mr. Salvador H. Laurel was appointed as Forei/!Yl Minister. Defence 
Minister Mr. Juan Ponce Enrile was retained and Lt. Gen. Fidel 

1't1 Stat~.rman. 23 May, 1986. 
118 T~legraph, 1 May, 1986. 
1'14 Ti~1 of India, 11 May, 1986. 
till Hlndtistan Tim~l, 29 January, 1986; aDd T,kgrllph, 13 February 19N. 
I" Intlilnl &pre., 1 JUDe, 1986. 
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Ramos was promoted as the Chief of Staft. Others inducted into 
the Cabinet were Mr. Jamine Ongpin as Finance Minister, Mr. Jose 
Concepcion as Tourism Mlnister and Mr. Aquilino promoted ·as 
Minister for Local Government.1l7 

P01\'1'UGAL 

New Pre,ident: Socialist leader Mr. Mario Soares was elected 
as the first civilian President in 60 years in a closely-contested 'pon 
on 16 February.118 , 

REPUBLIC or KOREA 

Cabinet reshuffled: President, Mr. Chun Doo Hwan carried out a 
major Cabinet reshuftle on 7 January affecting eiJiht Ministers of 
his 22-member State Council. The Prime Minlster, Mr. Lbo Shin 
Yong was retained but the :Deputy Prime Minister Mr. Shin: Byong-
Hyun was replaced with Finance Minister Mr. Kim Mohn-Je.1lO 

DEMOCIIATIC REPUBLIC OF YEMEN 

New President: Former Prime Minister Mr. Haider Abubakar-
al-Attas was named as the new Presdent on 8 February.l2o 

SUDAN 

New Prime Minister: Umma Party candidate Mr. Sadiq-ol-
Mehdi was sworn in as the Prime Minister on 6 May.1Il 

SWEDEN 

Prime Minister aS8C1Ssi1l.ated: Prime Minister Mr. Olot Palme 
was shot dead in Stockholm on 28 February.1I· 

New Prime Minister: Mr. Ingvar Carlsson (Social Democrat) 
was elected unopposed as Prime Minister on 12 March 1986.133 

THAILAND 

Cabinet reshu:ffled: Prime Minister, Genera] ,Prem. Tinsula~onda, 
reRhuffled his Cabinet' on 16 Jlanuary following resienations and 

l1T NatlO1Ial Herald, 27 February, 1986. 
1'111 NatloMI Herald, 18 February, 1986. 

11, Telegraph, 8 January, 1986. 
'1l1O Time, of India, 9 February, 1986. 
121 Hindu, 8 May, 1986. 
112 HlnduSian Tlmt'I, 2 March, 1986. 
111 I"diQII EKpress, 13 March, 1986. 
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dismissals of five Ministers. Foreign Minister Mr. Sitthi Savetsila 
was named as new Deputy Prime Minister replacing Mr. Boonthen 
Tliongsawasdi, who was dismissed. 124 

Dissolution of Parliament: Prime Minister General Prem Tinsu-
lanonda dissolved the Parliament an 1 May and called for general 
elections on 7 July.U5 .. 

UGANDA 

New President: The rebel leader, Commander Yoweri Museveni 
was sworn in as the new President on 29 January. In his first 
Cabinet appoil),tments announced on 30 January, he himself retained 
the Defence portfolio, named Mr. Samson Kjsekka as the Prime 
Minister and Professor Pontiano Mulema as the Finance Mini'iter.lJ6 

New Cabinet: President Commander Yoweri Museveni announc-
ed a new Cabinet on 5 February drawing members from political 
parties and guerilla organisations. The new Cabinet includes 
MInister of Foreign Affairs Mr. Ibrahim Mukiibi and President of 
Democratic Party, Mr. Paul Kawanga, as Minister of Internal 
Affairs who had also served as Minister of Internal Affairs under 
the depol'led Government of General Okelo. Eighteen others were 
also inducted into the Cabinet!n 

USSR 
New Ministers: In a major reshuffle, whlle Mr. Anatoly Lasov 

WAS appointed Minister of Internal Affairs in place of Mr. Fyodor-
chuk, Mr. Vladimir HeshetUov was appointed as Minister of Cons-
truction in place of Mr. Georgi Garavaev. 12I 

CPSU General Secretary: The Plenum of the newly-elected 
CPSU re-elected Mr. Mikhail S. Gorbachov on 5 March as General 
Secretary of the CPSU for the next five years. m 

New first Vice-President: Culture Minister Mr. Pyotr Demichev 
was named flrst Vice-President on 18 June 1986.100 

'2' Hindu, 17 January, 1986. 
1211 HiNlu, 2 May 1986. 
ue Statesman, 30 January, 1986: and Telegraph, 1 Febuary, 1986. 
'21 Times 0/ India, 8 February, 1986. 
118 Telegraph, 27 January, 1986. 
,~ Hindustan Times, 7 March, 1986. 
110 Times 0/ India, 19 June, 1986. 



VIa'NAlI 

Deputy Premier re~ed: Vietnam's Deputy Prime Minister, 
Mr. Tran Phoung was removed from his office on 1 February.u, 

YUGOSLAVIA 

New President and'Vice .. President: Mr. Sinan Hasani and Mr. 
Laz~r Majsovy took office as President and Vice-President, respec-
tively. far a period of one year on 14 May.n: 

ZAMBIA 

Cabinet reshuffled: President, Mr. Kenneth Kaunda announced 
a major reshuffle of his Cabinet, replacing seven Ministers Ilnd his 
entire team of special advisers on 5 April. 

Former Finanee Minister Mr. M. Luke Mwananshiku was ap-
pointed as the new Minister for Foreign Affairs. The UN Ambes-
sador Mr. Paul Lusaka was named as the Special Assistant and 
Political Advisor.1II 

ZIMBABWE 

President re-elected: Mr. Canaan Banana was re-elected Presi-
dent of the country for the second term on 17 April.'u 

111 In4Ian Erpreu, 2 Joebruary, 1986. 
'1U Hindu, 16 ~ay, 1986. 
las Telegraph, 6 Arril, 1986. 
1" Tri.une, 19 April, 1986. 



DOCUMENTS OF CONSTITUTIONAL AND 
PARLIAMENTARY INTEREST 

11 

The Constitution (Flfty-Second Amendment Act, 1985 and the Represen-
tation of the Peop/le (Amendment) Act, 1985 provided for framing of rules 
pertamini to members of Parliament disquallfY!ni them on rround of defec-
tion. The Rules were framed in 1985 by the Speaker, House of the People 
(Lot Sabha) and Chairman, Councll of the States (Rayja Sabha) for the 
members of their respective Houses. We reproduce below the text of the 
rules perta1nlnc to members of Lot Sabba. 

-Editor 

THE MEMBERS OF LOK SABHA (DISQUALIFICATION 
ON GROUND OF DEFECTION) RULES, 1985 

In exercise of the powers conferred by paragraph 8 of the Tenth 
Schedule to the Constitution of India, the Speaker, Lok Sabha, 
hereby makes the following rules, namely:-

1. Short Title : These rules may be called the Members of Lok 
Sabha (Disqualification on ground of Defection) Rules, 1985. 

2. Definitions: In these rules, unless the context otherwise 
requires,-

(a) 'Bulletin' means the Bulletin of the House of the People 
(Lok Sabha); 

(b) 'Committee' means the Committee of Privileges of the 
House of the People (Lok Sabha); 

(e) Tonn' means a fonn appended to these rules; 
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(d) 'date of commencement', in relation to these rules mean! 
the date on which these rules take effect under sub-
paragraph (2) of paragraph 8 of the Tenth Schedule; 

(e) 'House' means the House of the People (Lok Sabha); 

(f) 'leader', in relation to a legislature party, means a mem-
ber of the party chosen by it as its leader and includes 
any other member of the party authorised by the party 
to act, in the absence of the leader as, or discharge the 
functions of, the leader of the partY' for the purposes of 
these rules; 

(g) 'member' means a member of the House of the People 
(Lok Sabha); 

(h) 'Tenth Schedule' means the Tenth Schedule to the Con-
stitution of India; 

(1) 'Secretary-General' means the Secretary-General to the 
House of the People (Lok Sabha) and includes any per-
son for the time being performing the duties of the Sec-
retary-General. 

3. Information to be furnished by leader of a legislature party: 
(1) The leader of ('ach legislature party (other than a legislature 
party consisting of only o'ne member) shall, within thirty days 
after the first sitting of the House, or, where such legislature party 
is formed after the first sitting, within thirty days after its forma-
tion, or, in either case within such further period as the Speaker 
mav for sufficient cause allow, furnish the following to the Speaker 
namely:-

Ca) a statement (in writin~) containinll the names of mem-
bers of such legislature party together with other parti-
culars regardinl! such members as in Form I and the 
namec; and desillnations of the members of such party 
who have been authorised bv it for communicating with 
the Speaker for purposes of these rules; 

(b) a cony of the rules and re,!Ulations (whether known as 
such or as constitution or by any other name) of the 
political party concemed; lind 

(c) wh"!re such lellislature nartv has any separate set of 
rules and reJnllations (whether known as ~uch or' as 
con~ituti('rn or bv any other name). al90 a copy of su{'h 
rules and regulations. 
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(2) Where a legislature party consists of only one member, 
such member shall furnish a copy of the rules and regulations men-
tioned in clause (b) of sub-rule ,<1) to the Speaker, within thirty 
days after the first sitting of the House Of, where he has become a 
member of the House after the first sitting, withm thirty days after 
h~ has taken his seat in the House, Of, in either case within lJuch 
further period as the Speaker may for sufficient cause allow. 

(3) In the event of any increase in the strength of a legislature 
party. consisting of only one member, the provisions of sub-rule (1) 
shall apply in relation to such legislature party as if such le-gislature 
party had been formed on the first date on which its strength in-
creased. 

(4) Whenever any change takes place in the information furni-
shed by the leader of a legislature party under sub-rule (1) or by 
a_ member under sub-rule (2), he shall, within thirty days there-
after, or, within such further period as the Speaker may for suffi-
cient cause allow hlrnish in writing information to the Speaker 
with respect to such change. 

(5) In the case of the House in existence on the date of com-
mencement of these rules, the reference in sub-rules (I} and (2) 
to the date of the first sitting of the House shall be construed as a 
reference to the date of commencement of these rules. 

(6) Where a member belonging to any political party votes or 
abstains from voting in the House contrary to any direction issued 
by such political party or by any person or authority authorised by 
it in this behalf, without obtaining, in either case, the prior per-
mission of such political party, person or authority, the leader of 
the legislature party concerned or where such member is the 
leader, or as the case may be, the sole member of such legislature 
party, such member, shall, as soon as may be after the expiry of 
fifteen days from the date of such voting or abstention, and in any 
case within thirty days from the date of such voting or absten-
tion, inform the Speaker as in Form II whether such voting or 
abstention has Of has not been condoned by such political p"rty, 
person or authority. 

Ezplanation: A member may be regarded as having abstained 
from voting only when he, being entitled to vote, voluntarily 
refrained from voting. 

4. Iniormation etc. to be furnished by members: (1) Every 
~r' who has taken his seat in the House before the date of 
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commencement of these rules shall furnish to the Secretary-Gene-
ral, within thirty days from such date or within such further 
period as the Speaker may for sufficient cause allow, a statement 
of particulars and declaration as in Form Ill. 

(2) Every member who takes his seat in the House . after the 
commencement of these rules shall, before making and subscribing 
an oath or affirmation under article 99 of the Constitution and tak-
ing his seat in the House, deposit with the Secretary-General, his 
election certificate or, as the case may be, a certified copy of the 
notifica~ion nominating him as a member and also furnish to the 
Secretary-General a statement of particulars and declaration as in 
Form III. 

Explanation-For the purpose of this sub rule "Election Certi-
ficate" means the certificate of election issued under the Re-
presentation of the People Act, 1951 (43 of 1951) and the rules 
made thereunder. 

(3) A summary of the information furnished by the members 
under this rule shall be published in the Bulletin and if any dis-
crepancy therein is pointed out to the satisfaction of the Speaker, 
necessary corrigendum shall be published in the Bulletin. 

5. Register of information as to members : (1) The Secretary-
General shall maintain, as in Form IV, a register based on the in-
formation furnished under rules 3 and 4 in relation to the members. 

(2) The information in relation to each member shall be re-
corded on a separate page in the Register. 

6. References to be by petitions : (1) No reference of any ques-
tion as to whether a member has become subject to disqualification 
'under the Tenth Schedule shall be made except by a petition In 
relation' to such member made in accordance with the proviSions 
of this rule. 

(2) A petition in relation to a member may be made in writing 
to the Speaker by any other member. 

Provided that a petition in relation to the Speaker shall be ad-
dressed to the Secretary-General. 

(3) The Secretary-General shall,-
(a) as soon as may be after the receipt of a petition under 

the proviso to sub-rule (2) make a report in respect 
thereof to the House; and 
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(b) as soon as may be after the House has elected a member 
in pursuance of the proviso to sub-paragraph (1) of para-
graph 6 of the Tenth Schedule place the petition before 
such member. 

(4) Before making any petition in relation to any member, the 
petitioner shall satisfy himself that there are reasonable grounds 
for believing that a question has arisen as to whether such member 
has become subject to dlsqualiftcation under the Tenth Schedule. 

(5) Every petition-

(a) shall contain a concise statement of the material facta on 
which the petitioner relies; and 

(b) shall be accompanied by copies of the documentary evi-
dence, if any, on which the petitioner relies and where 
the petitioner relies on any information furnished to him 
by any person, a statement containing the names and 
addresse$ of such persons and the gist of such information 
as furnished by each such person. 

(6) Every petition shall be signed by the petitioner and verified 
in the manner laid down in the Code of Civil Procedure, 1908 (5 
of 1908), for the verification of pleadings. 

(7) Every annexure to the petition shall also be signed by the 
petitioner and verified in the same manner as the petition. 

7. Procedure : (1) On receipt of a petition under rule 6, the 
Speaker shall consider whether the petition complies with the re-
quirements of that rule. 

(2) If the petition does not comply with the requirements of 
rule 6, the Speaker shall dismiss the petition and intimate the 
petitioner accordingly. 

(3) If the petition complies with the requirements of rule 6, the 
Speaker shall cause copies of the petition and of the annexur~s 

thereto to be forwarded-
(a) to the member in relation to whom the petition has been 

made; and 
(b) where such member belongs to any legislature party and 

such petition has not been made by the leader ,thereof, 
also to such leader, and such member or leader shall, 
within seven days of the receipt of such copies, or within 
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such further period as the Speaker may for sufficient 
cause allow, forward his comments in writing thereon to 
the Speaker. 

(4) After considering the comments, if any, in relation to the 
petition, received under sub-rule (3) within the period allowed 
(whether originally or on extension under that sub-rule) the Speak-
er may either proceed to determine the question or, if he is satisfied, 
having regard to the nature and circumstances of the case that it 
is necessary or expedient so to do, refer the petition to the Com-
mittee for making a preliminary inquiry and submitting a report 
to him. 

(5) The Speaker shall, as soon as may be after referring a peti-
tion to the Committee under sub-rule (4), intimate the petitioner 
accordingly and make an announcement with respect to such refer-
ence in the House or, if the House is not then in session, cause the 
information as to the reference to be published in the Bulletin. 

(6) Where the Speaker makes a reference under sub-rule (1) to 
the Committee, he shall proceed to determine the question as soon 
as may be after receipt of the report from the Committee. 

(7) The procedure which shall be followed by the Speaker for 
determining any question and the procedure which shall be follow-
ed by the Committee for the purpose of making a prelimin~;y in-
quiry under sub-rule (4) shall be, so far as may be the same as the 
procedure for inquiry and determination by the Committee of 
any question as to bre:ach of privilege of the House by a 
member, and neither the Speaker nor the Committee shall 
come to any finding that a member has become subject to di!l-
qualification under the Tenth Schedule without affording a reason-
able opportunity to such member to represent his case and to be 
heard in person. 

(8) The prOVisions of sub-rules (1) to (7) shall apply with res-
pect to a petition in relation to the Speaker as they apply with res-
pect to a petition in relation to any other member and for this 
purpose, reference to the Speaker in these sub-rules shall be con-
strued as including references to the member elected by· the House 
under tbe proviso to sub-paragraph (1) of paragraph 6 of the Tenth 
Schedule. 

8. Deeirion. on petitions: (l) At the conclusion of the coniidera-
tion of the petition, the Speaker or, as the case maybe, the member 
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elected under the proviso to sub-paragraph (1) of paragraph 6 of 
the Tenth Schedule shall by order in writing,-

(a) dismiss the petition, or 

(b) declare that the member in relation to whom the petition 
has been made has become subject to disqualification 
under the Tenth Schedule, and cause copies of the order 
to be delivered or forwarded to the petitioner, the mem-
ber in relation to whom the petition has been made and 
to the leader of the legislature party, if any, concerned. 

(2) Every decision declaring a member to have become subject 
to disqualification under the Tenth Schedule shall be reported to 
the House forthwith if the House is in session, and if the House is 
not in session, immediately after the House reassembles. 

(3) Every decision referred to in sub-rule (1) shall be published 
in the Bulletin and notified in the Official Gazette and copies of 
such decision forwarded by the Secretary-General to the Election 
Commission of India and the Central Government. 

9. Directions as to detailed working Of these rules: The Speaker 
may, from time to time, issue such directions as he may coru.idtn 
necessary in regard to the detailed working of these rules. 
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FORM II 

[Su Rule 3 (6)] 

To 

The Speaker, 
Lok Sabha. 

Sir, 

At the sitting of the House held on ........................ (date) 
d1ll1'ing voting on ........................ (subject-matter) ......... . 

tShri. .....•................. M.P. 
(Division No ................... ) 
member of ................... . 
(name of political party), and 
~ber of ................. . 
(name of legislature party) had 
\'Oted/abstained l'rom. voting, 

tI, ................ (name of 
the member) M.P., (Divi-
sion No .......... ), member of 
................ (name of the 
political party) and leader 
of/sole member of ......... . 
(name of legislature party) voted/ 
abstained from voting, 

contrary to the direction issued by .................. "'(tPerson/autho-
rit)/party) without obtaining the prior permission of the said "'person/ 
authority/party. 

Q. On ( date) .................... the aforesaid matter was considered 
by .......................... "'(fperson/authority/party) and the said 
tvoting/abstention was tcondoned/was not condoned by thim/it. 

Yours faithfully, 

Date: (Signature) 

------------ - ._------
tStrike out inappropriate words/portions. 
"'tHere mention the name of the person/authority/party, as the case 

mal' be, wh~ had is~ued the direction). 
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FORM III 

(S.Rule 4) 

I. Name of the member (in block letten) 

2. Father's/husband's name 

3. Permanent Address : 

4. Delhi Address : 

5. Date of election/nomination 

6. Party affiliation as on-

(i) Date of election/nomination 
(ii) The 4I28th February, 1985 : 
(iii) Date of signing this form: 

DECLARATION 

I. ............................. hereby declare that the information 
given above is true and correct. 

In the event of any change in the information above, I undert.&ke to 
intimate the Speaker immediately. 

Date: 

Signature/thumb 
impression of member 

_._ ... -..... - ... -----.- . -- ---
-To be filled in only by member elected or nominated before the 1st 

March, 1985, being the date of commencement of the Constitution I (52nd 
Amendment) Act, 1985. 
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12 
SESSIONAL REVIEW 

EIGHTH LOX SABHA 

FIFTH SESSION 

The fifth Session (Budget Session) of the Eighth Lok Sabha 
which commenced on 20 February 1986 was adjourned sine die on 
8 May 1986. A brief resume of the discussions held and other busi-
ness transacted is given below. 

A. DISCUSSIONS 

President's Address : The President addressed the members of 
the two Houses assembled together on 20 February 1986 and ex-
tended his felicitations to the new members from Punjab and 
Assam. He recalled the initiatives taken by the Government to re-
solve the complex and difficult problems in Punjab and said that 
their supreme task was to isolate those who were resorting to 
violence to disturb communal harmony and peace. He called upon 
all secular and democratic forces to join hands to safeguard the 
values enshrined in the Constitution-nationalism, secularism, de-
mocracy and socialism-the bedrock of India's unity. The Presi-
dent also affirmed that the Government were . 'committed to the 
fullest implementation of Punjab and Assam Accords". 

Referring to major trends in the economy, the President said 
that the basic strategy of the Seventh Five Year Plan was cast on 
a longer term perspective of eradication of poverty and building a 
strong, self-reliant and modern economy. A long-term fiscal policy 
co-terminous with the Five Year Plan announced by the Govern-
ment would en.c;ure economic growth. and speedier expansion of pro-
ductive investment with employment opportunities. 

472 
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In his reference to international affairs, the President welcomed 
the resumption of high-level dialogue between USSR and USA to 
bring about a freeze in the nuclear arms race and a comprehensb'e 
nuclear-weapon test ban treaty. The Delhi Declaration of January 
1985 had a good impact on public opinion throughout the world. 
The atmosphere in the sub-continent, he pointed out, had distinctlr 
improved and India had succeeded in making progress in relations 
with her neighbours in many fields. India, however, remained con-
cerned about the ethnic situation in Sri Lanka and Pakistan's conti-
nued persuit of a nuclear-weapon capability and was convinced that 
the situation in Sri Lanka could be settled only through political 
means. The Government, he added, had made untiring efforts to-
wards the resolution of the major areas of tension and continued to 
demand comprehensive mandatory sanctions a£ainst the racist regi-
me in South Africa and support international efforts to combat in- , 
ternational terrorisrp., while recognising the rights of people u~er 
colonial occupation to USe all means to attain their just objectives. 
The Government welcomed the establishment of South Asian AB-
sociation for Regional Cooperation launched in Dhaka in December 
1985. 

Outlining the tasks during 1986-87, the President stressed that 
the need of the hour was to enable the poor to better their lives. 
To this end. Government were 'mounting technology missions' in 
areas like drinking water for all villages, eradication of illiteracy, 
vaccination and immunisation of childrert, improved communica-
tions etc. A more effective strategy for family planninQ; and a new 
programme based on the success achieved bv the revised 20-Point 
Programme would be announced soon. Besides. Government would 
also hold consultations with the leaders of political parties with a 
new to formulating concrete proposals to ensure cleaner public 
lifE', he added. 

In conclusion, he annealed to peonIes' renresentatives and orga-
nisations to work tosrether for strengthening the secular and demo-
cratic foundations of society. 

The President's Address was discussed for three davs, i.e. on 
25. 26 and 2:l Februarv 1986 on a Motion of Thanks moved bv Shri 
Eduardo Faleiro. Initiating the discussion Shri Faleiro said that 
India's responses and initiatives in the Indo-Pakistan dialogue 
should be correspondin~ to that of the statements and deeds of 
Pakistan's leaders. Shri Zainu! Basher who seconded the motion 
stressed the need to contain anti-national forces and to maintain 
law and order in the country. 
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PartiCIpating in the resumed discussion on 26 February 1986, 
while Shri C. Madhav Reddy wanted an open enquiry into the Ram 
Swarup case and the Government coming to a working understand-
ing with the regional parties. Shri P. Kolandaivelu $Ought the Gov-
ernment to elaborate some of the new schemes before the presenta-
tion of General Budget. 

Participating in the resumed discussion on 27 February 1986, 
while Shri Dinesh Goswami urged the Government to take imme-
diate steps to ensure the full implementation of the Assam Accord, 
Shrimati Dil Kumari Bhandari urged the Centre to encourage en-
trepreneurs for setting up industries in Sikkim and demanded re-
moval of existing restrictions on the movement of tourists in the 
State . 

. ·Winding up the discussion in which 41 Qther members· partici-
pated, Prime Minister Shri Rajiv Gandhi said that in pursuance of 
commitment made during the election campaign and in the Presi-
dential Ad<!ress, the Government had resolved the problems of 
~th Punjab and Assam. While the Assam Accord was going well, 
there had been certain setbacks on the PunJab Accord. One of the 
clauses of the Accord required a Commission to be set up to look 
for the villages which would be exchanged in lieu of Chandigarh. 
He said that the report of the Commission was such that the Gov-
ernment could not take any action. The question of mutual settle-
ment between the Chief Ministers of Punjab and Haryana as sug-
gested by the Commission or setting up another commission to go 
into the question of the villages which would be exchanged in lieu 
of Chandigarh was being looked into, he added. 

Shri Gandhi observed that the 'core of the problem' in the 
development process was the gap between what the country could 
--_._---

.other Members who. participated in the discussion were: Sarvashrl 
Mewa Singh Gill, Anadl Charan Das, Sharad Dighe, A. Kalanldhl, P. 
Namsryal, C. P. Thakur, Shripati Mlshra, Mahabir Prasad Yadav, Somnath 
Chatterjee, Vakkom PuruahothamRD, Mu1rul Waanik, Cblntamanl Panll1'ahi, 
Byed ShahabuddID, Ajay Mushran, D. P. Yadav, Chiranjl Lal Sharma, S. B. 
Sidaal, Shantaram Naik, Madan Pandey, Baiasaheb Vikhe Patll, Se.nto<;b 
Mohan Dev, J .. annath Rao, Narayan Choubey, 1\11001 Chand Data, J. Cboklta 
Rao, Ram Swuup Ram, S:tif-'1ld-Di'll Soz. Pipin Pal Das, Srlballav ,Panknhi, 
G. M. Banatwa!la, T. Basheer, K. P. Unnikrlshnan. Banwari Lal Purohit, 
B. N. Reddy. Raj Kumar Ral, Saleem I. Sbervan!. Mohd. Mahfooz Ali Khan, 
Jagan Nath Ka\lahal, Dr. G. S. Rajhans, Shrfmatl Nlrmala Kumar! Shaktawat 
and Kumarl lIamata Banerjee. 
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do and what it was doing. The plan framed by the Government, 
he said, required . ,eva and tyago.' (service and sacrifice) of the 
people. He asserted that prime thrust for development must come 
from the public sector. The need of a strong and vibrant public 
sector, he asserted, would require efficiency, better management, 
more output from labour in the public sector. 

Defending the Muslim Women (Protection of Rights on Divorce) 
Bill 1986, the Prime Minister maintained that it in no way diluted 
the rights of women given under sections 125 and 127 of the Crimi-
nal Procedure Code. He assured the House that if any substantive 
issues raised were. found convincing they would be re-Iooked into 
by the Government. 

Dealing with the question of normalisation of relations with 
Pakistan, Shri Gandhi said that not much progress had been made 
on the border issue. In Sri Lanka, he added, there had been a 
spurt of violence recently and the Government had been in touch 
with the Sri Lankan Government. 

The motion was adopted. 

Steep rise in prices of petroleum products, essential commodities 
etc. : Moving an Adjournment Motion on 21 February 1986, Profes-
sor Madhu Dandavate said that the rise in prices of commodities 
on the eve of Budget Session not only imposed burden on the com-
mon man but undermined the authority of Parliament. The in-
discriminate deficit financing badly administered public sector and 
impact of black money. he held. were responsible for the inflation-
ary pressure on the economy. Some of the commodities selected 
for the hikes were the common inputs for agricultural and indus-
trial production and would result in the finished products becom-
ing exttemely costlier. 

Participating in the dscussion, Shri C. Madhav Reddy said that 
any increase in the administered prices un-related to the cost of 
production of the commodities was a tax and their increase on the 
eve of session was improper and irregular. Shri P. Kolandaivelu 
suggested that price rise should always be linked with the wages 
and Shti Balwant Singh) Ramoowalia sought a review of the in-
crease made in the prices . of fertilizers and diesel. While Shri 
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Dinesh Goswami felt that the objectives which had compelled the 
Government to raise the prices had got no rational basis, Shri 
lndrajit Gupta suggested introduction of rationing on the cosump-
tion of petrol and use of more gas for domestic fuel consumption. 

Intervening in the discussion in Which 17 other members'" parti-
cipated, the Minister of Finance, Shri Vishwahath Pratap Singh 
said that two basic reasons for the hike were balance of payment 
scenario and a greater thrust towards development. Defending the 
Government's action, Shri Smgh said that IMF loans were due and 
payments had started from the current year. Concessionalfiows 
were drying away and there was much pressure on commercial 
borrowings. The Government had two options either to give a 
price signal or to resort to rationing. The Government thought it 
b~tter to give a price signal rather than taking drastic action of 
ratinning. On its part, the Government would undertake massive 
drive for conservation of energy, the Minister added. 

Referring to the subsidy on petroleum, Shri Singh stated that 
L.P.G. still carried a subsidy of Rs. 13 per cylinder. In the case of 
subsidy on kerosene, it was, however u'nderstandable as it was 
meant for poor people tribals and other weaker sections. Even 
after price rise the kerosene prices, he contended was lowest as com-
pared to its prices as existed in Paksitan and Bangladesh. 

The Minister denied that by raising the adminstered prices the 
Government were fuelling inflation. He contended that total impact 
of the rise that had been made on the wholesale price index would 
be about 7 per cent. He added that the Government had taken a 
positive step in mobiliSing 'resources for more growth and greater 
development. 

In a brief intervention, the Minister of Agriculture, Shri Buta 
Singh said that the decision taken by the Government for mobilisa-
tion of resources through internal resources was meant for the wel-
fare of the poor. The Government, he added, proposed to pay greater 

·Other members who took part in the discuS&ion were: SarvlUbri Bhagwat Jba 
Azad, VidyaobaraD Shukla, Somnath CJ!at1erjee, Priya Ranjan Das Munsbi, 
O. O. Swell, Brahma Dutt, V. Kkhore Olalldra S. Deo, Sbyam I.al Va4av, 
Ananda Oajapath! Raju, P. R. KumaramaDJ8lam, Palas Barman, Ram 
Pavre Panika. MoM. Mahfooz Ali Khan. Haroobbai Mehta, Abdul ll.ashid 
Kabuli, R. L. Bhatia and Shrimati Kri!lbna Sahl. 
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,~ttention for providing drinking water and irrigation facilities to 
the rurai areas in the coming years. 

After Professor Madhu Dandavate replied to the debate, the 
motion was negatived. 

Statement by the official spokesmatn of Pakistan re: disturban­
ces in India': Making a statement on 25 February 1986 in response 
to a Calling Attention Notice the Minister of External Affairs, Shri 
B. R. Bhagat informed the House that Government of India noted 
with concern the tendency of Government of Pakistan in recent 
years to make unwarranted references to and take an unhealthy in-
terest in the minority communities in India. While professing adher-
ence to the principle of non-interference those references could not 
but regarded as a blatant interference in India's internal affairs and 
contrary to the Simla" Agreement. At the same time, India, on her 
part, had refrained from commenting on reports of sectarian riots, 
denial of democratic rights and restriction on freedom of religious 
worship to minority communities including Ahmedias in Pakistan 
-even though there had been public concern voiced on those develop-
ments in India and elsewhere. 

Shri Bhagat ruled out an early visit of the Prime Minister Shri 
Rajiv Gandhi to Pakistan since his visit was conceived as a culmi-
nation of the entire process in finalisation of Peace and Friendship 

'Treaty and the Non-Aggression Pact proposed by Pakistan. He 
'added that a lot of things were yet to be done in that direction. As 
regards Pakistan encouraging terrorists, Shri Bhagat observed 
that the Government had got hard evidence about Pakistan training 
terrorists and providing arms and other facilities. India had protest-
oed that Pakistan's hand in Punjab happenings was a serious matter 
.and was going to adversely affect relationship between the two 
'countries. Expressing concern over the covert operations of CIA 
with 40 million-ciollar support for training of Sikh terrorists and 
Mujahidin, Shri Bhagat assured the House that the Government 

'were alert on that point. 

Railway Budget : Presenting the Railway Budget for the year 
1986-87, on 26 February 1986, the Minister of Transport, Shri Bansi 
Lal informed the House that the Railways would end the year 
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1985-86, ahead of the target of 250 million tonnes for revenue earn--
ing originating tonnage and of 277 million tonnes for the total origi--
nating tonnage, including Railways own traffic of coal and other-
material. The Railways were also well-poised to lift 294 million ton-
nes of traffic including 267 million tonnes of revenue earning traffic 
and envisaged a growth of 4 per cent to 5 per cent in suburban and'-
non-suburban passenger traffic. 

The gross traffic receipts at existing level of fares and freight-
rates for 1986-87 were estimated at Rs. 6,743 crores and the total 
working expenses including contributions to Depreciation Reserve' 
Fund and to the Pension Fund were estimated at Rs. 6,230 crores. 
As the net revenue was insufficient for meeting dividend, liability of" 
Rs. 590 crores and to finance works chargeable to Development-
Fund, the Minister proposed an additional revenue of Rs. 76 crores-
to meet the liability by a modest increase in passenger fares of -
Second Class Mail and Express and of upper classes. In framing 
the proposals, the Minister said that he had two-pronged thrust in 
his mind, i.e. to contribute to the national economioc effort in terms· 
of growth with price stability and alleviation of the burden of com-
mon man through reasonable passenger traffic. 

The Railway Budget ,'.:as discussed in the House on 4. 5 and 6 
March 1986. Initiating the discussion, Shri V. Sobhanadreeswara 
Rao expressed concern over the increase in expenditure on Rail-
ways and urged the Government to take steps to improve its work-
ing. Shri Basudeb Achalia said that hike in passenger fare had been 
done without improving corresponding facilities. Shri P. Kolandai--
velu demanded that surplus amount in the Budget should be allo-
cated to the southern parts of the country. Shri Dinesh Goswami 
urged the Government to make adequate provision of funds for the 
north-eastern region. Shri George Joseph Mundackal asked the 
Government to electrify railway lines in KeraIa and provide-
double lines for smooth rail traffic. Shri Balwant Singh Ramoowalia 
suggested construction of fly-overs at railway crossings and man-
ning the unmanned railway crossings in Punjab. Begum Akbar 
Jahan Abdullah demanded early completion of construction of 
Railway line from Jammu to Udhampur. Shri Datta Samant plead-
ed that Dadar be made an originating and tenninal station for-
more trains. 
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Winding up the discussion, in which 94 other members. parti-
.cipated, the Minister of Transport, Shri Bansi Lal said that in view 
..of the resource constraint and the requirements of additional capa-
-city for freight traffic, it \1;as difficult to add more passenge; trains 
for the time being. He, however, assured the House that some of 
the important trains would be made faster and the number of 
..coaches on trailns would be increased. He also announced introduc-
tion of new superfast trains during the financial year. 

Referring to the track renewals, the Minister said that a pian 
had been drawn for accelerating the pace with a target of 3,800 
kms. in 1986-87. The Minister claimed that the number of train 
.accidents, during the last eleven months had recorded a drop of 9 
.per cent compared to the period in the previous year. The Govern-
ment were also taking steps to minimise corruption in reservation. 

Denying the allegation that the Railways or the Central Go-
vernment were ignoring Karnataka, the Minister pointed out that 
Wheel and Axle Plant and the Inland Container Depot had been 

.established in Bangalore. The proposed outlay for Southern and 
'South Central Railways in 1986-87 for the new lines had been 
Rs. 20.2 crores out of a total of Rs. 100 crores for the entire country, 
-he added. 

"'Other members who particiPated in the discussion were: Sarvubri Braja 
'Mohan Mohauty, Narain Oland Parasbar, G. S.Misbra, K. V. 'IboDias, V. S. 
Krishna Iyer, Ram Pal Singh, Nirmal Khatri, Girdbarl Lal Vya~, R. Jeevarathinam. 
Kali Prasad Pandey, Virdhi Chander Jain, Dal Chandel- Jain, Vakkom Pur\JSIIodIa-
man, Sharad Dip, Kamla Prasad Singh, Aslam Sher Khan, Kailash Yadav, G. L. 
Doara. Yoaesbwar Prasad YOF.h. Manvendra Sinsh, Ram Naaina Mish.ra, 
'Sarfaraz Ahmad. Ba.puIal Malviya. Narain Cboubey, Mullappally Ramachandcan. 
Janak Raj Gupta, SantO!i1. Kumar Singh, R. S. Khirbar, MOOd. Mahfooz Ali 
Khan, Mahendra Singh, G. S. Basavaraju. Vttam Rathod, R. P. Suman, S. G. 
Gholap, Mohd. Ay-ub Khan, A. Kalanidhi. Sunder Singh, Kammodilal Jatav, T. 
Rama Rai. N. Dennis, Ram Pyare Panik&, Gopala Krishna Tbota, C.P. Thakur, 
Manoj Pandey, Kadambur M. R. Janarthanan, Lal Vijay Pratap Singh, Ram 
Parkash, Shiv Pacsad Sahu, Suresh Kurup,Rameshwar Nikhara. MotiJal Singh. 
Banwari Lal Purohit, V. Kishore Chandra. S. Deo. Jagannath Prasad, V. Krishna 
Rao. Thampan Thomas. Chintamani Jena. Mool Chand Daga. Ataur Rahman: 
Chandra Kishore Pathak. Man.kuram So:li. Jagannath Patnaik. Raj Kumar Ral, 
P. Appalanarasmbam. Lachchhi Ram. Balasaheeb Vikhe Pati! .. Ch~ndra ~ek~har 
Tripathi. Rama~ray Prasad Sineh. Nihal Sin~h. K. J. Ahba-sl. Ttlakdhan SIngh, 
K. Mohandas. Jagannalh Choudhary. M. Subha Reddy. PiYUs Tirakv. C. Janp 
Reddy. Manikrao Hodlva Gavit. R. Amtambi. Ramdeo Rai, Tanti Bhad reshwar. 
Bhola Raut, Keyur Bhushan. Ajay Mushran. Dr. G. ~. R.ajh~ns •. Prof~r 
Nirmala Kllmari Sha\ctawa,t. Shrimati Javanti Pafnaik. Shnmall KlshoTl Smha. 
Shrimati Phulrenu Gulla, Shrimati Vidyavati Olaturvedi, Shrimati .Kes~rabal 
Kshirsa88f. Shrimati Vsha Verma. Shrimati Basavarajesbw8ri and Shnmatl U'lll8 
'Ran. Tomar. 
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Ethnic problems of Tamils in Sri Latnka. and 4ttacks on Indian 
fishing boats by Sri Lankan Navy : Making a statement on 26 
February 1986, in response to a Calling Attention Not~ce, the 
Minister of External Affairs, Shri B. R. Bhagat 'expressed Govern-
ment's concern over the most. serious crisis in Sri~, the dis-
tressing result of which was the cycle of violence which had taken 
a heavy toll of the lives and property of innocent Sri Lankan, 
civilians. The crisis had severe repercussions in India, as 1,25,000 
refugees had sought sanctuary in the country. 

Shri Bhagat stated that there had been reports of attacks on 
Indian fishing boats by the Sri Lankan navy recently. The coast 
guard and naval authorities had been given clear instructions to 
ensure the safety of Indian fishermen operating in Indian waters 
and to prevent intrusions into Indian waters. The Government 
had also conveyed to Sri Lankan authorities that in case of inad-
vertent crossing of the maritime boundary, Indian fishermen should 
be dealt with in a human manner. 

Shri Bhagat reiterated that the Sri Lankan crisis was a political 
one and that it should be solved through constructive political 
negotiations and that conditions should be reached that would 
permit the early return of the refugees to Sri Lanka with honour 
and safety. The Government of India had extended her good 
offices to the Government of Sri Lanka to assist in the negotia-
tions between the parties to the dispute. In spite of many diffi-
culties and obstacles the negotiations were continuing. 

Answermg' questions, Shri Bhagat said that Sri Lankan Govern-
ment had been professing peace, political solution and' peaceful 
negotiations but in fact were practising and going in for a military 
solution. The Thimpu agreement was 'observed more in violence 

, than in observance'. The security forces there had gone much be-
yond any civilised action and recently workers, including women 
and children, harvesting in the fields in some villages had been 
killed. 

General Hu.ctget: Presenting the General Budget for the year 
1986-87 on 28 February 1986, the Finance Minister, Shri Vishwanath 
Pratap Singh said that the principal priorities in the Budget were 
to strengthen the public sector, to provide a further thrust to the 
anti-poverty programmes, to promote self reliance and to provide 
reltef to the 'common man. Despite severe constraints, the Plan 
-outlay-for 1986-87 had been raised by 20.5 per cent higher than the 
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last year and the outlay of the States had been increased by 21 per 
eent. The allocation for major anti-poverty programmes had been 
increased by nearly 65 per cent and new schemes were being intro-
duced for the benefit of rickshaw pullers, CObblers, sweepers, por-
ters and others among the urban disadvantaged groups. 

The Minister stated that priority had also been accorded in the 
Budget for provision of drinking water to the problem villages, 
development of agriculture and allied sectors, fertiUzers and human 
resources. The Budget, among other things, included introduction 
of a series of Public Sector bonds with a tax free return to tap 
people's savmgs, setting up of a separate special fund called Small 
Industries Development Fund for coordinating financial assistance 
to that sector, a Power Finance Corporation to augment resources 
for financing the power projects and a public sector corporation to 
improve the operational efficiency of telecommunication net-work 
in metropolitan cities and bringing up of a policy paper on admini-
stered prices and Er comprehensive new Direct Taxes Code by June 
1986. To tackle the problems created by the taxation of inputs 
and cascading effect it had on the value of final product, the 
Minister said that Modified Value Added Tax (MODV AT) Scheme 
was being brought into force from 1 March, 1986 which would allow 
the manufacturers to obtain instant and complete reimbursement 
of excise duty on components and raw materials thus decreasing 
the cost of flnal product considerably. 

The Budget provided the estimated total receipts for 1986-87 
at Rs. 48,767 crores as against the total expenditure of Rs. 52,862 
crores leaving a gap of Rs. 4,095 crores at the existing level of 
taxation. The various tax measures together with reliefs and con-
eess10ns proposed in the Budget would yield in additional net 
revenue of Rs. 445 crores to the Centre. The Budget would leave 
an uncovered deficit of Rs. 3,650 crores, which in relation to the 
size of the economy and stock of money was reasonable and non-
inflationary and was also significantly lower than that of last year. 

The general discussion on the Budget was held on 7, 10, 11, 12 
and 13 March 1986. Initiating the discussio:n, Shri C. Madhav 
Reddy welcomed Government's renewed interest in weaker sec-
tions. He, however, felt that MODVAT Scheme would benefit the 
bigger ones in small-scale industry and by increasing the adminis-
tered prices, the Government had fiouted the recommendation of 
the Eighth Finance Commission. Dr. Datta Samant said that the 
benefits .cr anti-poverty programmes would reach 'a small section 
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of the population and pleaded that Government should implement 
minimum wages for majority of the unorganized labour which 
comprised fifty per cent of the people living below the poverty 
line. 

Replying to thE" discussion in which 90 other members· partici-
pated, the Minister of Finance, Shri Vishwanath Pratap Singh main-
tained that the budget document was the redemption of pledges to 
the poor and were aimed at removing the inequalities. The Gov-
ernment was sharing the burden of the poor by prOViding them 
~ssential commodities at subsidised rates. Greater allocations had 
11so been made for employment scheme and for the poor. 

As regards the cost of governance, the Minister said that the 
Government would be coming with a paper to the Parliament on 
the expenditure. 

Referring to the balance of payment position, Shri Singh ad-
mitted that there was a pressure on commercial borrowings and a 
strategy had to be evolved to become economically independent 
and self-reliant. 

RefeIring to the total revenue of Centre and States having gone 
up, the Minister pointed out that there was no problem of shortage 
of resources but the problem of the States were that of erosion of 
resource,., Regarding tax evasion, Shri Singh stressed that it was 
tbe share of the pOOr and the Government would get it even if it 
was in lockers. 

·Other members who took part in the discussion were: Sarvallbri C. K. Ja«ar 
Sharief, A. C. Shanmugam, Sbyam Lal Yadav, Brahma Dutt. Umaltant Mishra. 
Prabhat Kumar Mishra, Ranjit Singh Gaekwad. Amal Datta, H. M. Patel, Dharam 
Pal Singh Malik. Y. S. Mahajan. K. !II. Pradhar., Ram Pujan Patel, H. A. Dora. 
Anoopchand Shah, Lal Vijay Pratap Singh. Muhiram Saikia, K. V. Thomas, 
Anadi Charan Da~. Somnath Rath, Piyus Tiraky, Naresh Chandra Chaturvedl. 
R. Jcevarathinam, Sunil Dutt, Cha!'anjit ,Singh Walia. Tariq Anwar, Jagannath RlW, 
K. Mohandas, P. A. Antony, An<lnta Prasad Sethi, Digvijay Si.nh, Pratap Bhanu 
Sharma. Ram Samujhawan. R. Aim&nambi. Sankta Prasad, Shanti Dhariwal. 
Parag Chaliha. R. P. Silman. Bharat Singh, Sultan Salahuddin Owaisi, Jujhar 
Singh. V. S. Vijayarilghaval'. N. V. N. Somu, Jai Prakash Aprwal. Salahuddin, 
Mankuram Sodi. V. S. Krishna lye\', Ram Rattan Ram, A. Jayamohao, 
Ramashray Prasad Sin~h. Madan Pandey, Harish Rawat, K. P. Unnikrisbnaa. 
R. PrabllU. P. R. Knmaramnngal'lnl. A. J. V. B. Maheswara RIO. V. Krishna 
Rao. Zainlll Basher. A. K. Patel, Amitabh Bachcltan. G. L. Dogra. Saif-ud-Oin 
Soz, K. G. Adiyodi, Wangpha Lowang. K. S. Rao, Hannan MoUab, Saleem I. 
Sh"rvani. T. Bilsheer. Digvijay Sj,.,gh. Mohd. Mabfooz Ali Khan. Narendra 
ll11dania. Rahim Khan. Sunder Singh. Ganga Ram. Kammodilal Jatav. Go~war; 
K. Ramachandra Reddy. Abdul H~nnan Ansari. C. P. Thakur. Kailash Yadav, 
Kamla Pra9l(J Sinl!h. Sri Hari Rao. Mool Chand Daga, Shrimati Gceta Mukherjee. 
~rlmati Ba~avarajeswari. Shrimnli Madhuree Singh. Shrimati Sheila Dikshit. 
~hr;mati U~h3 Thakkar, Shrimati Meira Kumar and Shrimati Prabbawatj Gupta. 
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All the Demands ior Grants on Account (General) for 1988-87 
"Were voted in full. 

Situation in Nicaragua: Raising a discussion on 7 March 1986, 
Shri Ajay Mushran voiced his concern over Amencan Government's 
imposition of various types of intervention on the small country of 
:Nicaragua for many years. He urged the Government, as leader of 
the Third World, to support Nicaragua politically and for her eco-
nomic resurrection. 

Participating in the discussion, Shri Basudeb Acharia advocated 
.firm support by the Government. of India to Nicaragua. The threat 
to Nicaragua, Shri Indrajit Gupta observed. would extend all over 
the world if not countered in time. He suggested the setting up of 
.a Committee of Parliamentarians for aid to Nicaragua. 

Winding up a brief discussion in which 8 other members· parti-
-<:il'ated, the Minister of External Affairs, Shri B. R. Bhagat said 
-that India extended 'solidarity and support to the Government and 
people of Nicaragua in their struggle for independence. India, he 
:added, had been trying to give aU possible assistance and would be 
sending a techno-economic team there. He hoped that the current 
-deadlock in the peace process could be solved through the joint 
efforts of the concerned countries. Failure to do SO would not only 
"kave tragic consequences for the people of Central America but 
also carry dangerous portents of global peace and security. 

Dealine with the question of opening a Mission in Nicaragua, 
Shri Bhagat informed the House that the matter was under consi-
deration. He added that the Government would try to do all that 
'was possible to help Nicaragua's Embassy function in India in an 
effective manner. 

Failure of constitutional machinery in Jammu and Kashmir: 
Making a statement on 10 March 1966, the Minister of Human Re-
source Development, Shri P. V. Narasimha Rao informed the House 
that on 7 March, the President of India had received a report from 
the Governor of Jammu and Kashmir informing him of certain 
political developments in the state whereby the Government of 
Shri G. M. Shah was reduced to utter minority. The Governor had 
also conveyed that the law and order and security of the State was 
under serious threat further compounded by the grave politiC'al 
instability. He add",d that in the circumstances the Governor was 

"Other,"1'ember~ who ,took rart in the discussion w~re: Sarvashri N. Venkata 
Ratnam. Eduardo FaJeiro. K. K. TewaT)'. Saifuddin Chowdhary, Narain Chand 
"Parashar. S. JaipaJ Reddy, Harish Rawat and Dr. G. S. RajhanB. 
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satisfied that a situation had arisen in which the Government of the-
State could not be carried on in accordance with the provisions of 
the Constitution and he wanted to issue a Proclamation immediately 
under Section 92 of the Constitution of Jammu and Kashmir relat-
ing to failure of constitutional machinery in the State and solicited 
the President's concurrence which was given on the same'day. 

Growing threat of terrorism and its implications: Raising a di~ 
cU3sion on 2 April 1986, Shri V. Sobhanadreeswara Rao demanded 
speedy implementation of Punjab Accord, fullest support to Bar-
nala Government and supply of latest arms to prevent terrorist acti-
vities there. He also urged the Government to expose the nefarious 
activities of Pakistan in international forums. 

Intervening in the discussion. the Minister of State in the De-
partment of Internal Security, Shri Arun Nehru assured full sup-
port of the Central Government to the Chief Minister in his fight 
against terrorism. Under the instructions of the Chief Minister, 
various plans were being chalked out for reorganising the Punjab 
police nd making it more effective. The Government, he said, had 
shared 'total information' with Shri Barnala and had brought to his 
attention the provocative and anti-natioDlll utterances made by 
various Ragis and Dagis in many villages of Punjab and requested 
the State Government to take a serious view of the matter. The 
Government had also asked the Punjab Government to be extreme-
ly careful in terms of hasty releases of the detenus and to exercise 
extreme caution. 

The Central Government on its part, Shri Nehru said, had sanc-
tioned very large expansion schemes both for the western and 
eastern borders and would be doubling the current strength, border 
outposts. observation posts and had also provided to them most 
up-to-date equipment. The Government, he pointed out, had caught 
nearly 20-30 -terrorists during the last six months and their 'clear 
links wit. Pakistan' had been established. The External Affairs 
Ministry had also been asked to take up this matter strongly with 
the Pakistan authorities. 

Participating in the discussion, while Professor Madhu Danda-
vate said that Akali factions should be brought together in the in-
terest of Punjab as well as to the unity and integrity of the coun-
try, Shd P. Kolandaivelu wanted an inteil'ated solution to the 
entire complex issue of Punjab. 

In a brief intervention, the Minister of Agriculture Shri S. Buta 
Singh assured the Bouse that the Central Government would give 
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all possible help and support to Punjab Government in dealing with 
the problem. Condemning the heinous activities takin2' place in 
the Dame of Sikh religion in Punjab, he said, an increase in the 
terrorist activities in the border States of Punjab, Jammu and Kash-
mir, Tripura and Mizoram had proved that Punjab had been made 
by foreign powers, 'the base' from where anti-national activities 
could be spread to divide the country into pieces. 

Taking part in the discussion, Shri Balwant Singh Ramoowalia 
pleaded for liberal support to 'Akali Dal for discharging its respon-
sibility honestly in its fight against terrorism. Shri Dinesh Goswaml 
said that 'communal divide' should not spill from Punjab to the 
neighbouring States and other regions of the country. Shri Indrajit 
Gupta wanted the Government to take stem measures in curbing 
lOch activities. 

In his brief intervention, the Prime Minister, Shri Rajiv Gandhi 
reiterated that the Government was committed to implement the 
Punjab Accord in letter and spirit and it would be implemented as 
a whole and not by bits. 

RepJying to the discussion, in which 13 other members* partici-
pat-ed, the Minister of Human Resource Development and Home 
Affairs, Shri P. V. Narasimha Rao told the House that fullest sup-
port of the people of India had been assured to all the measures 
taken or to be taken by the Central and State Government to root 
out terrorism in Punjab. Shri Bao contended that the Accord was a 
sacrosanct document and all were committed to its implementation 
in toto, in letter and spirit. The Government after taking into ac-
count the recommendations of Justice Mathew had decided to ap-
point another Commission, which would determine and specify the 
other Hindi speaking area! of punjab which should go to Haryana 
in lieu of Chandigarh, and would make its recommendations by 31 
May 1986. The settlement, he added, was an Integral whole and its 
implementation had to be in its totality and not piecemeal. He ex-
pressed the hope that with unity and determination, the problem 
of terrorism would be solved at the earliest. 

In another statement regarding development in Punjab made on 
30 Apri11986, Shri P. V. Narasimha Rao infonned the House that a 

.()ther member~ who took part in the discussion were: Sarvashri K. K. Tewari, 
SaifWdin Chowdhary. Chiranji La! Sharma, Arjun Singh. Shyam Lat Yadav, Kamal 
Chaudhry, Sunil Dutt. V. Kisbore Gbndra S. Deo, Abdul Rashid Kabuli, C. Jauga 
Reddy. Datta Samant. Dr. G. S. Dhillon and Protemr Nirmala ICumari 
Jllattawat. 
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;&mall group of persons, styling themselves as 5-member Pantbic; 
Committee. made an announcement of so-called 'Kbalistan' from. 
the Golden Temple Complex, Amritsar on 29 April 1986. Shri" Rao 
termed the matter as grave and declared that the Government were 
determined to deal with it sternly and "no part of the territory" 
would be allowed to be used for secessionist activity. The Govern-
ment of Punjab was pursuing firm action to deal with the situation. 
"The Central Government were also in constant touch with the State 
-Government and were extending them all the assistance and sup-
port they required, he added. 

The statement of the Ministry was discussed in the Rouse. the 
same day. Initiating the debate, Shri Indrajit Gupta pleaded for 
police action by the State Government. Shri C. Mladhav Reddy 
urged the Government to check separatist tendency prevailing in 
the country. Shri Basudeb Acharia suggested that both Central and 
State Governments should jointly "take firm stand to flush out the 
i!xtremists from the Golden Temple and ensure that in future, the 
Gurudwaras and other religious places were not utilised for anti-
national activities and as centres of armed rebellion. 

Participating in the discussion. Shri P. Kolandaivelu asserted 
that those involved in terrorism should be severely dealt with. Shri 
Balwant Singh Ramoowalia assured that Akali Dal was fully c0m-
mitted to the unity and integrity of the country and people who 
were trying to divide the country while sitting in the Golden 
Temple were traitors, Shri Dinesh Goswami wanted Pakistan an. 
the United States of America to be told that 'India would not tole-
rate such interference' in her internal affairs. Shri Ebrahm Sule-
man Sait said that so-called declaration regarding 'Khalistan' was 
a conspiracy to destabilise the country and had to be dealt with 
adequately, effectively and swiftly. 

Replying to the discussion in which 12 other members· parti-
cipated, the Minister of Human Resource Development and Home 
Affairs. Shri P. V. Narasimha Rao said that the operation which had 
been undertaken by the Government of Punjab had received al-
round support fro'm both the Houses. and the people of India. The 
use of 'holy places for unholy purposes'. He pointed out was seri-
ous matter. It had happened before. it hRppened again and Govern-
ment would not allow it to happen again. 

·Other members who took part in the discussion were: Sarvashri R. S. 
Sparrow. Arjun Singh. K. K. Tewari. Sarat Kumar Deb. Shyam Lal Yadav. Priya 
"Ranjan Da~ Ml1n~i. Dhararn Pal Sin"h Malik. K. P. Unnikrishnan. Shand 
Dighe. Abdul Rashid Kahuli, Piyus Tiraky and Arnar Roypradhan. 
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8hri Rao informed the House that after receiving the news,. 
Prime Minister contacted all the Chief Ministers who incidentally 
happened to be in Delhi, and spoke to them personally about taking. 
vigilant measures in their respective States. Shri Barnala followed 
it up by giving clear-cut instructions. The whole country, Parlia--
ment, all parties and communities were solidly behind the Govern--
ment of Punjab in all the steps that they had taken within the last 
few days to meet the challenge and menace of terrorism. He assured 
the House that Government would certainly exercise all the vigi-
lance at her command and would act in time. 

Bombing of Tripoli and Benghazi by U.s. aircraft: Making • 
statement on 15 April 1986, the Minister of External Affairs, Shri 
B. R. Bhagat contended that the recent bombing of Tripoli, Ben-
ghazi and other centres by US aircraft was a clear act of aggression 
against the sovereignty and territorial integrity of Libya in which 
a member of the family of President Gaddafi had also been wound--
ed. It placed regional security and international peace in grave-
jeopardy. 

The Minister recalled that Government had, over the last three 
months, repeatedly urged that precipitate action should be avoided 
and the problems in the areas should be resolved through dialogue 
and not through pressure. It was most deplorable that the appeals 
had been ignored and a permanent member of the Security Council' 
had taken law into its own hands and resorted to measures con-
trary to all norms of international conduct and the prinCiples of UN-
Charter. 

Shri Bhagat further stated that NAM had consi.stently condemn-
ed all forms of terrorism either committed by individuals or orga-
nised by states. Shri Bhagat added that the Prime Minister as 
Chairman of NAM had called upon the US and all others to ~xercise 
the utmost restraint and not to do anything to further aggravate the 
already tense situation in the region. The Non-Aligned Movement, 
the Minister declared. extended 'its firm support and solidarity to 
Libya' at the critical hour. 

The statement of the Minister was a matter of discussion in the 
Hous~ on 16 March, 1986~ Raising the discussiJon; Professor Madhu 
Dandavate said that European allies of U.s. were - als6 not hapo:w 
about the U.s. action and the latter stood totally isolated today. 
Shri P. Kolandaivelu condemning U.S. military attack on Libya 
said thnt it was an outrageous act of international illegality. Shri 
Balwa'1t Singh RamoowaJia felt that attack on Libya by U.S.A. was 
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a serious threat to the ideology of co-existence and the philosophy 
of IJive and let live'. While Shri Dinesh Goswami termed the U.s. 
attack on Libya as an attack on the non-aligned movement and as 
a challenge to the peace-loving people of the world, Shri Indrajit 
-Gupta called the U.S. attack a challenge to the conscience of the 
Non-Aligned Movement and the United Nations. 

Replying to the discussion in which 12 other members" partici-
pated, the Minister of External Affairs, Shri B. R. Bhagat said that 
the House had not only unanimously condemned the aggression 
against Libya but had also expressed its solidarity with the people 
and the Government of the Libyan Arab Jamahurya and such a 
voice would have its effect in the world as a whole. 

Shri Bhagat informed the House that Non-Aligned Coordinating 
Bureau, in an emergency session, had strongly condemned U.S. 
action and demanded immediate halt to its military operations and 
payment of full compensation to Libya. In addition" it urged upon 
the Security Council to take urgent action to condemn the act of 
aggression and to prevent the repet~tion of such acts. 

The following Resolution placed before the House by the Speak-
-er, Dr. Bal Ram Jakhar was unanimously adopted: 

''The House 

Noting with deep shock and indignation the recent bombing 
raids by U.S.A. on the territory of Libyan Arab Jama-
hurya: Convinced that this action of the V.S.A. consti-
tutes a flagrant violation of the sovereignty and territorial 
integrity of Libya as well as gravely threatens regional 
and global peace and security: 

(1) Unequivocally condemns the V.S. actiOn which is in 
total disregard of international law and constitutes 
nothing less than a clear act of aggression; 

(2) Expresses complete support or the solidarity with the 
Libyan Arab Jamahurya in this hour of trial; 

(3) Demands the immediate cessation of provocative and 
hostile acts against a non-aUgned country; 

·Other members who took part in the discussion were: Sarvaahri G. O. SWell. 
AnBDda Gajapathi Raju, R. S. Sparrow, Saifuddin Chowdhary, K. K. Tewari. 

-"Eduardo Foleiro, Bipin Pal Dos, Sharad 01., BraJa Mohan MobaDty, Abdul 
lta9heed 'Kabuli, G. M, Banatwalla and Piyus Tiralty. 
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(4) Earnestly calls upon U.S.A. and an others to exercise 
the utmost restraint and not do anything to further 
~ggravate the already tense situation in the region; 

(5, Endorses the collective stand taken by the non-aUgned 
movement at the Emergency Session of Foreign Minis-
ters and Heads of Delegations at the Ministerial level 
meeting of the Coordinating Bureau in New Delhi on 
April 15, 198G; and 

(6) Calls upon the U.N. Security Council to take urgent 
aetion to condemn aggression and to prevent the repeti-
tion of such acts which violate the International Order 
and U.N. Charter." 

In pursuance of the mandate given by the Ministerial Meeting 
of the Coordinating Bureau of Non-Aligned Countries held ~n New 
Delhi on 16-19 April 1986, the NAM Ministerial Group consisting 
of Fore'gn Ministers of India, Yugoslavia and Cuba and Ambassa-
dors of Ghana, Congo and S~'negal representing their Foreign Minis-
ters visited Tripoli (Libya) on 20-21 April, 1986 and the UN Head-
quarters in New York on 23-25 ApriL 1986. On 2 May 1986. the 
Minister of External Affairs, Shri B. R. Bhagat informed the House 
that H. E. Col. Muammar EI Gaddafi had conveyed his profound 
thanks and deep apurcciation of the authorities and the people ot 
the Libyan Arab Jamahurya for the firm support and solidarity ex-
tended by the Non-Aligned Movement at such critical juncture. 
Disclaimi.ng any terrorist action on his part, he maintained that the 
main reaSOn for tension in the region was the denial of the legiti-
mate riRhts of the Palestinians who had been forced to resort to 
violent methods to achieve their goals. 

At the U.N. Headquarters in New York, Shri Bhagat added, the 
Group called on the Secretary-General of the UN and the President 
of the Security Council and handed over to them the communique 
adopted at the emergency Meeting of the Non-Aligned Foreign 
Ministers and Heads of Delegations on 15 April on the Libyan issue. 

On his part, Shri Bhagat said that in his statement in the Secu-
rlty Council. he had reiterated India's opposit.ion to all forms of 
terrOrllDl whether committed by individuals, group of indi~duals or 
organised by States. Similarly at the meeting of Security Council 
convened at the request of the Group on 24 April, he had stressed 
1he imperative necessity of restraint being exercised at such a criti-
cal juncture and urged the Secretary-General particularly, since the 
~ouncil had been paralysed by the triple veto to continue his peace 
e1for~s. The Secretary-General of U.N., Shri Bhagat added, had 
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appreciated the strength and support given by the Movement and 
uaured that he would continue to do all he coUld. 

NAtional EdUCAtion Policy, 1986: On 6 May 1986, the Minister of 
Human Resource Development and Home Affairs, Shri P. V. Nara-
simba Rao moved a Resolution seeking the approval of the House 
on the Draft National Policy on Education 1986, laid on the Table 
of the House on 2 May, 1986. 

Initiating the discussion, Shri Bhattam Sriramamurthy, suggest-
ed that adequate resources should be made available to the Minish'" 
of Human Resource Development for eradication of illiteracy. The 
service conditions of the teachers should be adequately and satis-
~actorily improved and the best talent should be recruited. 

bitervening in the discussion on 7 May 1986, the Minister of 
State in the Departments of Culture and Education, Shrimati Su-
shila Rohatgi informed the House that under the new education 
policy all people in different parts of the country would get equal 
opportunity to get education and to develop their talent. Efforts 
would be made to ensure that all enrolled students would not only 
continue their education but would get full benefits of the new 
education system. The vocational education would be imparted to 
those who needed it. The delinking of degree from the job, she 
indicated, was a very bold and revolutionary step. Shrimati Rohat-
gi said that new Education Policy would be implemented with the 
cooperation of states and would be reviewed from time to time 
through the Committees appointed for the purDose. 

Replying to the discussion on 8 May, 1986 in which 63 other 
members· participated, Shri P. V. Narasimha Rao assured the Mem-· 
hers that no financial constraints would be allowed to come in the 

"'QtMr memben who took part i1\ the discussion were: Sarvashri D. P. Yadav, 
Narain Oland Parasrrclr, Satyendra Narayan Sinha, Sudhir Roy. Bala.saheb Vikhe· 
Pati!o S. B. SOOnal, K. V. Shankara Gowda, Priya Ranjan Das Munsi. A. C. 
Shanmugam. Chandulal ChandraJ:.ar, Somnath Rath. Parag Olaliha. Yoges}twar' 
Prasad Yogesh, K. S. Rao, Mool Chand Daga, Anoopchand Shah, Sunil Dutf.-
Keyur Bhushan, Ra~hwar Nikhara, V. Kishore Chandra S. !>eo, V. S. 
VijayaTII.ghavan. P. I. Kurien, Abdul Rashid Kabuli, Ram Pyare Panika, Pratap 
Shanu Sh·arma. BiP;n Pal Das, Chitta Mahala. R. Ieevaratbina.m, Girdhari LaI 
Vyas, Manvendra Singh, Lal Vijay Pratap Singh. Sanat Kumar MandaI. Ram. 
Singh, Yadav. Aslam Sher Khan, O. L. Dogra. N. V. N. Somu. P. M. Say .. 
Anadi Charan Das. Kali Prasad Pandey, G. G. Swell. MukuJ Wamik, Ram 
Swarup Ram, Sarfaraz Ahmad. D. B. Patil, C. Janga. Reddy, MoM. Mahfooz AU 
Khan, Raj Kumar Rai, K. Ramachandn Reddy, Virdhi CIul.nder Jain, OtiDta-
mani Jena, Syed Shahabuddin. Dileep Singh Bhuria, Mohan Lat Jhikram, SaJf-ud-
Din Sox, G. S. Ba..~avaraju. P. Namgyal, Sarat Kumar I)cb, Sbrimati Basavara-
leswari, Shrimati Geeta Mukherjee, Shrimati Jayanti Patnaik. Shrimati Prabhawatt 
Gupta, Shrimati Sunderwati Nawa\ Prabh6kar, and Sbrimati Phulmlu GUM. 
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W,1IIy of implementation of the new Education Policy. Without 
claimmg· 'any perfecti0n' in the doeument, ShriRao said that it was 
~ly a .policy which, would be translated into a strategy and plan 
of, action and the line of implementation and details would follow. 
1t would also be subjected to constant monitoring, and review by 
tthP."'National Development Council during the next year. 

Shri Rao informed the House that Central Advisory Board on 
Education, a fully representative body, would have the responsi. 

',;tiUity' in the edUcational field henceforth. 'It could work through 
Comrtiittees and :review the pOlicy from time to time. 

Commending :the Bdueetion policy. 'Shrf :R'aosaid thateducatfon 
II1II to be made an effective instrument in bringing out equalisation 
and equality. The pbHt:!~ latd'..:sttess On integration of culture in 
education and would make sports education an integral part of the 
·usessment. .About 'eontinuing' education', Shri: Rao said th~t it 
was comparatively anew conc:ept' and the Government h.ad' statted 
alpro~amme 'of training 5 lakh teachers during the-current summer 

.&eason. Shri Rao·added that the idea of setting up of Nauod4ya. 
V.Wya.la.ya.s was to, bring 'national integration in action' and there 
would be three-language f()rmul~ in these schools. 

The Resolution was adepted. 

, Use of Hindi as 'the official language of the' Union: Making a 
. !!!*.t~ment on 7 May 1986, in response to a Calling Attention Notice. 
tke Minister of State in the Ministries of 'Communications and 
li>me Mairs. SAri Ram Niwas Mil'dha informed the House that 
-..JDmittees had been formed at various 1E~vels to monitor the pro-
Fess on use of Hindi in v.arious·Ministries, Departments and Public 
Undertakings. The apex· body Kendriya Hindi Samiti headed by 
the Hon'ble Prime Minister had been giving important guidelines 
regarding the implementation of tne official language policy in the 
country and the Sansadiya Rajbhasha Samiti consisting of mem-

'\)ers of Parliament had been visiting various Central Government 
6ffice~ to oversee the progress in general. 

- . Giving details of improvement in the implementation of Fovi-
siolls of th(> Official Language Act. Shri Mirdha said that while in 

. f983. B4.4O per cent general orders were issued bilingually. the 
'figure ,.vent up t<l 95.t6 per cent in 1985. The number of employees 
hained at the 155' centres run all over the country by the Depart-
rm!int of Official Language· in 'the working knowledge of Hindi in 
1985 was 25.000 as against22~OOO in 1983. Almost all the manuals 
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and codes in official use had been translated in Hindi by the Central 
Translation Bureau. Besides, to remove the hesitation of tne em-
ployees to do noting and drafting in Hindi, 514 workshops were 
conducted during 1984-85 as compared to 94 in 1982-83. The policy 
of the Government, Shri Mirdha added, had all along been to pro-
vide 'incentives and encouragement' for accelerating the progres-
sive use of Hindi for official purposeR, as any other method would 
be counter-productive in the long run. 

Answering questions Shri Mirdha said the question of impo~i­
tion of Hindi on anybody did not arise. He, however, agreed with 
the members that the present position of Hindi could not be t('rmed . 
as respectable and much had yet to be done intliis regard. 

B. LEGISLATIV~ BUSINESS 

Administrative Tribu.nals (Amendment) Bill, 1986: On 17 March, 
19&6, moving that the Bill as passed by Rajya Sabha be take!l into 
consideration, the Minister of State in Ministry of Personnel, Pub-
lic Grievances and Pensions, Shri P. Chidambaram said that in vie;,v 
of cumbersome procedure for getting a reference of a dispute to 
the Labour Court or the Industrial Tribunal, the Government had 
provided an additional forum by which a Government servant who 
was also a workman could take his dispute to the Tribunal as a 
matter of right. Commending the Bill, the Minister said that it was 
a far reaching provision and a tremendous improvement on the 
parent Act. . 

, 
Earlier, moving a Statutory Resolution ,regarding disapproval 

of the Administrative Tribunals (Amendment) Ordinance, 1986, 
Shri Ajoy Biswas felt that the Administrative Tribunal could not 
be an alternative to Judicial system but would restrain the jur~s­
diction of the courts under Industrial Disputes Act. 

Winding up the combined discussion, in which 21 members' 
participated, the Minister of State, Shri P. Chidambaram said th/f.t 
since most service cases being about diSmissal, retrenchment, re-
moval, seniority, promotion and supersession, it was not necessary 

>fOMembers who took part in the discussion were: Sarvashri Shantaram 
Naik, K. N. Pradhan, Rajmangal Pande, Mool ChaDd Daga. Thampan Tho ..... 
Zainul Basher, Haroobhaj Mehta. Bhattam Sriramamutthy,:Raj Kumar Rai. A. 
(}harle-;, Ajay Mushran, Sribal1av Pan;~hi, Bho1aoath Sen, P. R. Kumaramansialam. 
Hussain Dalwai, P. Namgyal, Ram PyIll'O PaD ... Huish Rawat, SUnder ~, 
Dr. G. S. Raihans and Kumari Mamata BaDerjee •. 
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.at this point of time to take away the jurisdiction of the Supreme 
Court. The tribunals, he said, would have all the powers of the 
.High Court under article 226 of the Constitution. 

Allaying the apprehensions expressed by members about the 
scope of amending Bill, the Minister said that it conferred addi-
tional right upon the individual workman who could now go to 
the Tribunal without obtaining a reference from the appropriate 
Government. In order to ensure proper mix up and· proper 
balance, the Tribunal· would have one judicial member and one 
administrative member. The Tribunal, he hoped, would be able to 
l1eliver speedy and effective justice and the superintendence of 
Supreme Court would be an adequate check on its proper func-
iioning. 

The statutory Res~lution was negatived and the Bill was passed. 

Inter-State Water Disputes (Amendment) Bill 1986: On 24 
M'.a7'ch,., 1006" moving that the Bill as passed by Rajya Sabha be 

-taken into consideration, the Minister of Water Resources, Shri 
B. Shankaranand said that the Bill was one of the major steps 
towards the implementation of historic accord of July 1985 signed 
between the Prime Minister and late Sant Harchand Singh Longo-
wal. The Ravi Beas Waters Tribunal would be a 3-Membet' Tribunal 
~onsisting of a Judge of the Supreme Court as its Chairman and 
two otht=r members :nomlnated by the Chief Justice of India. 

EarliE::r, moving a motion for disapproval of Ravi-Beas Waters 
'Tribunal Ordinance 1986, Shrimati Geeta Mukherjee feli that the 
Bill should have been brought earlier. She urged upon the Gov-
ernment to take prompt measures to implement the Punjab Accord 
and the AkaU Dal Government should guarantee that the Satluj-
Yamuna-Link (SYL) Canal Construction did not suffer. 

Participating in the resumed discussion on 25 Mal'c~, 1986, Shri 
P. Kolandaivelu suggested that the Constitution should be suitably 
amended so as to make the inter-state waters a property of the 
nation. 

Resuming the discussion 011 31 March, 1986, Shri Indrajit Gupta 
said that Government of Punjab should come out against the people 
Who obstructing the digging up of Canal. 
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Replying to the combined discussion in which 23 other 'mem-
bers pa.rtlcipated, the Minister of Water Resources, Shri B. 
Shankaranand reiterated that the Bill was concerned only witQ the 
implementation of para 9(1) and 9(2) of the Punjab Accord assur-· 
ing the farmers of three concerned States the same quantity of 
water as on 1 .July, 1985, and a reference for adjudication of claims 
or' Punjab and HaI;yana regal'ding the shares in "th.~ir~emaining 
waters to a 'Trlbumll,' respectively. . 
': " 

Explaining the delay caused in bringing forward ~he legislJlt~on 
or Ordinance, the' Minister said that the Accord could rlOt' be' 'im_ 
plemented under provisions of exi.Sting IJlt~r:-Sta~Water . Dispu~es 
Act, 1956. The Govt!rnment, ih.~refore, had to, ,bring' fo,rwal;'d" some 
measure for getting the authority from the. Pax:liament . to en,sure 
that the Accord' was implemented. The decision of the Tti.b·unal 
to be rendered within six months would be binding on bothpiuti~s,. 
he added. 

Shri Shankaranand informed the House that the Government 
had appointed an Expert Committee and a national perspective 
had been' fram'ed. whose concept was to transfer water from the 
surplus area to the deficit area and with that spirit G()vernment 
wanted to solve the Ravi-Beas Water problem' between Haryana 
arid Punjab. . . 

The Resolution was, by leave, withdrawn. The motion for 
consideration of the Bill was adopted and the Bill was passed. 

. . 

l'inanc:e Bm,~986;'* On 24 April 1986, moving that the Bill be 
taken into considt'ration, the Minister of Finance, Shri Vishwanath 
Pratap Singh announced concessions in the tax proposals amount-
ing to Its. 81.90 crores.· The" Bill, he added, proposed to treat gold. 
billlion and jewellery at par with buildings and lands for capital" 
gains. 

The discussion on the Bill was held on 24, 25 and 28 ApriL 1986~ 
Participating in the discussion. Shri C. Madhav Reddi welcomed. 

*Other members who took part in the diS)jl.lssion were: Sarvashri K. Ramachandra' 
Reddy, Birendra Singh Rao, Virdhi Chander Jain. Bhinder Singh, Saifuddin Chow-
dhary, K. S. Rao, Chitanji Lal Sharma. Vishnu Modi, Hardwai Lal V. ,So 
Krishna Jyer, Dharam Pat Singh Malik. Chaudhary Ram Prakash. Charanjit .singh. 
Athwal. G. S. Dhillon, Sunder Singh. Moo! Chand Daga, Abdul Rashid KabUli. 
G. L. Dogra, C. Jan,ga Reddy, Birbal. Shanti Dhariwal, V. Sobhanadreeswara Rao 
and Professor Nirma!a Kumari ~akUlwat. 

"The Bill wa.~ inlrodoc,;-d by the Mini,ter of Finance. Shri Vishwanath Pratap' 
~ingh on 28 Febnlary, 1986. 



Ses~io1tal Review-Lok Sabha 

the . rel\ets given to small scale sector in funding scheme. The 
income tax raids, he added, would be continued to unearth black 
money Professor Madhu Dandavate cautioned the Government 
against the adverse balance of payment position with the repay· 
ment sl!hedule of IMF imposing constraiints on the economy. While 
Dr. Datta Samant wanted economic offenders to be dealt with 
firmly" Shri Indrajit Gupta urged upon the Government to bring 
a comprehensive law to plug the loopholes in the existing law and 
also a national credit policy for utilising the huge bank resources 
for planned development, 

Winding up the discussion on 28 April, 1986, in which 46 other 
members· participated. Shri Vishwanath Pratap Singh announced 
that the Public Provident Fund facility which was available only 
to individuals and Hindu Undivided Families so far had been 
throwli open to all categories of subscribers. He assured the House 
that there would- be no let ~p in the fight against economic offences 
and 'Government would also do its best to slash a lot of overheads 
in the various corporations and expenditures. 

As regards' MODV AT, 'Shri Singh observed that much of the 
prob~e'm was solved within two months. He looked ahead in the 
next year to cover the 'remaining items under MODVAT. He also 
maintained that it was not, correct that prices of some commodities 
had gone up due to MODVAT. 

Allaying apprehensions about large deficit, Shri Singh pointed 
out thp.t it was only 1.9 pel" cent of the Gross Domestic Product in 
1985-86 as against 2.3 per cent in 1979-80. The performance of Indian 
economy between 1981-85, he claimed, was 5 per cent as compared 
to annual average growth rate of 2.37 per cent of the world economy 
and 2.19 per cent of that of developing countries. 

The Bill, as amended, was passed. 

·Other members. who took part in the discussion were : Sarvashri Veerendra 
Fatil, y, S. Mahajall, Somnath Chatterjee, Balasahcb Vikhe Pntil, K, D. Sultan-
JlUti, A. C. Shanmupm. Anadi Charan Das, N. V. N. Somu,P, Namgyal, Moot 
Chand Daga, Shantaram Naik, Banwari Lal Purohit, Sontosh Mohan Dev, Bipin Pal 
D:is, Shanti Dhariwal. Manoj Pandey, Bhadreshwar Tauti. Chintamani PatUgrnhi, 
DiJeep Singh Bhuria. Ram pyare Panika. V. Kishore Oumdra S. Deo, Chandra 
Sbekhar Tripathi. Girdhari Lal Vva~, K. S. Rao, Manvendra Singh. Raj Ku.mar 
Rai, Bazawada, Papi Reddv ~ G. L. Dogra. Jujhar Sinf\h, Murti Doora, K. P. SlIlgh 
))(0, Piyus Tiraky, Virdhi Chander Jain, Chandulal 'Chandrakar, Zainul Ba§her. 
R, Jeeva.rathlnam, Jai Prakash Agarwat, SribaJlav Panigra,bi: C. !a~ Reddy, Ram 
Singh Yadav, V. S. Vijayaraghavan, Shrimati Krishna Sah., Shnmah U~ Verma, 
Shrimati UsI!a C-!1oudhary, Kumari Mamata Banerjee and Dr. G. S. Ra,hans, 



496 The Jllurnal of Parliamentary Information 

Muslim Women (Protection of Rights ~ Divorce) Bm, 1986"; 
On 5 May 1986, moving that the Bill be taken into consideration,. 
the Minister of Law and Justice, Shri A. K. Sen said that the ob-
servation of Supreme Court in Shah Bano's case that "where the 
wife wa Ii indigent at the time of divorce the Muslim law did not 
conflict with Section 125 of the Criminal Procedure Code", had 
created a great apprehension in the minds of the Muslims. The 
Governr.lent, he added, could not possibly ignore the apprehensions 
of the ] argest minority community in India, "that if section 125 
was given this meaning, then the husband becomes liable beyond 
the iddat period for the maintenance of wife and her relations were 
completely relieved of that liability, something which, according 
to them is completely repugnant to Muslim Personal Law in the 
Shariat". 

Commending the Bill to the House for acceptance as a proper 
and most fair measure, Shri Sen said that that reflected the proller 
personal law of the Muslims. So far as Muslims were concerned, 
Section 125 would apply for obliging the husband to maintain his 
divorced wife upto idda.t and after the iddat she would be under 
the charge of father, brother, mother and other relations enjoined 
by the Koran. In the event o! father, brother and mother being 
indigent, she could be looked after by the Wakf Boards he added. 

PartiCipating in the discussion., Professor Madhu Dandavate 
said that the Bill would be struck down in judicial scrutiny, as it 
was against the provisions of article 13(2) of the Constitution. 

In a brief intervention, the Minister of Steel and Mines, Shri 
K. C. Pant expressed the hope that the Bill would engender a 
feeling of trust and confidence in the minorities. 

Lending moral support to the Bill, Shri P. Kolandaivelu, how-
ever. observed that the Bill was un-Islamic and against the prin-
ciple of equality besides being detrimental to the interest of 
Muslim women and that the Government should not submit itself 
to the pressure of communal and sectarian forces. 

Intervening in the discussion, the Minister of State in the 
Department of Internal Security, Shri Arun Nehru said that if the 
majority of Muslim community felt that the Bill was· in their 
interest, then 'we should not impose our views on them'. 

"The Bill was introduced by the Minister of Law and JustiCe, S'hri A. K. Sen 0111 
25 February, 1986. . .; 
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The Minister of State for Welfare, Dr. Rajendra Kumari Bajpai 
said that the Bill fulfilled two objectives, namely, conformity with 
the principles of secularism and the welfare of women. 

The Bill according to the Minister of State in the Ministries of 
Communications and Home Affairs, Shli Ram Niwas Mirdha, was 
intended to correct the wrong impression created by the Supreme 
Court judgement. 

The Minister of State in the Ministry of Law and Justice, Shri 
H. R. Bhardwaj said that laws regarding marriage, divorce and 
maintenance of the Muslims had to. be according to their personal 
law protected by Section 2 of the Shariat Act. 

Replying to the discussion in which 37 other members" took 
part, Shri A K. Sen said that the Supreme Court judgement was 
not in consonance with the tenets of Islam. Disagreeing with the 
views expressed by some members that the Bill would throw the 
Muslim divorced wolt1en on the street, Shri Sen maintained that 
while Section 125 excluded infirm and insolvent husbands from 
obligation of maintenance, the Muslim Law made it obligatory on 
the father to look after the daughter, who came back to the family 
on divorce and reverted to the status of spinster till she was mar-
ried again. The husband was also charged with the obligation of 
seeing that the wife got married after divorce. 

Dealing with a suggestion of uniform Civil Code, Shri Sen 
maintained that uniform civil code did not mean enforcing civil 
code without the consent of the persons concerned of all the com-
munities. It would, however, be possible to bring soon a uniform 
civil code giving an option for the Civil Marriage Act or Special 
Civil Marriage Act, where anyone whether married according to 
Hindu Law, Muslim Law or Christian Law could opt. to be bound 
by the :injunctions of that Act. 

The motion for consideration was adopted and the Bill, as 
amended, was passed. 
____ ._0. __ _ 
"Other memben who took part in the discussion were : Sarvashri H. A. Dora, 

FcJuaroo Faleiro, K. K. Tewari, Saifuddin Cbowdhary. N. Go Ranga, C. K 0 Jaffar 
Sharid, Frank Anthony, Dinesh Sindt, Ariun Singh, Jagan Nath KBmhal. Saiffudin 
Ahmed. Nawal Kishore Sharma, Shyam La) Yadav, K. P. UlU1ikrishnan, Saif-ud-
Din Sm:. Naresh Chandra Cbaturvedi. Zainu) Dasher. PiYDS Tiraky. Tariq Anwar. 
Moh<!. Mahfooz A'i Khan, Sonto!h Mohan Dev. Rai Kumar Rai. P. M . .say~."tl. 
C. JaDga. Roddy, Ebrahim Sulaiman Saito Aziz oure~hi, Amar Roypradhan, S~~ 
Sltahabuddfn. Priya Ranjan Das MUD6i, K. N. Pradha.n. Sultan Salahud~in Owalsl. 
Sbrimati Abida Ahmed, Sbrimati Oeeta Mukherjee, Shrimati Krishna Sah" Profesaor 
Nirmala K.umari Shaktawat, Dr. Rajendra Kumari Dajpai and Dr. Datta Samant. 
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C. QUESTION HOJ.1R . 

In all 24,594 notices of Questions (17,747 Starred, 6,764 Unstarred 
and 83 Short Notice Questions) were received during the Session. 
Out of these 968 Questions were admitted as Starred, 9,336 as Un· 
starred and 2 as Short Notice Questions (including 3 tInstarred 
Questions which appeared in Supplementary List of Questions). 30 
Starred and 146 Unstarred Questions were deleted/postponed/ 
transferred from one Ministry to another. 

Daily Average oj Questions: Each List of Questions for oral 
answers contained 20 questions except that of 3, .5. 13, 18, 19 vnd 25 

March 1986.1, 2. 4, 7, 8, ~; 15; 25 and 30 April 1986. 5 and 6 May·198e 
which contained 21 Questions each and that of 17 and 21 March 1986 
and 21 April 1986 which contained 22 Questions each and 27 March 
1986 and 25 April, 1986 whieh:-cont8ined l3'Questions each. The 
questions in excess of 20 in ·these lists were either postponed or 
traD8ferred from earlier dates. On an average 8 questions per sit-· 
ting. were orally answered on theftoor of the -HOUse. The maximum 
number of Starred Questions· orally· answered was 12 on 2 May 
1986 and minimum numbc'r was 5 on 9 April, 198&. 

The average number of Qvestjons.in the Unstan;ed List came to 
2~ as agab;lst the pre~cribed limit .of 230"Questions •.. 

Ha.1/-an-Hou.r DiscU&Sions : In all 82 ·notices of Half·an-Hour 
~sions were received duriJJgthe .. ~. Out of . theae, 40 
noti~~ wer~ adn.rlt~edan.d.. . .5 were,d~Wlsed .. onthe ft03r of the 
House, 6 lapsed and the rem~ining a.6 were!disallowed. 

D. OBITUARY REn:R£NCES 
During the Session obituary references were made. to the passing 

away of Shri B. V. Desai, sitting m~m1;>er and $arvashrl Doongar. 
Singh, Fulsinbji Bharatsinhji Dabhi, Kanwar Lal Gupta, M. S. K. 
Sathiyendran, Prabodh Chandra, T. C.N. Menon Maheshwar Naik 
Jagjivanrao Ganpatrao Kadam, Lalit Kumar Ooley, C. KrishDafl 
Nair, Atulya Ghosh and Prafulla Chandra Borooah" all· ex-members· 
and Mr. Olaf Palme. Prime Minister of Sweden. Members stood in 
silence for a short while as a mark of respect to the deceased. 

RAJYA SABHA 

HUNDRED AND THIRTY· SEVENTH SESsION* 

The Rajya Sabha met for its Hundred and Thirty-Seventh· Ses- . 
sion on 20 February 1986 and was adjourned sine die on 20 March 

~Contributed hy the Research and Library Section. Rajya Sabha Secretariat. 
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1986. iA l'etiume of some of the important discussions held and other 
business transected during the Session is given below in brief. 

A. DISCUSSIONS 

Rise in prices oj several essential commodities: O'n 25 li'ebruary 
1986', Shri Kailash Pati Mishra, initiating the short-duration discus-
sion,said that the imposition of heavy taxes even before the Com-
mencement of the Budget Session, had raised the prices of almost 
all essential commodities. He added that the Government had not 
been able to control the black money, non-plan expenditure and 
defiCit- financing and was taking steps which· affected the common 
mM·adversely. As a result of price hike,Shri Mishra said that the 
products on which taxes had been incteased would in turn become 
costlier and that there would be a demand from the Government 
emplQyees to increase ·the dearness allowance. 

The'Miliistler of firiance,Shrl Vishwanath Pratap Singh; 'replying 
to· the: ·discussion· said that the econotny in the eurt'ent year had 
shown buoyancy. The industrial growth had picked up and per-
formance in power, railways etc. had improved. There had been a 
buo,.ancy not 'only'in the indirect tax collections but'abro in the 
dirP.et -taxes, and ftttsbuoyancy . in tax' realisation . had gone' to the' 
Stftf.tS. 

The. Minister noted that· resourceraisil:lg . should, not be ,through,' 
pricei~,but should ,be through eftit:iency. India 'had to come to low-' 
cost economy from high-cost economy and there was no option. 
The..workers,the Government and the Managel1l'ent had'fo come 'to-
ae~r. .. 

The 'Minister 'added that in respect of adnUnistered prices the' 
Government had to strike a balance. The' 'main problem' was that 
the capital investment was going down and all the resources were 
bebtg pumped into subsidies. The real way of tackling the problem 
was producing ,cheapergratn and making it available to the poor. 
Gre'ater productivity was the answer. The Governmertt wanted to 
intrddnce improved technology in agriculture, the Minister informed 
the House. 

On the balance of payments, the Minister said that India had 
the I'esponsibility of payment of the IMF loans. Oil' would not be 

.The other mem~s who took part in the discussion were : Sarvasbri N, K, p, 
Salve, "NinDal OuIttec'jee, p. N.· Su1rul, N, RaJangam, Chandra Sbekbar Singh. 
M."-S, Guru1l$dafltamy. Murlidhar Chandrakant Bhaftdare. Gurudas Das Gupta. 
Deba Prasad Ray, Virendrfl Verma, Odtta Basll,Rajesb Pilot. Rameahw .. 'fhlllnw. 
GbuIaa R.uDol Matlo aJIIII Professor C, Laksftmanan, 
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available to the same extent m the Seventh Plan as it was available 
in the Sixth Plan. In the current year the exports had not picked 
up at the rate which was expected. So the Government had given a 
signal to the country that the people ,had to be cautious. The higher 
prices of petroleum products would certainly check the increase in 
consumption, the Minister felt. The ,Government being answerable 
to the future generation would not hesitate to take hard measures 
when the interests of the country were concerned. the Minister 
asserted. 

Motion of thanks on the President's Address : On 26 Febrij,ary 
1986. Shri N. K. P. Salve moved that an Address be presented to the 
President in the following terms : 

"That the Members of the Rajya Sabha assembled in this 
Session are deeply grateful to the President for the Ad-
dress which he has been pleased to deliver to both Houses 
of Parliament asr-embled together ~n the 20th February, 
1986." 

Speaking on the Motion, the member said that the Prime Minister 
Shri Rajiv Gandhi had taken reigns of the Government when 
nation's unity and integrity were being threatened perilously and 
that the forces of disintegration were consolidating their position. 
Assassination of the late Prime Minister, Shrimati Indira Gandhi, 
had given a big shock to the nation as well as to the world at large. 

The member noted that as a result of the Punjab Accord, there 
wel e elections in Punjab in spit~ of opposition from certain quarters 
It was a victory of the democratic processes over those of terrorism, 
disrruption and disintegration. 

In the context of the settlement on Assam, the member made it 
clear that the Congress Party did not put its politics ahead of nation-
al interest. The Party paid the price; it lost. The Government 
ardently hoped that the new Government of young people in Assam 
would do well the growth and betterment of the State. 

Shri Salve observed that time had come when electoral reforms 
should be brought about and the menace of mon~y power from the 
elections removed which could only be done if the Government WRS 
going to take up the major burden. It was the right time to ensure 
greater political cohesion so that the battle against poverty and. 
backwardness could be WOn, the Member conclUded. 
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The Prime Minister Shri Rajiv ,Gandhi, replying to the debate* I 
said that the Government had made many promises last year, which 
had been accomplished very substantially. He ,added that two Ac-
cords signed on Assam and Punjab had brought about a change in 
both the States. Assam was progressing well, In Punjab, since the 
speed of improvement had not been to the desirable extent, the 
Government might take some steps once more to bring about im-
provement. 

1'he Prime Minister noted' that the Government had promised a 
clean public life and had taken a number of steps in the direction of 
administrative reforms, viz. enactment of anti-defection law and n 
law in regard to company donations. The machinery for redressal 
of grievances had been set ,up at all levels. Personnel policies were 
being reviewed. The efficiency of the Government machinery was 
being improved. 

The Prime Minister informed the House that a new education' 
policy was on the anvil. The Government had produced the status' 
paper in August and a national debate had ensued. A new depart-
ment in the Human Resource Development Ministry had been form-· 
ed to look at the total development of youth, women and children. 

The Government had promised to give a new look to the judicial 
system. Administrative Tribunals and Lok Adalats had come up 
and benefited thousands of people. The Government had form.ed an 
Urban Developinent Commjssion to look into the directions of urban 
development in India over the next 15 years. The Government 
looked forward to cleaning the waters of the Ganga very rapidly,. 
the Prime Minister assured the House. 

40The oth.:r members who took part in the discussion were : Sarvashri PipeD. 
Gbosh, Anand Sharma, R, Mohanarangam, Santosh Kumar Sahu, Biawa Goswami, 
Jaswant Singh, Kalpnath Rai, Sushil Chand MQitunta, Pacvathaocn.i Upendrn,. 
Chimanbhai Mehta, Dinkl1lTllD Govindl'3o Patil, Khushwant Sinah. Satya Pal MaliJc, 
Asad Madni. lndradt.'el' Sinha, H. Hanumanthappa. V, Oopalsamy, Bbadra 
Pratap Singh, Ki&bor -Mehta, Rama.chandra Bharadwaj, M. S. RamachaDdraD, 
Gu1am Mohi-1Jd-Din Shawl, Ram Olandra Vikal, Suresh Pacbouri, Krisb.Da Kumar 
Birla, Mirza Irsbadbaig Aiyubbaig, Abhay Panda, H'IIkmdeo Narayan Yadav, 
ShankaTrao NarayanrllO Deshmukh, Pawan Kumar Bansal, S. W. ,Dhabe, V'tShwa, 
Bandhu Gupta, Sagar Rayka, Hashim Raza Abidi Allahabadi, Sukomal Sen, V. 
Na.t~YlI.Qasamy, Mahendra Prasad. Anand Prakash Oautam. Adinara-
vana R.eddy, Jagesb Desai Thakur lagatplll Singh, Dr. Rudra Protak Singh, Shrimati 
Pl'3tlbha :'1ingh, Sbrimati 'Pratibha Devi Singh Patil, Shrimati Kanak Mukhorfee, 
Shrimatl Sudha Vijay Singh and Kumari Saroj Khaparde. 
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Shri Rajiv Gandhi noted that the Seventh Plan had three basic 
thrusts-food, work and productivity. The priorities had not really 
changed and that India's unity, independence, democratic structure, 
secularism socialist thrust. non-alignment and self-reliance were not 
compromised in any way, The core of the development problems 
did lay not in potential or in capability but more in what the count-
ry was actually able to achieve the Prime Minister asserted, 

The Prime Minister informed that India had taken a number of 
steps to develop its scientific research andtechriology as self-reliant 
.and indigenous. India's defence resea:rch and development was ris, 
ing to new heights and its defence production was looking ahead to 
much greater' and much bigger areas and greater production, and, 
most of alI~ towards indigenous design of very sophisticated equip-
ment. 

He added that an Association had been formed for South Asian 
Regional Cooperation which was perhaps' a major step in bringing 
about a new atmosphere 'Of co..ot)etation in the region. In this re~ 
gion, there were two areas, i.e. Patdstanand Sri Lanka where there 
was still tensiO'l'l; Pakistan had' been' 'a traditonal 'tensio'ri area. 
India had made efforts ,to' reduce that'1:erision." 'In:sotne areas India 
had made headway; in others. it had been much slower; and, in 
some, not at all. Referring to Sri Lanka, he regretted that,the kill-
ingsof civilians was going on there and felt that· there could be' a 
politkall!lolution of that problem. The sri Lankan Government also 
said that they were for a political solution. He called as abRolutely 
baseless the Sri Lankan char~e levelled against India that it was 
having an involvement there. Shri Gandhi expressed India-'s WOT.'t'y 
on the number of refugees who were coming into India and 'felt that 
the situation in, Sri Lanka should be normalised so that those 
refugees might be able, to go back in honour and safety. 

All the amendments moved were negatived and the Motion of 
'Thanks was adopted on 5 March 198ft 

The Budget (Railways) 1986-87*: Initiating the discussion on 
Railway Budget on 5 March 1986 Shri Sukomal Sen said that the 
Budget was stale and colourless, which hardly promised any deve-
lopment of the 1'8ilways in spite of the, claims made in the BudRet 
speeth of the· honourable Minister. The member refuted the claim 

"'Laid on the Tahle (If the House on 26 February. 1986. 
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inthe ~\,lctset speech, that,90.per cent of the total number of pas-
~~~ers travellipg on the .1pdianRailways had been spared from in-
crease in .the fares, a1).d ·.said,that.morethan·,80 to-85· per cent of the 
people had .. been. ad,versely _ .afl:ected. bY-,the- hike since most of the 
travelling people travelled in the.-Second -Class ()f the Mail and 
Express trains. The member, therefore, requE:~ted ,the Government 
to reconsider the dec.ision. . - ' . 

Shri Sen added that the Railways were under the. dictates of the 
Worid Bank and the International Mopeta.ry F)md. , ~~y .devdop-
ing countries had suffered because of .the di,ctates of tJlese two orga~ 
nisations. . The -Government should trv to avoid those dictates and 
they should follow an ind~pendent policv, he re~orlunepded. , . . . . , , ' .. , ' , ' ,... ~ 

On 11 March 1986, the Minister of State in the Department of 
Rililways"Shri MadhavraoScindia. replying to thedebete,. appre· 
~tated, the l~l'ge n~bcr of, yal\,l~ble suggestions received during 
thediscuss~n and said that the Indian ·Railways were the second 

. largest in the world covering a network of-SI,OOO kilometres ap-
proximately. 1'he total tra~k kilometre it criss-<:rossed thesubconti-
nent was app~oximately 1.06 lakh and in 1984-85> this massive net-
work carried 3,333 million passengers, and 236.4 million tonnes of 
revenue earning traffic. 

Under the experienced captaincy of Shri Bansi Lal and due to 
the hard work put in by railwaymen,aU over thecounky. there had 
been remarkable improvement in freisht performance, -the Minister 
observed. . 

Referring to the suggestions made by some members that prio-
rity should be given to track renewals and reconditoning and repro-
filing of rails, he observed that there was an~ccumulated . backlog 
of 19,500 kilometers of sick track at the end of the Sixth. Plan. It 

·~Other memben who took P'Mt in the discus~on were:Sa.rvMhri P. N. Sukul. 
Vithalrao Madhavrao Jadhav. Parvathaneni Upendra. KamaJendu Bbattacharjee. 
''1. Gopalsamy. Chandrika Pra<;ad Tripathi. R. Mohanaranpm. Subl19 Monbanfy, 
Solum Lai Dhusiya. Nand Kishore Bhatt. K. Vasudeva Panicker. Kailash Pati 
'Mishra. Mahendra Mohan Mishra. M. Kalyanasundaram. OIowdhary Ram Sewak. 
S.1tya Prakash Malaviya. Pravin Kumar Prajapati, Gllan Shyam Singh, R. Rama-
krishn'ln. S. B. Ram'!sh Hahll. Ghulam Rasciol Kar. oOhararn Olander PJ"8.'lIhan~, 
Krishna Kumar Birla, S. W, Dbabe, Thangabaalu. B. L. Panwar, lagadish la.m. 
Jalidambi Prasad Yadal', V. Narayanasamy, Mirza lrshadb,.i:g Aiyubbaig. Ha.~hun. 
Raza Abidi Allahabadi, Shrimati ·Ratan Kumari. Sbrimati Monika Da~, Shnmatr 
Krishna Kl'Iul and Dr. Shanti G. Patel. 
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was the Government's endeavour to wipe out the arrears in appro--
ximately ten years. time. During the period April 1984 to February 
1985, 2,250 kilometres of track was renewed. It is hoped to achieve 
{lver 3,200 kms. of track renewal by the end of this financial year, 
·the Minister assured the House. 

The original target fOr phasing out steam engine was 2,013 A.D. 
which had, however, been revised and the Railways hoped to 
achieve this by the year 2,000. It was widely accepted that electri-
fication became remunel'ative on high-density lines. In the Seventh 
Plan period the electrification of Delhi-Bombay, Delhi-Madras and 
Bombay-Calcutta lines would be completed. With the Delhi-llowrah 
-Grand Cord Line already being fully electrified this would mea. 
the completion of the electrification of all lines with highest traffic 
density, the Mmister informed the House. 

The Minister assured that the safety aspect was uppermost in 
th~ mind of the Government and that a number of steps had already 
been taken to prevent accidents. After many years, the number of 
accidents had actually come down. Safety measures would be more 
vigorously implemented to further minimise the number of acci-
.dents, the Minister concluded. 

The Budget (General), 1986-87*: On 12 March 1986, Shri Nirmal 
Chatterjee, initiating the discussion, observed that while the per 
capita gross dom~stic product in India grew at the rate of 1.2 per 
·cent between 1950 and 1980 the annual percentage of per capita 
~rowth in the developing countries was 3.8 per cent and that in the 
'world as a whole was 3.1 per cent. In terms of exports the grow:th 
in India was 1.4 per cent, in the developing countries it was 4.4 per 
cent and in the world as a whole it was 5.1 per cent. 

The member noted that the annual rate of increase in the assets 
of the top 20 houses had been 40.5 per cent, whereas the rate of 
growth in the national income was less than 5 per cent. The assets 
of thOse top houses came to Rs. 12,261 crores. whereas the total as-
sets of the public sector enterprises amounted to Rs. 40,000 crores. 
Despite this fact the Government claimed that they intended to 
have development with social justice and equity. the member com-
mented. 

Shri Chatterjee admitted that the Budget had some redeeming 
features, welcoming excise duties on motor cars, air conditioners 
and refrigerators and also the increase in the interest rates on PJ'O-
·vident fund of the <:mployees. 

"Laid on the Table of the House on 28 February, 1986. 



Sessional Review-Ra;ya SaMa 505 

.. On 18 March 1986, the Minister of Finance, Shri Vishwanath 
Pratap Singh replying to the discussion*. said that it was hearten. 
jng to see in Budget debate that the Part-A of the Budget, which 
was "people's part;' had come in full focus of debate by the hon. 
members in both the Houses, The Government had given :Ministry-
wise allocation that what should be according to the Seventh Flan. 
The Government had also decided to conduct post-Budget discus-
sions. This was an attempt to continue the philosophy 0" open-
budgeting. In the process if the Government felt that there was 
need for amendment or improvement, the necessary amendment 
would be made, the Minister added. 

Shri Vishwanath Pratap Singh observed that the small-scale sec-
tor had been India's strength in regard to employment. A separate 
special fund in the IDBI was bemg created for the sector. As far 
as the limit was concerned, the small scale industries could go up 
to Rs. 1.5 crores instead of It". 75 lakbs. MODVAT would also bene-

.lit them. The Government had also raised the exemption limit of 
the aggregate value of machinery and plant for Income-tax purposes 
from Rs. 20 lakhs to Rs. 35 lakhs. In the case of the handloom sec-
tor, the Government had got positive proposal of exemption of ex-
cise duty on blended polyester cotton and polyester viscose yarn. 
The Government had also re,moved the excise duty on the proces-
sin,~ of certain blended fabrics by the handloom organisations. 

The Finance Minister exmessed Government's belief in the 
.theory of reasonable tax" trust in the tax-payers and firm implemen-
tation. Government had reduced the benefits of evasion and increas-
ed the cost of evasion. 

Othu members who took part in the discussion were : Sarvashri Pranab Mulcher-
jce, K. L. N. Prasad, Aladi Anma aliaa V. Arunachalam, Raoof ValiuJlah, Bbuvnesh 
Chaturvedi, M. S. GUTIlpadaswamy, Kapil Verma, Syed Ahmad Hashmi, KalJash 
Pali Mishra, Acbohhey Lal Balmik, SanJear Prasad Mitra, Mayat tnJa Amari, 
Darbara Singh, Rameshwar Thakur, Sudhakar Pandey. :Krishna Kumar Birla, M. P. 
Kau'Ihik, ViTendra Verma, Sat Paul MittaJ, Jtam.o;ingbhaj Pataliyabbai RAthvakoJi, V. 
Gopalnmy, Bandhu Ma~to, KalpDath Rai, Hari Singh Nalwa, Gbulam Rasool Matlo. 
Dharanidhar Basumatari. Chitta Bassu, Molana Asrarul Haq, Shanti Tya.gi, Valampuri 
John. PritlUbi Majhi, Pawan Kumar Bansal, K. Vasudeva Panicku, ThiDdivanam 
K. Ramamurthy, S. W. Dba-be, Tirath Ram Amla, Gban Shyam Singh. Thanpbaalu, 
AkSbay Panday, Kishore Mehta, Shankan'o Narayanrao Desbmukb. Jaaesh ~i, 
V. Narayanasamy, Rain Chandra Vikal, Mahendra Prasad, Dr. MoM. Huilim 
Kidwai, Dr. H. P. Sharma, Dr. Govind Das Dichhariya, Professor C. ~a, 
Pronssor (~) A\ima OIatterjee. Shrimati KaiJashpati, Shrimati Sudba Vljay 
Joshi, Shrimati Omen Noyong Deori and Shrimati Manorama Pandey. 
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,So ~ar as _the growth of indirect .taxe&.,was concerned, the Min-
i!iter said .thllt .it .was . linked ,with Jindustrialisa·tion. 'CUstem~ (!·cIWt 
prote<;ted.· i.Qdieenous industries .. apart from . giving ·revenv.e: StiUJ.the 
indirect taxes WElre progressive and the Government gave-sublidies 
on food, ·common cloth, etc . 

. The Minister con~luded by Sayillg~;that: there ,.might ·be rmmy 
f~ngs in theBl,ldgetbe~use ,nothing wasperfact but it.aad·Jshown 
,tbat the planning process was alive in India and that it wasCOlRl\ti\-
~d to the o~jectives of gl'owth with, equity. 

B. LEGISLATIVE BUSINESS 

The Administrative 7'ribulIais (Amendment) Bill, 1986* : Oil U 
March 1986, Shri' Kailash Pati· Mishra moved the followiqg Resolll-
tion 

'~That .this . .House disapproves of the Administrative' Tribuna1& 
(Amc •• I1Mtnt) Ottdinallft,l986 (No.1 of 1986)promtdptH 
by the President On' the-2ttd- January. 1986." . 

Speaking .on tbe·lte$olutio~,: the Member said that it 'was'ROt 
clear as to what wet:e the reasons ·for . introducing ~ the ;ameadiag 
Bill. He. asserted that the amendment .was io.completeas itnha4 
been said that .there would be one judicial member aI1d 'one adminis--
trative member in the Tribunal; but it was not clear whether they 
would award their judgement jointly or in~ividual1y. 

The member also wanted to know whether- the tribunals woUld 
be in Delhi or at the seats of the High Courts or at . the distritt 
level. He suggested that free legal aid shoulti be proviGed ,to ~e 
concerned employees and that they should also get the travellling 
expenses. He, added that the whole burden of the case should be 
borne·by the Government or by the companies of the privatem' 
PMblic sector. Whatever Act was enacted should also be impJemE't'ltecl 
properly, the member concluded. 

The Minister of State in' the Ministry of Personnel, Public Griev-
:mces and Pensions. Shri P. Chidambaram moving the motion' wr 
consideration of the Bill said that the Parliament had already debat-
ed at great length and. passed the Administrative Tribunals A<;t. 
19a5. which was challenged in various High Courts and in the Sup-
reme Court. 

*The Bill was introduced On 10 March, 1986. 
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After considering the sugeestions made by the Supreme Court 
aDd after pondering over some other aspects of the Act, the Gov-
&nment instructed the Attorney-General :to make a statement in 
the Sqpreme Court that necessary amendments would be made -m 
the .Act to give effect to those suggestions. It was in that background 
that the President promulgated the Ordinance on 22 January UNJ6 
and the Bill was being introduced to replace the Ordinance aM to 
amend the Act. 

While replying to the debate, .the Minister said that the Central 
Administrative Tribunal had been eStablished on 1 November 1985. 
The Government had estabhshed Benches at New Delhi, Allahabad, 
Cakutta, Madras, New Bombay, Chandigarh, Bangalore And 
Gaubati. The Government would establish more Benches at Jodh-
pUT, Jabalpur, Ernakulam, Hyderabad, Ahmedabad, Patna and 
Cuttack. 

The Minister asSerted that the Government as .well as the Gov· 
ernment servants were happy with the speed and effectiveness with 
which the Tribunals were dispensing justice. Many cases had been 
trasferred from the High Courts. In the month of February alone 
the five Benches of the Tribunal had disposed of 266 cues. With 
tlaepassage of time, he hoped, the Government srevants w(')uld ftnd 
this . experiment to be beneficial to them. 

The purpose of the Tribunals, the Minister said, was to sort out 
selVice matte'·s. The service law had been complicated and many 
Judges were totally unfamiliar with it. The Government had so far 
appointed a distinguished Chief Justice as a Chairman and senior 
civil servants as members of the Tribunal, the Minister informed the 
House. 

The Resolution was, by leave, withdrawn. The motion for consi-
deration of the Bill was adopted, the clauses etc. were adopted and 
the Bill was passed On the same day. 

The Inter-State Water Di&putes (Amendment) Bill, 1986*: Cn 
20 March 1986. Shri Jaswant Singh moved the following Reso!ution: 

"That this House disapproves of the Ravi and Beas Waters 
Tribunal Ordinance, 1986 (No. 2 of 1986) promulgated by 
the President on the 24th January, 1986." 

Speaking on the Resolution, the member said that since the 
rivers ul1der consideration were interstate neither in a physical nor 

--
·Tho BilJ was introduced on 19 Marcb, 1986. 
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a geographical sense, the Ordinance was, therefore, violative of 
article 262 of the Constitution. The member added that he had been 
.given to understand that the need for the Ordinance had arisen:be-
,.ause of the inter-state disputes between two States; one State C01Ir 
ing as a disputant and claiming that they had a probiem with' an-
,other State. This gave occasion for that particular tribunal to 
come into existence and determine the dispute itself. None of 'the 
States concerned, including Rajasthan which had not been a party 
to the dispute but had been made so, were ready to come forward 
with a complaint and yet a dispute was created. The Central GQv-
ernment t.hen took upon itself to establish a tribunal on its own '\. 
adjudicate and determine whether there was a dispute and thetl 
judge upon them. After having judged upon them, the ~pnte 
would be placed outside the purview of t~e Supreme Court,;~e 

member added. 

The member observed that the Bill debarred the State of Rajas--
.than from going to. the Supreme Court after the adjudication of ;.a 
Tribunal. As a representative of Rajasthan, the member said, ,he 
could not accept and support the Bill. 

The Minister of Water Resources Shri B. Shankaranand, moving 
the motion for consideration of the Bill said that the Punjab Accetd 
was signed on 24 July 1985. Keeping in view the overall nati~l 
interest, the Chief Ministers of Punjab, Haryana and Rajasthan &ad 
reached an agreement on 31st December, 1981 on sharing of Ravi-
Beas Waters. The Akali Da!, however, wanted to reopen the i~1 
which had been one of the elements in the discussions between.tpe 
Prime Minister of India and the late Sant Harchand Singh Longo-
wal culminating in the historic Accord on Punjab. 

The Central Government was taking all necessary steps to imple-
ment the provisions of 'para 9 of the Punjab Memorandum of Settle-
ment of 24 July 1985. In justice to any State was not the intenuO,n 
of the Union Government and it was the nation's interests that had 
compelled the Government to come before the House to establish a 
tribunal, the Minister assured. 

The basic purpose of the national water policy was to make the 
best use of water resources in the interest of the nation, the Minister 
added. 

The Resolution was negatived. The motion for consideration9f 
the Bill was adopted, the clauses etc. were adopted and the Bill was 
passed on the same day. 



Sessional Review-Rajya Sabha 509 

C. THE QUESTION HOUR 

During the Session 6,184 notices of Questions (5,859 Starred and 
.325 Unstarred) and 6 Short Notice Questions were received. Out of 
these 348 Starred Questions and 2,398 Unstarred Questions were ad-
mitted. No Short Notice Question was admitted After the Lists 

. of. Questions were printed, 19 Starred and 77 Unstarred Questions 
were transferred from one Ministry to another. 

Daily Average of Questions: Each of the lists of Starred Ques-
tions contained 18 to 21 Questions. On an average 5.6 Questions 
were OII'a11y answered on the Boot of the House, per sitting. The 
maximum number of Questions orally answered was 8 on 14 and 18 
March 1986 and the minimum number of Questions orally answered 
'was 4 on 28 February 1986. 

The minimum nUPlber of Questions admitted in the Unstarred 
Questions lists was 81 on 14 March 1986 and their maximum number 
-was 267 on 3 March 1986. Their average came to 133.22. 

Half-an-Hour Discussion: In all 4 notices of Half-an-Hour 
Discussion were received during the Session and 1 was admitted. 

D. OBITUARY REFERENCES 

During the Session, the Chairman made referenees to the passing 
away of Sarvashri R. T. Parthasarathy, Maheswl\r Naik, N. Rama-
krishna Iyer, K. K. Shah and Shrimati Rukmini Devi Arundale, 
all ex-members. and Mr. 0101 Palme, Prime Minister of Sweden. 
Membf>rs stood in silence for a short while as a mark of respect to 
'the deceased. 

HUNDRED AND THlRTY·EIGHTH SESSWN· 

The Rajya Sabha met for its Hundred and Thirty-Eighth Session 
on 21 April. 1986 and was adjourned sine die on 14 May 1986. A 
resume of some of the important discussions and other business 

"transacted during the Session is given below in brief: 

A. DISCUSSIONS 

Recent bombing raids on Libya: On 24 April, 1986, Shri Virendra 
Verma called the attention of the Minister of External Mairs to 
the situation arising out o~ the recent bombing raids on Libya by 
'the -U.S. Forces. 
----------

"Contributed by th.~ Research and Library Section, Rajya Sacha Secretariat. 
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Making a statement on the subject, the Minister of State in the 
Ministry of External Affairs, Shri K. R. Narayanan said that the 
Government of India had. been deeply shocked at the recent bomb-
ing raids on Tripoli and Benghazi by US aircraft. The Government 
had strongly deplored and condemned such action since it was in 
total disregard of int~rnational law and constituted an act of aggrea-
S1011 against the sovereignty' a.nd territorial integrity of ,Libya. 
Besides, it placed regional security and international ·peaee in grave 
jeopardy. 

The Minister observed that immediately after the attack, the 
Prime Minister had made a statement on 15 April, 1986 strongir 
deploring the US action and extending NAM's f\llli support to and 
solidarHy with Libya. The Mihister of External AiQir$ had also-
made a statement on the subject. Shri Narayanan .addedthat ,~ 
NAM Coordinating Bureau held an emergency meeting in New 
Delhi on 15 April, 1986, under the Chairmanship of the External 
Affairs Minister which strongly eondemned the US adion. TIle 
Bureau had demanded the United States to put an immediate lllatt 
to its military operations and pay full and prompt compensation t~ 
Libya. In addition, it called on the Security CDuncil tD take urgent 
action to condemn such act of aggression and to prevent its repeti-
tion. It also afTirmed its full support to and solidarity with Libya, 
the Minist.er informed the House. 

Replying to the points raise 3 by hon. members, the Minister 
s~id that India had always stDod nDt only for peace but for fight 
against colonialism .and imperialism and for the rights of small 
nations which are also the basis of non-alignment. 

The Minister observed that the idea of punishing a nation was 
a new concept which had .crDpped up recently in international rela-
tions. India had been one of those countries which had given utter-
ance in a forthright' manner on the danger involved in what was 
coming in this cri:>is over Libya. 

The Deputy Chairman placed before the House the following 
Resolution which was u.nanitnously adopted. 

"THE HOUSE-
DEEPLY shocked at the recent bombing raids on Libya bl 

U.S. aircraft and the attempt to bomb the Headquartel 
of the Head of the State; 

CDnvinced that this U.S. action is an act of aggressioJl 
against the sovereignty and territorial integrity of Libya 
that it po~es u serious threat to regional security and in· 
ternational peace; 
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NOTING that the Government of India and Non-aligned 
mov~ment have r~~atedly been urging over the last few 
months Lh~t p~ecIPltate action should be avoided and 
that the sItuatlOn should be resolved through dialogue 
and not through threat or pressure: Now, therefore, 

(1) U~EQUIyOCALLY qONDEMNs the U.S. bombing 
whIch IS m complete dIsregard of the norms of interna-
tional con:luct and constitutes a breach of international 
law; 

(2) DEMANDS that the USA desist from a repetition of such 
violent and hostile actr; against Libya; 

0) REGRE.TS that the U.K. has chosen to abet this act of 
aggressIOn by allowing the USA to use its airforce bases 
for the attack; 

(4) DEPLORES the votes of resolution presented on this 
issue to' the U.N. Security Council by the Non-aligned 
Members; 

(5) EXPRESSES complete support. for, and solidarity with 
Libya in its )lour of trial; . , 

(6) ENDORSES the collective stand tak~n by the Non-align-
e~ Movement at the Emergency Session of Foreign Min-
isters and Heads of Delegations at the Ministerial level 
meeting of the Coordinating Bureau in New Delhi on 
April 15, 1986. . 

(,7) CALLS UPON the United Nations to make sustained 
. efforts to preveI1-t the repetition of such acts which vio-
late the U.N. Charter and endanger international peace 
and security; and 

(8) APPEAL to world public. opinion to mobilise itself 
against such actions." 

Draft National Policy on Education, 1988: On 12 May 1986, the 
Minister of Human Resource Development, Shri P. V. Narasimha 
Ra.) moved the Resolution for approval of the Draft National Policy 
on Education, 198G, laid on the Table of the House on 2 May 1986. 

Replying to the discussiontl< on 13 May, 1986, Shri Rao said that 
a nation-wide debate had been going on for the last eight months 

tl<Other members who took part in the discussion were : Sarvashri S. W. Dhabe, 
Nepa\dev Bhattacbllljee, Chitta Basu, Satya Prakash Ma!aviya. Parvathanenl 
Upendra, M. P. Kaushik, R. Mohanarangam, Anand Sharma, D. B. Chandra 
Gowda, Vishwa Bandhu Gupta. Kamlendu. Bhattacharjee. Ram Naresh Kuthawaha. 
Vitllalrao Madhavrao Jadhav, Rafique Alam. Hokishe Serna, Darbua Slneh, Pawa" 
Kumar Bansal. H. Hanumanthappa. Jaswant Sin~, Suresh Pachouri, Sanksr Prasad 
Mitra, Professor (Shrimati) Asima Chatterjee. Professor C. Lakshrnanna. 
Professor B. Ramachandra Rao, Ghu!am Rasoo! Matto, Dr. H. P. Sharma •. Dr: 
R. K. Po:ldar. Dr. Shyam Sundar Mohapitra~ Dr. Shanti G. pate~.· Shrtmau 
Sudha Vijay Joshi, Shrimati Amarjit Kaur, Shrimati Vijoya Chakravarti. 
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on the facts revealed in the Document which was released by the 
Government in August 1985 and the Government while formulatjng 
the Draft National Policy on Education had taken note of the vari-
ous suggestions. 

The Minister noted that the educational standard has fallen in 
fIlis ~ountl'y primarily because the demands for expansion were so 
great in the 19505 that the Government could not even train teachers. 
There were certain areas where consolidation and expansion were 
needed. Acc:lrding to him the main thrust of the policy 1Nas 
equalisation. 

i 
The Mmister also observed that the policy of the Government 

had dealt with .vocationalisation in detail. A Committee of Minia-
~. from some States and other experts had prepared a useful and 
practical Docttmp.nt which aimed at a modest coverage of about 10 
per cent in the Seventh Plan and 25 per cent in the Eighth Plan, 
to be given to vocational training. 

All the amendments moved were neg~tived by the House and 
the Resolution was adopted on 13 May, 1986. 

B. LEGISLATIVE BUSINESS 

The Supreme Court (Number of Judges) Amendment RUt, 19135*: 
On 21 April 1986, the Minister of Law and Justice. Shri Asoke 
Kumar Sen, moving the motion for consideration of the Bill said 
that the strength of 18 Judges in the Supr~me Court was fixed in 
1977. Since then, there had been a terrific increase in the number 
of fresh filings. At the end of 1985. the number of fresh filings has 
reached a figure of 87,000 and the pendency had increased to nearly 
1.20,:000. As a result, the Suprem.e Court itself had requested that· 
the strength of Judges be increased to 26 and the Government had, 
accordingly,. brought the· Bill before Parliament. 

The motion for consideration of the Bill was adopted, the 
clauses etc. were adopted and the Bill, as amended. was passed on 
23 April 1986 

The ApIJropriation (No.3) Bill, 1986** On 28 April 1986; the 
Minister of State in the Mini .. try of Finance, Shri Janardhana poo-
jRri. moving the motion for consideration of the Bill. said that the 

·The Bill as passed by the Lok Sabha was laid on the Table 'on 22 AuguSt, 
1985. 

uThe BiU as passed by the Lok Sabba was laid on tbe Ta.ble on 24 April, 
1986. 
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Bill provided for withdrawal of the amounts out of the Consolidated 
Fund of India required to meet the expenditure for the year 1986-87· 
charged on the Fund as well as the Grants voted by the Lok Sabha. 
The net provisions aggregated to Rs. 52.862 crores. Of this Rs. 24,175 
crores were for development expenditure, inrJuding Rs. 20,995 
CloreS for Central. States and Union Territories Plan. The provi-
sions for Defence expenditure was Rs. 8,728 crores, for interest pay-
ments Rs. 8,750 crores and major subsidies as. 4,741 crores. Other 
non-Plan gl'ants and loans to States and Union Territory Govern-
ments accounted for Rs. 1.892 crore~ and the balance Rs. 4.57R 
crores was for other expenditure. 

The amounts provided in the Bill were inclusive of the sums 
already authorised in the Appropriation (Vote on Account) Act, 
1986, th\! Minister explained . 

. The motion for consideration of the Bill was adopted, the clauses 
etc. were adopted "and the Bill was returned on the same day. 

The Fm.ance sm. 19CW·: On 5 May 1986. the Minister of Finance, ' 
Shri Vishwanath Pratap Singh, moving the motion for consideration· 
of the ~ill, said that the salient features of· the important proposals 
contained in the Bill had been explained in his Budget speech .. 
During the general discussion on the Budget and thereafter, han. 
members from both the Houses made useful suggestions in regard 
to the provisions contained in the Bill. After a careful consideration 
of these suggestions the Minister had moved certain amendments to, 
the Bill in the Lok Sabha which had been accepted and incorporated 
in the Bill, the Minister informed the HOlUle. 

The l'vfinister announced full exemption from excise duty in, the 
case of mohair yarn and tops, carded wool, paper splints for 
matches, paper labels, bamboo. ice, jute bags made from duty paid· 
jute fabrics. fishing neb;. hair fixers. ropes, twine, cordage etc. 
made from duty paid yarn; resin and turpentine mad€' witnout the. 
aid of power; rubber balloons. 'made up' article produced on weft 
pile nitting machines. cotton belting of width not exceeding 15 ems. 
and not containing any plastic materials. and textured soya protein 
and soya milk. He also said that excise duty on wooden furniture 
had been reduced from 25 per cent to 15 per cent and that on kero-
sene pressure lanterns and their parts from 35 per cent to 15 per 
cent.. The exemption limit for makiug out a Central Excise Licence 

.TheBill,as paSo9Od by the Lok Sabha, was laid on the Table on 30 April. 
1916. 
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by small scale units had been raised from Rs. 5 lakhs to Rs. 10 
laklls, he said 

He assured that the power of income-tax authorities to collect 
prescribed information for purposes of survey was to be restricoed 
to business premises only. In respect of self-occupied property 
which had been acquired or constructed with borrowed funds, de-
duction of interest upto Rs. 5,000 was proposed to be made avail-
able. The proposal to delete Section 80M of the Income-Tax Act 
relating to deduction in respect of inter-corporate dividends wal" to 
be withdrawn, the Minister announced. 

The Minister said that three amendment bills would bebrou£Iht 
forward in due course for giving incentives for development of 
exports in the area of Direct Taxes. 

The Minister noted that steps were being taken to ensure that 
subsidies received from various Governmental agencies by persons 
who carried on the business of growing and manufacturing rubber. 
Coffee and cardamom were exempted from tax as was the case wit~ 
growers and manufacturers of tea. 

The motion for consideration of the Bill was adopted, clauses 
etc. were adopted and the Bill was returned on 6 May 1986. 

The Muslim Women (Protection of Rights on Divorce) Bill, 
1986-: On 8 May 1986, the Minister of Law and Justice, Shri Asoke 
Kumar Sen, moving the motion for consideration of the Bill, saiq 
that· the object of the Bill was fairly set out in the statement of 
objects and reasons. When the Criminal Proceaure Code of 1973 
W811 enacted. the 1898 Code was in operation. According to section 
488 of the 1898 Code, wives and children were included for the pur-
pose (If maintenance being given by a magiStrate. But, 'wife' did 
not include a divorced wif~. Shri Sen added that when the· Code 
of 1898 was el'lacted, the IDndu society knew of no divorce. Only 
Christians knew of divorce, and Muslims had tlieir own system of 
'talaaq'. So the obligation of the husband was also laid down for 
maintenance. Therefore. divol'ced wives were not included for 
benefills under section 488. 

W~len the Act of 1973 was passed; an Explanation was put in sec-
tion i!!5. to the etl'Pct that 'wife' would include. wives who had been 
divorced. Objections were raised on behalf of the Muslims, that if 

·n,,~ Bill, as passed by the Lok Sabha. was laid On the Table on 6 May. 
1986 
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maintenance was to be provided by ex-husband beyond the period of 
iddat that would conflict with their personal law guaranteed under 
the (:onstitution. An assurance was given by the then Mi.nister of 
State fOr Home Affairs that if a Musltm diRchargt'd his bbfigations 
to his ex-wife according to his own personal law, he would not be 
liabll~ to pay maintenance under section 125. 

The Minister noted that there was no controversy till Shah 
Bano'~; case came up before the Supreme Court. When the judge-
ment of the Supreme Court in this case came along with die oberva· 
tion that the Muslim Personal Law also provided for maintenance 
beyon:! the Iddat from the former husband of a divorced wife. wide-
spread feelings of apprehension were expressed from all over the 
country from the Muslim community. In Government's opinion the 
Supreme Court only interpreted the personal law of Muslims and 
did not intend to interfere with the personal laws of any commu-
nity. 

The Minister hoped that the House would support the legis~ 

lation which was based On the stUdy of the Muslim Personal Law, 
in which there were two categories of women-the married ones 
and the unmarried ones. The moment a woman became divorc<'!d. 
she reverted to her unmarried status. And the unmarried daughter 
was allways a charge On the father. If the family was either not 
there or unable to maintain her due to various causes, then the 
community had to look after her. It was on such basis that the 
Government had framed the law and it was according to the under-
standing of the subject by the community for which this law was 
meant, the Minister said in conclusion. 

AU the amendments for reference of the Bill to a Select Com-
mittee were negatived. The motion for consideration of the Bill 
w,,* adopted and the clauses etc. were adopted and the Bill was 
pallled the same clay. 

C. THE QUESTION HOUR 

During the Session, 3.458 notices of Questions (3.229 Starred and 
~9 Unstarred) and 16 Short Notice Questions were received. Out 
of these, 258 Starred Questions and 1,523 Unstarred Questions. were 
admitted. No Short Notice Question was admitted. After the lists 
of Questions were printed 3 Starred and 43 Unstarred Questions 
were transferred from one Ministry to another. 

DAily AverAge of QueS'tions: Each of the lists of Starred Questions 
contained 19 to 20 Questions. On an average 4.7 Questions were 
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orally answered on the floor of th.e House, per sitting. The maxi-
mum number of Questions orally answered was 8 on 5 May 198t) 
and the minimum number of Questions orally answered was 3 on 
21 April 1986. 

The minimum number of Questions admitted in the Unstarred. 
Questions lists was 70 on 30 April 1986 and their maximum number 
was 175 on 5 May 1986. Their average came to 117.15. 

Half-an-Hou'f Discussion: In all 2 notices of Half-an-Hour Dis-
cussion were received during the Session and none was admitted. 

Statements correcting answers to questions: In all one statement 
correcting answer to a Question answered in the House was -made 
by the Minister concerned. 

D. OBITUARY REFERENCES 

During the Session, the Chairman made references to the pass-
ing away of Sarvashri Omprakash Tyagi and Narinder Singh Brar. 
both ex-members and Shri Tenzing Norgay, who along with Sir., 
Edward Hillary of New Zealand, was the first person to scale Mount 
Everest. The Members stood in silence for a short while as a mark 
of respect to the deceased. ,- -

STATE LEGISLATURES 
- " 

HIMACHAL PRADESH LEGISLATIVE AsSEMBLY· : ) 

The Fourth Session of the Himachal Pradesh Legislative Assem- . 
bly commenced on 5 March 1986 with the Address by the Govem- : 

nor. The House which adjourned sine die on 27 March 1986 was. 
prorogued the same day. 

Financial Business: The ·Chief Minister, Shri Vifbhadra Singh.'··· 
who also holds' the Finance portfolio presented the Budget Estimates- -
for 1986-87 on 14 March 1986. The Budget was discussed for 4 
days, from 17 to 20 March 1986, and pass-ed on 24 March 1986. The 
necessary Appropriation Bill was introduced and passed on 24 
March, 1986. 

~lection of Deputy Speaker: On. 7 Marcp 1986. Shri Dev Raj 
Negi was unanimously elected as Deputy $pea)<:er of the Assembly .. -_ 

Anti-Dejection Rules: On 6 March' 1986, the Minister of State-· 
for Parliamentary AffairI' laid . .all the. T.able 1l copy of the Me]l1bers,: 

"'Contributed by the Himachal Pradesh Legislative· Assembly Secretariat". 
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of Himachal Pradesh Legislative Assembly (Disqualification on 
GroWld of Defection) Rules, 1986 which had been framed by the 
Speaker under sub-paragraph (1) of paragraph 8 of the Tenth Sche-
dule to the Constitution of India. The House approved the Rules 
on 27 March 1986. 

Obituary Reference: The House paid. homage to late Shri Bhag-
mal Saul a, ex-member of Territorial COWlcil and a veteran freedom 
fighter. 

SIKKIM LEGISLATIVE AsSEMBLY· 

The Fourth Session (Budget Session) of Sikkim Legislative As-
sembly commenced on 17 :March 1986 with the Address by the 
Governor and continued upto 21 March 1986. A Motion of Thanks 
on Goyernor's Address was moved same day by the Chief Minister, 
Shri N. B. Bhandari and was adopted unanimously by the House on 
18 March 1986. 

Financial Businf88: The Finance Minister, Shri Chamla Tsher-
ing, presented the Budget for 1986-87 on 17 March 1986. The Budget, 
amounting to Rs. 1,24,0568,000 was discussed on 18 March 1986 and 
was passed unanimously by the House on 21 March 1986. The Ap-
propriation Bill for the Budget was also passed by the House the' 
same day. 

TAMIL NADU LEGISLATIVE ASSEMBLYU 

The Budget Session of the Tamil Nadu Legislative Assembly 
commenced on 17 March 1986 and continued upto 15 May 1966. 

Abolition of Legislative Council: On J4 May 1986, Dr. v. R~ 
Nedunchazhiyan, Minister for Finance and Leader of the House 
moved on behalf of Dr. M. G. Ramachandran, Chief Minister, the 
folloWing Resolution: 

"In terms of clause (1) of article 169 of the Constitution, the 
Tamil Nadu Legislative Assembly hereby resolves that' 
the Legislative Council of the State of Tamil Nadu be 
abolished." 

After the debate was over, a division was taken as required under 
article 169(1) of the Constitution oT India read with rule 100(5) of 
the' Tamil Nadu Legislative Assembly Rules and the Resolution was 
passed by a majority of the total membership of the Assemb1y and 
by a majority of not le,ss than two-thirds of the members of the-
Assenlbly present and voting. 

·Oobtributed by the Sikkim Legialative Assembly ~tariat, ··C Dntributed by the Tamil Nadu legislative Assembly Sec1"etariat, 
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BOOK REVIEW 

PARLIAMENTARY PRIVILEGES IN INDIA. By Dr. Ranjana Arora. Published 
by Deep & Deep Publications, New Delhi, 1986, pages 268. Rs. 175. 

The book is of respectable size. But the first 45 pages are de-
voted to the description of the historical baekground of parliamen-
tary privileges of various legislatures and of the provlskms of rules 
and procedures. The description could have been profitably short-
·ened for this would have enabled the various aspects of the subject 
to get more space. Another 30 pages have been devoted to the 
-summary of CfoSeS of breach of privileges, referred to the Privileges 
'Com~es of Lok Sllbha from 1952 to 1984. This section of the 
book forms Appendix-I about whi.ch it may be pointed out, at once. 
that there should have been a fourth column indicating the action 
taken by the House, in each case, on the recommendations of the 
Privileges Committees, made from time to time. Thirty pages of 
the book have been devoted to "Privileges Committee" which is 
highly disproportionate to the actual importance of the body. 

As to parliamentary privileges, the privilege of individual mem-
bers concerning freedom of speech has been dealt with quite ade-
quately, from pages 46 to 73. The next 25 pages have been devoted 
to members' privilege of freedOm from arrest and molestation. These 
two priVileges could have, however, been diSCUSSed quite briefly, 
to the advantage of the reader. 

The difference between the concept of breach of privilege and 
contempt of the House has been certainly underlined' in the open~ 
ing paragraphs of Chapter V of the'Cook. But in the discussion that 
fonows, the difference gete almost obliterated and ~e two aspects 
of the rights of the House have been confuse,l with· each other. 

'5]8 
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The rationale of the action taken by the Lok Sabha and the 
Rah'a 8abha against certain members, who have been prominently 
mentioned by the author" has not been correctly understood. 'Ille 
cases are those of Shri H. G. Mudgal, 8hri Subramaniam Swami and 
of Shrimati Indira Gandhi. Now, the members in question were 
expelled from the House-the first and the third from the Lok 
Sabha and the second from the Rajya Sabha-in the mistaken belief 
that the power of the British House of Commons to expel anyone-
of its members, for good reasons or without any reason, belonged 
to Indian legislatures also. The author thinks that the three mem-
bers in question had ~ommitted contempt of the Lok Sabha/Rajya-
Sabha and they were expelled in consequence. Judging from this 
conclusion of the author, the central point concerning parliamen-
tary privileges available to Indian legislatures has just not been 
grasped at all. 

What the Indian legislatures can claim by way of privileges or 
penal powers are precisely such as the House of Commons had in 
1950, minus. of course, the powers and privileges which it had by 
reason of its peculiar history and composition. There are, for ex--
ample, a few rights or privileges which the House af Commons had 
in 1950 and still has, but which are not available to Indian legisla-
hIres. The principal among such rights is the right of the 
House of Commons to Expel any member. The House of Commons 
has this right because, historically, it has been the master of its OWll 
constitution. As regards Indian legislatures, their constitution is 
determined by the provisions of the Indian Constitution and any 
privilege or power repugnant to the provisions of the Constitution 
will not belong to Indian Legislatures, even though the House of 
Com.'llons might have had them in 1956. 

In fact, the point concerning expulsion of members, though 
n~ntioned in relation to certain cases has not been. discussed at all 
in the book. This is a grave omission. Certain State legislatures and 
the two Houses of the Parliament have dealt with the question of 
expulsion, on occasion. A couple of decisions taken by Indian legis-
latures, in this connection, have also been the subject of judicial 
verdicts. In one case, the Madhya Pradesh High Court held that 
an Indian legislature has the right to expel any of its members. But 
in another case, the High Court for Punjab and Haryana has firmly 
ruled th ... t the Indian legislatures do not have the right to expel any 
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duly elected member in view of the various provisions of the Cons-
titution. This raises the question regarding the status of Indian 
legislatures in comparison to that of the British House of Commons. 

It is a mistaken heBef, in certain quarters, that the Indian 
Parliament is supreme like the Britisli House of Commons. The 
latter is certainly supreme so far as the governance of the UnHed 
Kingdom is concerned. It has been aptly said that the British Par-
liament can do anything except to make man a woman, and woman 
a man. The Indian Parliament, however, is a creature of the written 

Indian Constitution which is to be interpreted by the superior judi-
ciary of the country. A law made by: the Indian Parliament can be 

struck down by the superior' judiciary if in its view it is not in cOn-
~onance with the provisions· of the Constitution. Parliamentary 
privileges in India, therefore, have to be consistent with the other 
provisions of the Constitution. 

The author here, and many others, seem to imagine that there is 
a continuing conflict between the principal parliamentary privileg~, 
i.e. the privilege of freedom of speech in the House, and the funda-
mental right of freedom of speech. This conflict came to the surface 
in the Searchlight case of Patna mentioned but not understood by 
the author. But the conflict was instantly resolved by the 
Supreme Court which held that the freedom of speech guaranteed 
in Part III of the Constitution, concerning fundamental lights was 
a general provision and the freedom of speech mentioned in articles 
105 and H)4 of the Constitution which deal with parliamentary pri-
vileges was a specific right guaranteed by the Constitution and th~re 

was, therefore, no conflict between the two. The Supreme Court 
ruled that the specfic right w(luld prevail over the general. 

The author is unduly concerned with the codification of parlia-
mentary privileges. The question of codification was discussed at 
length in the Constituent Assembly. The matter Was deliberately 
Jeft. wh~re it was, by the farmers of the Constitution. In any case, 
codification of parliamentary privileges does not seem to be an issue 
any longer. The real important privileges are not in dispute. What 
is in dispute is only the right of Indian legislatures to expel any of 
its members. The question might go up some day to the Supreme 
Court for decision. 

The author is also excessively concerned with the narration of 
cases of parliamentary privileges handled and dedded by the ' Lok 
'Sabha. to the exclusion of discussion of the principleS. If the 
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principle~ of parliamentary privileges are to be discovered, one will 
have to go in quest of British precedents and not of those relating 
to the Lok Sabha. If the author had adopted a proper approach in 
this connection, she would not have said that Indian legislatures 
have the right to impose fine for breach of parliamentary privileges. 
The right to impose fines has long been in desuetude even in the 
United Kingdom and the House of Commons just could not think of 
fining anybody in 1950. 

Appendix-! to the narration in the book catalogues matters rais-
ed as matters of privilege and referred to or handled by the Privileg-
es Committee of the Lok Sabha. For a proper understanding of the 

.\'principlesand rationale of parliamentary lI'ivileges, available to 
Indian legislatures, it is necessary thafwe go'\n quest of the relevant 
.cpses handled and decided by the British House of Commons during 

the decades· immediately preceding 1950. 

The post Second World War years have seen a radical change in 
the approach of British House of Commons. deeply influenced by 
the public opinion and particularly by the opinion of the Press, as 
regards the validity and exercise of parliamentary privileges by that 
House. The change needs to be noted by all those who embark on 
.. discuss'.on of parliamentary privileges to be exercised by Indian 
~egisl.atures. Two points repeatedly and forcibly made by various 
committees of the House of Commons regarding parliamentary pri-
vileges are: (i) that the House should take notice only of such things 
as may -actually obstruct or may tend to obstruct, directly or indir-
ectly, the proper functioning of the House; and (ii) the parliamen-
1ary privileges belong not really to the members of the House, but 
ultimately and essentially to their constituents. The system of 
broadcast of parliamentary proceedings in the United Kingdom is 
at once the reason and the consequence of the altered approach in 
Britain to the whole question of parliamentary privileges. 

The Index is a very short affair and. therefore, not of much help 
to the reader. Then, the book is marked by mistakes of printing and 
spellings which, despite the proliferation in the publishing world in 

}ndia, has come to be a usual feature of publications. The main 
fault, however, is that about half of the book lias been filled with 
the matter which. should not have occupied more than 25 pages, 
in all. 

-Professor Hardwari LaI', M.P. 
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G. THB aroBTH Lox: SABRA 
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- . 
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Introduc-;d ..•. 
: ~. 
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S 

20 
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10 
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S._ 

, . ~. 
~.l 

33, 

(iii) Laid on tbe Table as passed by Rajya Sabha . NU 
(iv) R~urned by Rijya S:lbha with any amendment and 1l\i4-on the l'ab~·~ ~ . Nil 

(v) R)plrtcdbyS,b:tClMnittce Nil' 
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I: ~ o. STA'JmIIINTS MAD. UNDIIIl Ruu 197: 
(Calliq attention to matters to UflCllt Public Importa.ncID) 

Statcm1llt made by Minister 

,.. MonoN 0' NO-OONJlDBNC& IN CoUNCIL o. MINI8rRS: 

(~ Notices received 
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19. MAXIMVM NUMIIIIIl O. YJSI'JOU, PAJSIIIISSUED ON .... NY SINGLE D .... Y. AND 
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22. WOltltlNO 01' PAllUAMENTARY CoMMITrEES 
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No. 
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---_._-----
Name of tho Committee 
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tbe period 
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presented 

to the 
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(i) Business Advisory Co~ttee 6 6 
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. (iii) Committee on Public Undertakings 32 6 

(iv) Committee on Papers Laid on the Table 7 4 
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(vii) Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes . . . . . . 20 10 

'I' 
(viii) Committee of Priyileaes 6 

(ix) Committee on Government Assurances 4 2 

(x) Committee on Subordinate Le,islation 17 4 

(xi) Estimates Committee . 16 11 

(xii) General Purposes Committee 
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---_ .. _- .--... ----
(xiii) House Committee 3 

(a) Accommodation Sub-committoe of House Committee !5 
(b) Sub-committoe on Amenities . 
(c) Sub-committee on Fumilhilll 

(xiv) Public Accounts Committee 
(xv) Rulway Conv.mtion Committee 
(xvi) Rules Committee 

JolNT/SIIUICl' CoMMrrrus 

29 
11 

(i) Joint Committee on Officas of profit 10 
(ii) Joint Committee on· Salaries and Allowan~el of 

M~mber of Parliament 1 
(iii) Joint Committee of Chairmen, House Committees of 

both the Houses of parliament 
(iv) Joint Committee on Lok .Pal Bill . 

23. NUMBER OF MBMBI!IlS ORANTED LBAVB OF AIIIBNC& 

24. PSTITIONS PJU!SBNTBD 
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. .. 

II 

1 
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March, 1986. 
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minutes 
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(vi) Referred to Joint Committee by Rajya Sabha 
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(ix) Discussed 

(x) Passed 

(Xl) Withdrawn 
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(xiii) Part-discussed 
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(iii) Laid on the Table ., passed by Lolc Sabha NU 

(iv) R.ctumcd by Lok Sabha with any amondmcnt and laid 
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536 

20 

IS 



(v) R~portcd by Joint Committee . 

(vi) Discuued . 

(vii) Wjthdl'"awn 

(viii) Passed 
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(xi) Part-6cuued . 

(xii) D1SCUtsion postpone \ 
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(lLiv) Roferred to Seloct Committee 
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3 

2 
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"f the Bill . . . . . . . • 3* 
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7. NUMIID. OF DtIcuIIIONI HBLD UNDER Ruu 176 
(Matter "r urpnt Public Importance) 
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(iii) DiscllSlion held • 

8. NUMBEll Of STA11IMI!NTI MADE UNDb. Ruu JIO 
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Statem,nt made by Ministers . 

9. flALf-AN-HOUI. DISCUISIONI RI!W 

10. STATUTOllY RuoLUTlONS 
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(ii) A4mitted 

(ill) Moved 

(iv) Adopted 

(v) Ncaatived • 

(vi) Withdrawn 
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(ii) Admitted', 
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(iv) Adopte<1 

31 
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_ 1 

2 

4 

" Kotiec! ~ftll 
ad 1 WM admit .. 

" 
" 4 
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3 



• Of 538 • The J oumal oj, P4rliamentary Information 

12. PaIvA"11I MBMBIU RuoL1l'l10NS 

(i) R.eceviocl • 

(il) Admitted 

(iii) Discussed 

• (iv) WithdraWl\ 

(v) Negatl¥ed 

(vi) Adopted , 

(vii) Part-discussed 

(viii) Discussion postponeci 

13. GoVIIRNMBNT MonONS 

(i) Nltic'S rec)ived 

(ii) Admitted 

(iii) Moved 

(iv) Adopted 

(v) Part-dhcussed 

14. PIUV'"11I MBImBRs MOTIONS 

(i) R.eceived 

(li) Admitted 

(iii) Moved 

,(iv) adopted 

(v) ParMUscusscd 

(vi) NOJatived 

(vii) Withdrawn 
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. ,8 

8 

I: 
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NiJ 
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. ,Nil 
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, . 
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'41 
S41 
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Nil. 
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(i) R.ocoivod 4 

(ii) Admitted 4 

(iii) Moved Nil 

(iv) Adoptod Nil 

(v) N~atived Nil 

(vi) Withdrawn Nil' 

(vii) Part-discusscd Nil 

16. NUMBER OF PAaJIAMBNTAR.Y OOIlMlTl1lES CR.l!ATBO, IF ANY, NIl' 
. ' DUlING TBI SBssIoN 
:~··"v·· .... : ..... ' .. \ .. 
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18. TOTAL NUMBIIR OF PauoNi VIIIftD 2,997 

19. MAXIMVY NVMBIIR ow VISITJOU' PASSIII I.UBI) ON ANY SINOL! 
DAY, AND DATE ON WIDCH IaUED (. 216 on 6 Marcb 1986 

20. MAxIMuM Nt1UBBIl OF PBRSONB VISITED ON ANY SINOLB DAY ANII 
DATE ON WHICH VISITED 275 on 6 March 1986 

21. TOTAL NUMIIBR or QUIS'l1ONB ~D 

(i) Starred 

(ii) Unstarred 

(iii) Short-Notice Questions 

22. DISCtJISION oN THB WOUINO OIl 'l'BJI MINIITI.UII 

23. WOIl~O or PAJlL~NTAIlY CoMllOTl'US 

I Name of Committee 

348 

2,398 

Nil 

Nil 

No. or No. or 
meetinp Reports 
held presented 
durll1l duril1l 
tbo period the Sess-

ion 
I Januart to 31 
March 15186 

._-------------- ._--_.-_._-
(i) Butiness Advisory Committee 

(ii) Committee on Subordinate LesislatioD 8 

(iii) Committee on PotitiODs 7 2 

(iv) Committee of Privilops 

(v) Committee OD R.ules . 

(vi) Committee OD Government Assurances. 7 

(vii) Committee on Papers Laid on tho Table 

(viii) General Purposes Committee 

Ox) Joint Committee OD Menta) Healtb Bill,l981 5 

2 

25. PimTIoNl PRaINT8D Nil 
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26. NAME OF NIw MIMBl!Rs SWORN WITH DATIS 

._-----------------
S.No. Nam, of members sworn Date on which swom 

2 3 

Shri Sagar Rayka . 20-2-1986 

2. Shri T.S. Gurull8 . 17-3-1986 

. .. _. __ ... _----------

27. OBrruAllY RBnaBNCE 

S.No. Name 

1. Shri B.. T. Parthasarathy 

2. Sbri Maheswar Naik 

3. Shrimati Rukmini Devi Arundale 

4. Shrf N. Ramakrishna lyar 

S. Shri K..K.. Shah • 

6. Mr. Olof Palm: 

Sitting m:mber/ 
Ex-m'ffib~othor 
Dignitaries 

Ex-member 

Ex-membor 

Ex-member 

Ex-mombor 

Prime Minister, 
Swodon 
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STATlMBNT SHOWINO TIlE WORK TRANSACTED DURING THE HUNDRED AND THIRTY-EIOH11l 
SI!SStON 0. RA.JYA SoUHA ' 

1. PmuOD OF TID SBasION 21 April to 14 May 
1986 

2. NUMBER ~ SITTINGI HELD 15 

3. Tor.u. NUlatBR o. SITTING ROURSltl hours and 22 
minute, 

4. NUMB. OF DIVISIONS HELD 

s. GoVERNlGNT Bn.u 

(i) Pendiq at the commoncem~nt of tbe Session 

(ii) Introducod. 

(iii) Laid on the Table as passed by Lok Sabha 

(iv) Returned by Lot Sabha with any amondment 

(v) Referred to Select Committe:: by Rajya Sabha 

(vi) Referred to Joint Committee by Rajya Sabha 

(vii) Reported by Select Committee 

(viii) Reported by Joint Committee 

(ix) Discussod 

(x) Passed 

(xi) W,ithdrawn 

(xii) Neeatived 

(xiii) PMt-discussod 

7 

9 

2 

to 

Nil 

Nil 

• Nil 

Nil 

10 

6 

Nil 

Nil 

Nil 

(xiv) Returned by Rajya Slbha without any rccommmdation 4 

(xv) Discussion postponed Nil 

(.xvi) Poadina at the end of the Session • 11 

541 
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6. PaIVATE MEMBEllS' BILLS 

(i) Pendin. at tho COlJ1lDCl1Qement of the Sessicm . 

(ii) Introduced . ; 
31 

2 

(iii) Laid on the Table as passod by Lok Sabha Nil 

(iv) Returned by Lok Sabha with any amendm=nt and laid 
on the Table . Nil 

(v) Ropor&cd by Joint Committee . Nil 

(vi) DiscuslOd 

(vii) Withdrawn Nil 

(viii) Passed . Nil 

(ix) Nelati~ Nil 

(x) Circulated for elicitinl opiniOA Nil 

(xi) Part-discussed 

(xii) Discussion postponed Nil 

(ltiii) Motion fol" circulation of BiD ne .. ti~ Nil 

(xiv) Reforted to Select Committee . Nil 

(xv) Lapsed due to retirement/death of membor-in-cbarae 
ofthe Bill. Nil 

(xvi) PeDdiq at the end of the Session 33 

7. NtJImIIR OF DIICUllSIONS HELD UNDBlt aULE 176 (MA1TDI OP 
UaOENT PuBLIC Imp.)rtance) 

(i) Notice. rooei~ 

(ll) A4mit~ 

(iii) DisculliOli hclci 

I. N'UIIUa OP STATEMBNTI MADE UNDER RULE 180 

(Callinl-AttcDtiOD to Matters of Uraont Public Importaflce) .. 

Statemonts made by Miniators 
9. H4LP-AN-JI01J& DIICtJIIION HBLD 

10. STATDTOay RaoLUTlONI 

(i) Noti=s recei~ 

(ii) Admitted 

(iii) MoYed . 

(iv) Adopted 

(y) Ne .. ti~ 

(vi) Witlldrawn 

4 

Nil 

Nil 

1 

Nil 



11. GoVBaNlDNT RIIIOLUTJONI 

(i) Notices received 
(ii) Admitted 

(iii) MoYOd • 

(iv) Adopted 

(i) Received 

('li) Admitted 

('ill) Discussed 

(i'f) Withdrawn 

(v) Neptived 

(vi) Adopted 

(vii) Part-discus~ 

(viii) Discussion postponed 

13. GoVIIRNNENT MOTIONS 

(i) Notices received 

(ii) Admitted 

(iii) Moved . 

(iv) Adopted 

(v) Part-discussed 

14. PaIvATI! MDIBERs' MOTIONS 

(i) Received 

(ii) Admitted 

(iii) Mo..eci . 

(iv) Adopted 

(v) Part-discusscd . 

(vi) Negatived 

(vii) Withdrawn 

Appendices 

1 S; Mo'noNS RBoARDING MaDIPlCATION OF STATUTORY RULE 

(i) Received 

(ii) Admitted 

--- --(ii1JMoved . 

2 

2 

2 

2 

4 

4 

Nil 
Nil 
Nil 
Nil 

Nil 

Nil 
Nil 

101 

101 

Nil 
Nil 

Nil 

Nil 
Nil 

3: 

3 

543 
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(iv) Adopted 

(v) Ncgatiwd 

(vi) Withdrawn 

(vii) Part-discusscd . 

Hi. NUMBI!Il OP PA1lLIAMI!NTARY COMMJTTBES CRJlATID, IP ANY, 
DURING THI! SI!IIIJON 

17. TOTAL NUMBI!ll OP VISITOR PASSI!S ISSUED 

18. TOTAL NUMBER Of PIUUlONS VISITED 

19. MAxIMuM NUMBBll OP VISITOR PASSES ISSUED ON ANY IiINOLB 

Nil 

Nil 

Nil 

Nil 

1,156 

2,963 

DAY AND DATB ON WHICH ISSUIID 432 
on 8 )lay, 1986 

:!J. MAxIMuM NUMIII!Il OF PIIRIONS VISITED ON ANY SINOLE DAY AND 
DAft ON WHICH VISITED 532 

21. TOTAL NUMBER OF QUIIS'I10NS ADMrn'BD 

(0 Starred 

(ii) Unstarred 

(iii) Sbort-Notice Qucstions 

,22. DIlICUSSION ON TIlE WOIUUNO OF THE MINISTRIES 

(i) Ministry of Water Resources 

(ii) Ministry of Labour . 

(iii) Ministry of Information and Broadcasting 

23. WOlUtlNO OF PAlU.IAMBNTARY COMMJTTI!I!S 

-----------------------
Name of Committee No. of meet-

ings hDid dur-
ing the period 
1 April to 30 
June, 1986. 

on 8 l4ay, 1986 

158 

1,523 

Nil 

No. of Reports 
pmentoo during 
the Session. 

------_._--- ,-,-,-,----
(i) Busincs_s Advisory Committee 

(ii) Committee on Subordinate Legislation 

(iii) Committee on Petitions 

(iv) Committee ofPriviicaes 

(v) CommittOl. on Rules 

(vi) CDmmittee on Government Assurances 

(vii) Collllllittee on Papers Laid on the Table 

4 

4 

2 

7 

No report of the 
Committee is pre-
sented to the House 

2 

1 (on 19-3-86) 



2 3 

------.-.--.---------~-------.-----

(viii) General Pv.rposcs Committee . 

24. NUMBIa 01' _MBBRJ GUNftD LBAve OF 
ABSENCE 

25. PI!TmoNs PRBSI!NTED • 

26. NAME OF NEW MBMBERS IIWORN WITH DATIl. 

SI. 
No. 

Name of m'lmbers sworn 

3 

Nil 

Date on which sworn 

___ ~_._ .. _____ - ___ . ________ -"_-------.--0-
2 3 

--------_._-_._-
Sbrimati Renuka Chowdhury 21-4-1986 

2 Shri Prabhakar Rao Kalvala Do. 

3 Sbri G. Swamy Naik . Do. 

4 Shri Gopala Rao Rao 0:>. 

5 Sbri Vijaya Mohana R.eddy Do. 

6 Sbri Talari MaDohar Do. 

7 Sbrimati Bijoya Cbakravarty . Do. 

S Sbri Naaeu Saikia Do. 

9 Shri Chandan Sharma Do. 

10 Shri D.B. Chandra Gowda 00. 

II Shri LG. Mabcswarappa Do. 

12 Sbrimati Maraaret Alva Do. 

13 Sbri Naik Ramayya Sbivappa Do. 

14 Sbri M.A. Baby. Do. 

IS Shri B. V. Abdulla Koya Do. 

16 Sbri T.LC. Vaduthala Do. 

17 Sbri Hokishe Soma Do. 

18 Sbri Marayan Kar Do. 

19 Shrimati Amrita Pritam (Nominated) 14-5·1986 



27. OarruUY RUJlUNOBI 

51. 
No. 

Name 

Sbri Omprakash TY~·Bi 

2 Sbri Narindcr Singh Brar 

3 5hri Tcnzilll Norgay 

5ittil1l memberl 
EX-lJlC11lbcr/Othcr 
Dipatarics . 

EX-Illcmber 

Ex-member 

Renowned Indian 
Mou It'unecr 

- - ----------- ---------------
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APPENDIX IY 
LIST O. BILLS PASSIID BY THB.HOUSES OF PARLIAMENT AND ASSIINTID 10 BY THJI PREsmIlNT 

DURING THB PERIOD 1 J ... NUARY 10 30 JUNB, 1986 

S.No. Title of the Bill 

._------------
1 2 

Date of 
assent by 
th= Presi-
dent 

.3 ---..,.._---_._._. 
1. Tho Sick Industrial Companies (Special Provisions) Bill, 1985. 8-1-1986 

2. Tbe Agricultural and Processed Food Products Export Development 
Authority BiU, 1985 8-1-1986 . 

3. The Agricultural and Processed Food Products Cess BiU, 1985. 8-1-1986 . , 
4. The DeI('gated Legislation Provisions (Amendment) BiU, 1985. 14-1-1986· 

5. The Central Excise Tariff Bill, 1985. 19-1-1986 

6. The Additional Duties of ExciS(' (Textiles and Textile Articles) Amendment 
Bill,1985. 2(}-1-1986 

7. The Additional Duties of Excise (Goods of Special Importance) 
Amencimnet Bill, 1985. 20-1-1986 

8. The Customs Tariff (Am'}ndment) Bill, 11985. 24-1-1986 

9. The Motor Vccbicles (Amendment) Bill, 1985. 13-3-1986 

10. The Spices Board BiU, 1986. 20-3-1986 . 

11. The Spices Cess Bill, 1986. 20-3-1986 

12. The Appropriation (Vote on Account) Bill, 1986.. 22-3-1986 

13. The Appropriation Bill, 1986. 25-3-1986 

14. The Contract Labour (Regulation arufAbolition) Amendment Bill, 
1986. 

15. The Appropriation (Railways) BiU, 1986 .. 

16. The Appropriation (Railways) No.2 Bill, 1986. 

17. The Appropriation (Railways) No.3 Bill, 1986. 

18. Tbe Appropriation (No.2) Bill, 1986. 

19. Tbe Administrative Tribunals (Amendment) Bill, 1986. 

20. The Inter-State Water Disputes (Amendment) Blll, 1986. 

21. The Appropriation (No.3) BiU, 1986. 

SS4 

25-3-1986· 

25-3-1986 

25-3-1986 

25-3-1986 

25-3-1986 

25-3-1986 

2-4-1986 . 

3-5-1986 
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2 3 --_ .... ----_.- ----~.---
22. Tho Supreme Court (Numb~r of Judges) Am~l1ldm'mt Bill, 1986. 9-S-1986 

23. The Financ, Bill, 1986. .13-5-1986 

24. The Tea (Amendment) Bill, 1986. 14-5-1986 

25. The Muslim Women (Protxtion of Risbts' on Divorce) Bill, 1986. 19-5-1986 

26. The Incom-,.tax (Am,ndm·}Ot) Bill, 1986. 21-5-1986 

27. The Coal Minos L'lbJur W)IC.ue Fund (R,pnl) Bill, 1986. 23-5-1986 

28. Th:l Wild Life (Protection) Am~mdm)nt Bill, 1986. 23-5-1986 

29. The Environment (Protection) Bill, 1986. 23-5-1986 

3). The Sw ldeshi Cotton Mills Com,lny Limited (Acquisition and Transfer 
of Undertakings) Bill, 1986. 3o..S-1986 

-- - ---_._-.--_._-_. __ ._-----



APPENDIX V • 

LIft or BILLs PASSED BY THE STATI! LBaISLATUAES DURING TaB PERIOD 1 JANUARY TO 
. 30 ruNS, 1986. . 

STATES 
ANDHIlA PRADESH LEGISLATlVE AssEMBLY 

1. Th: Andhra Pradesh Appropriation Bill,1986. 

2. The Andbra Pcad:lh Appropriation (No.2) Bill, 1986. 

3. Tho Andbra Pradesh Gram Panchayats and Panchayat S :mithis and Zita Parishads 
(Amendment) AmJnding Bill, 1986. 

4. Th: Andllra Pcad'sh Entertainm~nts Tax (Am~ndmllnt) Bill, 1986. 

S. Tbe Andbra Pradesh Gram Pancbayats (Amendm,nt) Bill, 1986. 

6. Tb: Andhra Pradesh (Andhra Area) Dellis (Control) Repeal BiU, 1985. 

·7. Tin A'liltn Prld, .. h G'VlrnlDtlilt Llnds and BIli1ding~ (Termination of Leases) 
BiU, 1985. 

·8. Tb= Andhra Prad')m Public Premises (Eviction of Unauthorised Occupants) Am:nd· 
ment BiII,1985 . 

• 9. Th, And:lra PCldo;h T~nlnts ani Ry.:>ts Pcotection (Am~ndm.,nt) Bill, 1985. 

·10. Th~ Andhra Pradesh (Telangana Area) Abolition of Inams (~ndment) Bill, 1986. 

II. The Vi~hakhapltnam Municipal Corporation (Amendment) Bill, 1986. 

12. The Univ!rsitics Health Sciences Bill, 1986. 

13. Tbe A"ldhra Pradesh Paym,nt of Salaries and Pension and Removal of Disquali-
fications (Amendment) BiU, 1986. 

·14. Tbe Andhra Pradesh Land Revenue (Additional Wet Assessment) Amendment Bill, 
1986. 

·IS. Tbo: Indian Stamp (A. P. Am,ndment) Bill, 1986. 

16. The Andhra Pradesh Corneal Grafting (Amendment) BiU, 1986. 

BIHAR.' LBoISLATIVE AssI!MBL y 

1. Tho Bihar Appropriation (Vote on Account) Bill, 1986. 

2. The Bihar Appropriation Bill, 1986. 

BIHAR LBoISL .... TIV& COUNCIL 

1. Bihar Viniyol Vidhoyak, 1986. 

2. Bihar Viniyog (Lekhanudan) Vidh:yak, 1986. 

·Awaitilll assent 

SS6 
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GU]AJlAT LSOISLATIVE ~MBLY 

1. TbD OQiarat Carriage of Goods Taxation (Amendment) Bill, 1986. 

2. The Olliarat Legislative A,ssembly <Removal of Disqualifications)'" (AmendmeDt) Bill, 1986. . . 

3. The Gujarat Sales Tax (Amendmnt) Bill, 1986. 

4· TbD Gujarat Town Plannin. and Urban Development (Amendment) Bill, 1986. 

5. The Bombay Provincial Municipal Corporations (Glijarat Amendment) Bill, 
1986. . 

6. The' Giliarat Contingency FWld (Temporary Increase) Bill, 1986. 

7. The Bombay Tenarcy and Asricultwal Lands (Gujam Amendment) Bill, 1986. 

8. The Bombay Inams (Kutch Area) Abolition (Gu,iaJat Amendment) Bill, 1986. 

9. The Olliarat Closed Textilo Undertakings (Nationalis·.tion) Bill, 1986. 

10. The Gujarat university (Extension of Term of Executive Council) Bill, 1986. 

11. The Gujarat Industrial Development (Am<ndment) Bill, 1986. 

12. The Gujarat (SupplementarY) ApPropriation Bill, 1986. 

13. The Glijarat Entertainments Tax (Amendment) Bill, 1986. 

14. Tho Gujarat Sales Tax (Second Amendment) BiU, 1986. 

IS. The Glijarat Sales Tax (Third Amendment) Bill, 1986. 

16. The Bombay Motor Vohicles Tax (Olijarl\t ATMndmeJii) Bill, 1986. 

17. The OlQarat Appropriation Bill, 1986. 

HAaYANA LEGISLATIVE ASSEMJILY 

1. ThI Haryana Cooperative Societies (Amendment) Bill, 1986. 

1. ThD Haryana ~ral Sales Tax (Amendment and Validrtion) BiIt, 1986. 

3· The Haryana Public Scrvioe Commission (Additional Function) Amendment Bill, 
]986. 

4. The Maharshi Dayanand University (Amendment) Bill, 1986. 

s. The Haryana Public Promises and Land (Eviction and Ront R.ecoyery) A,mendment 
Bill, 1986. 

6. The Haryana Villqc Common Lands (Regulation) Haryana Amendment Bill, 1986. 

7. The Haryana Rural Development Bill, 1986. 

8. The Haryana A~riation (No.1) Bill, 1986. 

9. The Haryana Cooperative Societies (Second Amendment) Bill, 1986. 

10. The Haryana Urban (Control of Rent and Eviction) Amendment Bill, 1986. 

11. Tho Haryana Housing Board (Amendment) Bill, 1986. 

12. Tb~ Haryana Municipal (Amendment and Validation) Bill. 1986. 

13. Tbe Haryana General Sales Tax (Second Amendment) Bill, 1986. 
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]4. Tho Haryana Appropriation (No.2) Bill, 1986. 

IS. The Haryana Le!rislative Assembly (AIJow~nces and Pension of Members) A~r:d· 
ment Bnt, ]986. . 

KARNATAKA LEGISLATIVE AssEMBLY 

1. The Karnataka Zilla Parishads, Taluk Panchayat Samithis, Mandai .Plr.chayats 
& Nyaya Panchayats (Amendment) Bill. 1986. 

2. The Karnataka Land Revenue (Am-::ndm)nt) Bill. 1986. 

3. The Karnataka Slum Areas (Improvement and Clearance) (Amendment) Bill, 
1986. 

4. The Karnataka Lokayuktha (Amendment) Bill. 1986. 

S. The Karnataka Industrial Establishmer.ts (National and Festival Holidays) 
(Amendment) Bill, 1986. 

6. The Kamataka Marine FishinS (Regulation) Bill, 1986. 

7. The Karna .. ka Municipal Corporations (Amendment) Bill, 1986. 

8. The Cotton Ginning and Pressing Factories (Kamataka Amendment) Bill, 1986. 

9. The Karnataka Traffic Control (Amendment) Bill, 1986. 

10. The Motor Vehicles (Karnataka Amendment) Bill, 1986. 

11. The KamatUi State Universities (Amendment) Bill. 1986. 

12. The Karnataka Land· Reforms (Amendment) Bill, 1986. 

13. The Karnataka Civil Servic s (Exclusion of Services rendered by the OoverJlDltnt 
Servants as local candidates computing the servi<X's for promotion to ~d(ction time 
scale of pay) Bill. 1986. 

14. ~ Karnataka Shops & Commercial Establishments (Amendm~nt) Bill. 1986. 

IS. The Karnataka Land Revenue (Second Amendmnt) Bill, 1986. 

Hi. The Karnataka Harbour Terminal Authority Bill, 1986. 

17. The Karnataka Appropriation Bill, 1986. 

18. The Karnataka Appropriation (No.2) BilI, 1986. 

19. The K.arn8taka Appropriation (No.3) Bill, 1986. 

20. The Kamataka Appropriation (No.4) Bill, 1986. 

21. The Kamataka Tax on Entry of Goods into Local Areas for consumption. Use 
or Sale therein (Amendment) Bill, 1986. 

22. The Kamataka Agricultural Income Tax (Amendment) Bill, 1986. 

23. The Karnataka Sales Tax (Amendment) Bill, 1986. 

24. The Ka.."Ilataka Tax on Professions, Trades, Callinls and Employments (Amend-
I1V'nt) Bill, 1986. . 

25. The Karnataka Motor y, hic:les Taxation (Amendment) Bill, 1986. 

26. The University of Aaricultural Sciences (Amendment) Bill, 1986. 
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27. The Karnataka Tax on Luxuries (Hotels and Lodging Houses) (Amendment) Bill, 
1986. 

28. TM National Law School of India Bill, 1986.' 

KARNATAltA LBoISLATM! CoUNCIL 

I. Til'! Karnlltaka Zilla Parishads, Taluk Panchayat Samilhis, Mandai Panchayats 
and Nyaya Panchayats (Amendment) Bill, 1986. 

2. Th~ Karnataka Appropriation Bill, 1986. . 

3. The Kamataka Appropriation (No.2) Bill, 1986. 

4. The Karnataka Appropriation (No.3) Bill, 1986. 

S. The Karnataka Appropriation (No.4) BiU, ·1986. 

6. Th~ Karnataka Tax on Entry of Goods, into Local area~ for Consumption, Use or 
Salo thorcin (Amendment) Bill, 1986. 

7. TM Karnataka Tax on Luxuries (Hotols and lE>dging Hou,es) (Amendment) Bill, 
1986. . . 

8. The Karnataka Agri~tural Income Tax (Amendment) Bill, 1986. 

9. Th~ Kamataka Sales Tax (Amendment) Bill, 1986. 

10. The Karnataka Tax 0'1 Profossions, Traclos, Callinas and Employments (Amend-
ment) Bill, 1986. 

II. TM Karnataka Motor Vehicles Taxation (Amendment) Bill, 1986. 

12. The Karnataka Lokayukta (AmendMet't) BiII, 1986. 

13. ~ Uni~ity of Agricliltural Scionces (Amendment) Bill, 1986. 

14. TIl., Karnataka Land Revenue (Amendment) Bill, 1986. 

IS. The KamIItaka Slum Areas (Improvement & Clt"aran~) (Amendment) Bill, 1986. 

16. The Karnataka Municipal Corporation (Amendment) Bill, 1986. 

17. The Kamatska Traffic Control (A.mendment) BUI, 1986. 

18. The Motor Veh!clos (Karnataka Amendment) Bill, 1986. 

19. The KamataU Marine Fishing (Regulation) Bill, 1986. 

20. The Karnataka Harltour Terminal Authority BiU, 1986. 

21. The Karnataka In4ustriaI Establishments (National an<!· Festival· Holl<!ays) (Am-
endment) BiII, 1986. 

22. Tho Karnataka Civil Services (Exclusion of Services. rcl'..<!~<! by th~ Government 
Servants as lOcal candidates computing the services for pJomotkn to seltction 
time scale of pay) Bill, 1986. 

23. The National Law School of India Bill, 1986. 

24. The Cotton Ginning and Prossing Factories (Karnataka Amendment) Bill, 1986. 

25 .. Tho Karnataka Shops & Commercial Es.tsblishments (Arr.cr.cn:<nt) Bill. 1986. 

26. The Karnataka Land Refonns (Amendment) Bill, 1986. 

27. Tile ICarnataka State Universities (Amendment) Bill, 1986. 
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K.BllALA LllGISLATIVE AllBMBLY 

1. Tho Korala Appropriation Bill, 1986. 

2. The Kerata Appropriation (No.2) Bill, 1986. 

3. The Korala Appropriation (No.3) Bill. 1986. 

4. The Kerala Appropriation (No.4) Bill, 1986. 

S. The Kerala Appropriation (Vote on Account) Bill, 1986. 

MADHYA PRADEsH VIDHAN SABHA 

1. The Madhya Pradesh Karadban (Sansbodhan) Yidheyak. 1986. 

;2. The Madhya Pradesh Audyogik Sambandh (Sanshodhan) Yidhcyak. 1986. 

3. Tbe Madhya Pradesh Yiniyog (No.1) YidbcYB.k. 1986. 

4. T~!J Mulhya Pradesh Visbwavidyalaya (Sanshodban) Vidheyak, 1986. 

S. The [ndore Textiles Limited (Upkram Ka Adan Aur Antaran) Vidbcyak, 1986. 

6. The Madhya Pradesb Viniyog (ukhanudan) Yidbo:yak. 1986. 

7. The Madhya Pradesh Lok S-=va Ayog (Prakriya Ka Yiniyaman) Nirsrn Vidbeyak. 1986. 

8. The M9.dhya Pradesh Motor Vehicles TU'iticl'. (Am?ndm'mt) BiU. 1986. 

9. The Madhya Pradesh Yidban Sabha Sadasya Yetan Bhatta Tatha Penskn (Sansho-
dhan) Yidheyak, 1986. 

10. The Madhya Pradesh Viniyog (No.2) Yidheyak. 1986. 

II. The Madhya Pradesh Stbaniya Chhetra Me Mal Kc Pravesh Pa.r Kar (Sansbcdhan) 
Vidbeyak.1986. 

12. The Madbya Pradesh Samanya Vikraya-Kar(Sanshodhan) Yidheyak.1986. 

13. The Madhya Pradesh Cooperative Societies (Amendment) Bill. 1986. 

14. The Madhya Pradesh Samaj Ke KalI\ior Vargon Ke Liye Vidhik Sahayata Tatba 
Vidhik S:dah (Sanshodban) Yidheyak. 1986. 

IS. The Madhya Pradesh Krishi Upaj Mandi (Sanshodban) Yidheyak,1986. 

16. The Madhya Pradesh Electricity Duty (Am,ndment) Bill. 1986. 

11. The Madbya Pradesh Municipal Corpor. tlon (Amendment) Bill, 1986. 

18. The Madhya Pradesh Pr.asbasnik Adhikaral'! (Nirsan) Yidboyak. 1986. 

19. Indian Partnonhip (Madhya Pradesh Amendment) BiU, 1986. 

20. The Madhya Pradesh General Sales Tax (Second) (Amendment) Bill. 1986. 

MAHARASHTRA LEGISLATIVE A~BLY 

-I. The Mabarashtra Co-opcrative Societi~ (Second Amendm"nt) Bill. 1985. 

2. The Bombay Homoeopathic and Biochemic Practitioners' (Amendment) Bill. 19f6. 

3. The Mllba.rashtra S, condary and Higher Secondary Education Boards (Aml"ndm~nt) 
Bill. 1986. 

• AWp.irin, asseut 
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4. Tho ~bay Electricity Duty (Amendment) Bill. 1986. 

S. The Bombay Municipal COl'plration (Amendm?nt) Bill, 1986. 

6. The Maharashtra Zilla Parisbads and Panehayat Samitis and the Dissolution of 
Osmanabad and Parbhani Zilla Parishads and Temporary Postponoment of Elections 
(Amendmont) Bill, 1986. , 

7. The Bombay Municipal Corporation, Bombay Provincial Municipal Corporation', 
City of Nagpur Corporation, Nagpur Improvement Trust and Maharast.tra Muni-
cipalitios (Amendment) Bill. 1986. 

8. The Maharasbtra Housing and Area Development (Amendment) Bill. 1986. 

9. The Maharashtra (Supplementary) Appropriation Bill. 1986. 

10. The Maharashtra Appropriation (Excess Exponditure) Bill,1986. 

*11. The Maharashtra Housing and Area Development (Second Amendment) Bill, 1986. 

12. The Maharashtra (Second Supplementary) Appropriation Bill, 1986. 

13. The Maharashtra Appropriation (Vote on Account) Bill, 1986. 

*14. The Bombay City Civil Court and Bombay Court of Small Causos (Enhancement of 
Pecuniary Jurisdiction and Amendment) BiU, 1986. 

IS. Tho.: Mahatashtra High Court (Hearilll of Writ Petitions by Division Beneb and 
Abolition of letters Patent Appeals) Bill, 1986. 

16. The Maharashtra Co-operative Societios (Amendment) Bill, 1986. 

17. The Maharashtra Ministers' Salarios and AllowanCCl' (Amendment) Bill, 1986. 

18. The M'lbarashtra !Agistative Council (Chairman and'Deputy Speaker) Salll,ries and 
Allowancos (Amendment) Bill, 1986. 

19. Th., le'ld.,rs of Opposition in Maharashtra Legislature Salaries and Allowances (Amend-
ment) Bill, 1986. 

20. The Maharashtra Apartment Ownership (Amendmomt) BiU,1986. 
21. The M'dlara :1ttra Ownership Flats (Regulation of the Promotion of construction. 

salo, Man1g~ment and Transfer) (Amendment) Bill, 1986. 

22. The Bombay Rents, Hotel and Lodging House Rates Control (Extension of Duration) 
BiU, 1986. 

MANIPUR LEGISLATIVE AlsDmLv 

1. M'lOipur Approprhtion (No.1) Bill. 1986. 

2. Manipur Appropriation (No.2) Bill 1986. 

3. M'lnipur Appropriation (No.3) Bill. 1986. 

4. Manipur Appropriation (No.4) Bill, 1986. 

*5. The M1.nipur Appropriation (No.5) Bill. 1986. 

*6. The Manipur Land Revenue and Land Reforms (Fifth Am~ndm-:nt) Bill. 1986. 

*7. The Salaries and Allowances of Members of the Legislative Assembly (Manipur) (Tenth 
Amendment) BiU, 1986. 

*8. The A'lSam Sales T~l[ (ManipUl' Third Amendm"'t) Bill, 1986 . 

• Awaitina assent 
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MBoHALAVA LBGISLA11VB AaBMBLY 

I. Tho Moghalaya Appropriation (No.1) Bill, 1986. 

2. The Meghalaya Appropriation (Vote-on~Account) Bill, 1986. 

3. The M.alaya Appropriation (No.II) Bill, 1986. • 

-4. The Moghalaya Stato Housing Bill, 1986. 

NAOALAND LBGISLA11VE ASSEMBLY 

.1. Tho Nagaiand Cattle Trespass Bill. 1985. 

-2. Tho Nasaland Agricultural Produce Marketins Regulation Bill, 1985, 

PuNJAB VmHAN SABHA 

1. The Purijab Municipal (Executive Offic::r) Am,ndment-BiIl, 1986. 

2.' Tile Purijab Appropriation (No.1) Bill. 1986. 

3. The Punjab Coop~rative Land Mortgage Banks (Amendm-:nt) Bill. 1986. 

4. Th: Punjab Agricultural Produce Markets (Amoodmcnt) Bill. 19F6. 

S. Th, Purijab Appropriation (No.2) Bill, 1986. 

6. The Punjab Contingency Fund (Am'!ndment) Bill, 1986. 

7. The Code of Criminal Procedure (Punjab Amendment) Rr:per.J and Miscellcncfus 
Provisions Bill, 1986. 

8. The Punjab Passengers and Goods Taxation (Amendment) Bill, 1986. 

9. Tho PurijabGeneral Sales Tax (Amendment) Bill, 1986. 

to. The Purijab Lesishtivc Assembly (Allowancel of Memb::rs) Am~ndm'nt Bill. 
1986. . 

1 L Tb, Punjlb Enterlainm~nts Duty (Am:mdment) Bill, 1986. 

12. Tho Punjab State Legislature Memben (Pension and Medical F.:cilities Regulation) 
Amendm:nt Bill, 1986. 

13. The Punjab Motor Spirit (Taxation of Sales) Amendment Bill, 1986. 

14. The P1,lnjab Gram Panchayat (Amendment) Bill. 1986. 

RAJASTHAN LBOISLA11VB AssEMBLY 

1. The Rajasthan Approrpriation (No.1) Bill, 1986. 

2. Th!} Rajasthan Appropriation (No.2) Bill. 1986. 

3. The Rajasthan Finance Bill. 1986. 

4. The R!ljasthan Money and Lenders (Amendm:nt) Bill, 1986. 

S. The Raj!lsthan Excise (Amondm!lnt) Bill, 1986. 

6. The Rajasthan TenancY (Am'!ndm!lDt) Bill, 1986. 

7. The Rajasthan Nurses, Midwives, Health Yrsitora and Auxiliary Nurse-Midwives 
Registration (Amendment) Bill, 1986. 

*Awaiting assent 
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8. Tbe Rljl.sthan Agricultural Produce Markets (Amendment) Bill, 1986. 

9. The R'ljasthan Lands and Buildinp Tax (Amendment) Bill, 1986. 

10. The R'ljasthan Disciplinary Proceodings (SummoniDl of Witnesses and Produc-
tion of D:>cumJnts) (Amendmant) Bill, 1986. 

II. The Rajasthan Sales Tax (Amendment) Bill, 1986. 

12. Tho Rajasthan Anatomy Bill, 1986. 

13. Tbc R1jasthan Dacoity-Affected Areas Bill, 1986. 

14. Tho Rljasthan Ministers' Salaries (Amendment) Bill, 1986. 

IS. The R1jl~than Legislative Assembly (Oflicers and Members Emolumeats and 
Ponsion) (Am')ndmcnt) Bill, 1986. 

1. The Sikkim Sales Tax (Amendment) Bill, No. 1 of 1986. 

2. The Sikkim Appropriation Bill, No.2 of 1986. 

3. Tho Sikkim Appropriation Bill, No.3 of 1986. 

4. Ttl: Sikkirn AJpr..>priation Bill, No.4 of 1986. 

T .. r.m. NADU LBotSLATIVII AsuMaLy 

1. The Tamil Nldu District Municipalities (Ammdment) Bill, 1986. 

2. Tho Tamil Nadu Pancbayats (Amendment) Bill, 1986. 

3. The Mldras City Municipal Corporation (Amendment) Bill, 1986. 

4. The Coimbatore City MUnicipal Corporation (Amendment) Bill, 1986. 

5. The Mldurai city MlIIIicipal COfi)Oration. (Amendment) Bill; 1986. ..... _ . 

6. Tb., Tamil NaduMunicipal COUilCils (App6intmCllt ot SpeeialDlllCcr.) AmoIlI1m66t 
Bill, 1986. 

7. Th, Tamil Nadu Panch~yat Union Councils (Appointment of Special OfI'Iccrs) 
Am,ndnnnt Bill, 1986. 

8. The Tamil Nadu Panchayats (Appointment of Special OfI'Iccrs) Amendment lim, 
1986. 

9. The Tamil N:J.du Pancbayats (Second Amendment) Bill, 1986. 

10. The Tamil Nadu Prohibition (Amendment) Bill, 1986. 

*11. The Payment of Wages (Tamil Nadu Amendment) Bill, 1986. 

12. Th~ Pachliyappa's Trust (Taking over of Management) Amendment Bill,1986. 

13. The Anna University (Amendment) Bill, 1986. 

14. Th3 T afllil UnivJrsity (Ammm,nt) Bill, 1986. 

·AWliting assent. 
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IS. Th, Bltarathlar University and the Bbarathidasan University (Amendment) Bill, 
1986. . 

16. Th' Mldras Raco Club (Acquisition and Transfer of Undertaking) Bill, 1986. 

17. Th., Tamil N'ldu Agrirultural Produce Mll.rk,ts and the Tamil Nadu Airicultural 
Produce Markets (Amendment and Special Provisions) Amendment Bill, 1986. 

18. The Tamil Nadu Payment of Salaries (Amendment) Bill, 1986. 

19. Tit, T'1mil Nldu Co-operativc Societies (Appointment of Special Officers) Amend-
ment BiU, 1986. . 

20. Tb., Tamil Nadu Agricultural Service Co-operative Societies (Appointment of 
Special Officers) BiU, 1986. 

21. The Tamil Nadu Appropriation Bill, 1986. 

22. The Tamil Nadu Appropriation (No.2) Bill, 1986. 

23. The Tamil Nadu Appropriation (Vote on Account) Bill, 1986. 

14. The Tamil Nadu Appropriation (No.3) Bill, 1986. 

25. The Tamil Nadu 1nam Abolition Laws (Validation of Proceedings) Bill, 1986. 

26. The Tamil Nadu Survey and Boundaries (Amendment) Bill, 1986. 

27. The Tamil Nadu Debt Relief (Amendment) Bill, 1986. 

28. The Tamil Nadu Legislature (Prevention of Disqualification) Amendment Bill, 
1986. 

29. The Tamil Nadu Panchayats (Third Amendment) Bill, 1986. 

30. The Tamil Nadu Appropriation (Vote on Account) Bill, 1986 

31. The Tamil Nadu Appropriation (No.3) Bill, 1986. 

32. Th, Tamil Nadu CO-olmative Societies (Appointmomt of Special OfHcers) Second 
Amendment Bill, 1986. 

-33. Th' Tamil Nadu Urban Land Tax (Am'!ndment) Bill, 1986. 

3~. The Tamil Nsdu QJn"al Sales Tax (Am'ndment) Bill, 1986. 

35. The Tamil Nadu EntcrtainmM'lts Tax (AmM'ldment) Bill, 1986. 

36. TIn Tamil Nldu Agricultural Produc~ MlCk~ts (Am1ndm1nt) Bill, 1986. 

·37. The Tamil Nldu R':lCOgnised Private Schools (R'1gulation) Am'mdm'mt Bill, 1986. 

38. Thl Tamil Nldu Appropriation (No.4) BiU, 1986. 

·39. T1t~ Tamil N1du Cychne and Flood Affect~ Ar,a CultiVlting Tenants (Sp:x:lal 
Provisions) Bill, 1986. 

·40. Th~ Tamil Nadu Flood A1b:tod Area Cultivating Tenents (Temporary Relief) BiU, 
1986. 

41. Th., Tall'iI Nldu Open Place (Plev~ntion of Disfisurem')nt~ Amendmont Bill, 
1986. 

42. Th, Tamil Nldu M~tor V3hicles TaXation (Am'mdm~nt) Bill, 1986. 

43. Th: Tamil Nadu Prohibition (SJCond Am mdmJnt) Bill, 1986. 

-Awaiting assent. 
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44. The Tamil Nadu Entertainments Tax (Sooond Amendment) Bill, 1986. 

45. The Tamil Nadu Prevention of Dangt'l'ous Activities ~f Bootleggers, Dru. Offenders 
Goondas, Immoral Traffic Offenders and Slum'srabbers (Amendment) Bill, 1986. 

t46. The Madras Race Club (Acquisition and Transfer of Undertaking) (Amendment) 
Bill, 1986. • 

t47. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment (Am-
endment) Bill, 1986. 

48. The Tamil Nadu Cinemas (Regulation) Amendmrnt Bill. 1986 .. 

49. The Tamil Nadu Municipal Laws (Amendment) Bill, 1986. 

'0. The Tamil Nadu Panchayats (Fourth Amendment) Bill, 1986. 

'1. The Tamil Nadu Entertainments Tax (Third Amendment) Bill, 19£6. 

'2. The Temil NE:du Entertairments Ttx (Fcurth Amc:r.dmcnt) Bill, 19£6. 

t53. The Tamil Nadu Khadi and Villege Industries (Amendment) BiII,19f6. 

54. The Tamil Nadu General Sales .Tax (Second Amendment) Bill, 19E6 .. 

55. The Tamil Nadu general Sales Tax (Third Amendment) Bill, 1986. 

56. The Tamil Nadu General Sales Tax (Fourth Amendment) Bill, 198/1. 

57. The Tamil Nadu General Sales Tax (Fifth Amendment) Bill, 1986. 

58. The Tamil Nadu General Sales Tax (Sixth Amendment) Bill, 1986 .. 

59. The Tamil Nadu General Sales Tax (Seventh Amendment) Bill, 191!6. 

60. The Tamil Nadu Additional Sales Tax (Amendment) Bill, 1986. 

61. The Tamil Nadu Tax on Luxuries in Hotels and Lodging Houses (Amendment) 
Bill, 1986. 

TAMIL NADU LEoISLATM! CoUNCIL 

1. The Talllil Nadu District Municipalities (Amendment) BID, 1986. 

2. The TaIllil Nadu Panchayats (Amendment) Bill, 1986. 

3. The Madras Race Club (Acquisition and Transfer of Undertaking) Bill, 19E6. 

4. The Madras City Municipal Corporation (Amendment) Bill, 1986. 

5. The Coimbatore City Municipal Corporation (Amendment) Bill, 198fi. 

6. The Madurai City Municipal Corporation (Amendment) Bill, 1986. 

7. Th-, Tamil Nadu Councils (Appointment of Special Officers) Amendment Bill, 
1986. 

8. Thr Tamil N'ldu Panchayat Union Councils (Appointment of Special Officm) 
Amendment BiD, 1986. 

9. Tb'l Tamil Nadu panchayats (Appointment of Special Officers) Amendment Bill, 
1986. 

10. Th'Tamii Nldu Panchayats (S:x:ond Am,ooment) Bill, 1986. _ .... _--_._---
.Awaltln, assent. 
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11. The Tamil Nadu Prohibition (Amendment) BiD, 1986. 

12 .. ~ Pacbaiyappa's Trust (Taking over of Management) Amendment Bill, 1986. 

13. The Anna University (Amendment) BiU, 1986. 

14. ·The Tamil University (Amendment) Bill, 1986. 

IS. The Bharathiar University and the Bharathidasan University (Amendment) Bill, 
1986. 

16. The Tamil Nadu Appropriation Bill,1986. 

17. The Tamil Nadu Appropriation (No.2) Bill, 1986. 

18. The Tamil Nadu Agricultural Produce Markets and tho Tamil Nadu A8ricultural 
produce Markets (Amendment and Special Provisions) Amendment Bill, f986. . 

19. The Tamil N\du Co-opJrativc Societies (Appointment of Special Offi~) Amend-
men t Bill, 1986. 

20. Th- Tamil Nadu A~icultlU'al Service C,>-operative Societies (Appointment oC&pecial 
Ofticers) Bill, I g86. 

21. Tbe Tamil Nadu Paym,nt of S:llarics (Amendm,nt) Bill, 1986. 

22. The Tamil Nadu Appropriation (Vote on Account) Bill, 1986. 

23. The Tamil Nadu Appropriation (No.3) Bill, 1986. 

~. The payment of waaes (Tamil Nadu Amendment) Bill, 1986. 

-l5. The Tamil Nadu Drugs and othar Stores (unlawful Possession) Bill, 1986. 

-U;. The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Second 
Amendment BiD, 1986. 

n. The Tamil Nadu Panchayah (Third Amendment) Bill, 1986. 

28. The Tamil Nadu Appropriation (No.4) Bill, 1986. 

29. The Tamil Nadu Recognised Private Schools (Regulations) Amendment Bill, 1986. 

30. The Tamil Nadu Agricultural Produce Markets (Amendments) BiU, 1986. 

1W31. The Tamil Nadu lnam Abolition Laws (Validation of Proceedings) BiD, 1986. 

·32. Tho Tamil Nadu Survey and Boundaries (Amendment) Bill, 1986. 

33. The Tamil Nadu Legislature (Prevention of Disqualification) Amendment Bill, 1986. 

·34. The Tamil Nadu Urban La',d Tax (Amendment) Bill, 1986. 

-35. The Tamil Nadu Cyclone and Flood Affected Areas Cultivating Tonant (Temporary 
Relief) BiU, 1986. 

36. TIle Tamil Nadu Dt'bt Relief (Amendment) Bill, 1986. 

·37. The Tamil Nadu Land R"focm, (Fixltion of Ceiling on Land) Amendment ~Amend­
ment) Bill, 1986. 

31. The Tamil Nadu Op.m Plac:s (Pccv:ntion of Disfigurem:nt) Ammdmcnt Bill, 
1986. 

3'. The Tamil Nadu Cinemas (Regulation) Am'!ndment BiU, 1986. 

-40. The Tamil Nadu Motor Vehicles Taxation (Amendment) Bill, 1986. 

·Aw \iting assent. 
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-41. The Tamil Nadu Prev~DtioD of Dansorous Activities of Bootlcaan, Drugomnd~:1 
Goondas. ImmJral Traffic OO,nders and Slumgrabbers (Amendment) Bill, 1986. 

-42. Tit, Mldral Rac~ Club (Acquisition and Transfer of Und.ertakillJS) 
BiU,1986. 

43. Tin T.&mil Ntdu Mu-niciplJ Law, (Am.~ndmJnt) Bill, 1986. 

44. Tit, Tamil Nldu Panchayats (Fourth Am,ndm,nt) Bill, 1986. 

4'5. The Tamil Nadu Prohibition (Second Amendment) Bill, 1986. 

-46. The Tamil Nadu Khadi and Village Industries Board (Amendment) Bill. 1986. 

47. The Tamil Nadu Entertainments Tax (Amendment) Bill, 1986. 

48. Th, Tamil Nadu Entertainm,nts Tax (S~ond Amendment) Bill, 1986. 

49. The Tamil Nadu Entertainm~t Tax (Third Amendm,nt) Bill. 1986 . 

..so. The Tamil Nadu Entertainments Tax (Fourth Amendm~nt) Bill, 1986. 

51. Tile Tamil Nadu G!lneral Sales Tax (Amendmf'nt) Bill, 1986. 

52. The Tamil Nadu (Jenera 1 Sales Tax (Second Amendment) Bill, 1986. 

53. The Tamil Nadu General Sales Tax (Third Amendment) Bill, 1986. 

54. Th~ Tamil Nadu General Sales Tax (Fourth Amendment) Bill. 1986. 

55. The Tamil Nadu General Sales Tax (Fifth Amendment) Bill, 1986. 

56. The Tamil Nadu General Sales Tax (Sixth Amendment) Bill, 1986. 

57. Tb~ Tamil Nadu General Sales Tax (Seventh Amendm~nt) Bill, 1986. 

58. Th~ Tamil Nadu Additional Sales Tax (Amendment) Bill, 1986. 

59. The Tamil Nadu Tax on Luxuries in Hotels and Lodging Houses (Amendment) 
Bill,1986. 

TRIPURA LBoISLATlV£ AssEWB(V 

1. The Tripura Appropriation Bill, 1986. 

2. The Tripura Appropriation (No.2) Bill, 1986. 

3. The Tripura Appropriation (No.3) Bill, 1986. 

4. The Tripura Panchayats (Amendment) Bill,1986. 

5. Tho Tripura Educational Institutions (Aoquisition of Right, Title and Interest) 
(Second Amendment) Bill, 1986. 

1. The Indian Electricity (Uttar Pradesh Amendment) Bill, 1986. 

2. The Uttar Pradesh Appropriation (Supplementary 1985-86) Bm, 1986. 

3. The Uttar Pradesh Co-operative Societies (Amendment) Bill, 1986. 
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4. T'" Uttar Pcad'Sh Im;n3ition of C~iling on Land Holdi~ (Amondm~nt) Bill, 
1986. 

S • . Tin U~tar P'3dub 83ma NiYd.ntran (Slnsbodllan) Vidh'Yak,1986. 

6. Tin Uttar Ptad,sh 8,lCial Area Dlv;lopm,nt Authoritios Bill, 1986. 

7. Tin Utt'lr Pnd'sh Slles of Mltor Spirit Diesel Oil and Alcohol Taxation (Amend. 
lD'Dt) Bill, 1986. 

8. Tb~ Uttar Pradosb Urban Local Self-Government Laws (Amendment) Bill, 1986. 

9. Tbo Uttar Pradosb Gangsters and Anti-Social Activitios (Prevention) Bill,1986. 

10. Tb, Uttar Prad~h Zila Parishads (Alpakalik Vyawastha) (Sanshodhan) Vidhoyak, 
1986. 

11. Tho Uttar· Pradesh Appropriation (Second Supplementary 1985-86) Bill, 1986. 

12. The Uttar Pradesh Appropriation Bill, 1986. 

\3. The Uttar Prl\dosh State Legislative (Members' Emoluments and Pension) (Amend. 
ment) Bill,1986. 

UTl'AIl PRADESH LBoISLATIVB COUNCIL 

1. Uttar Pradesh Viniyog (1985-86 Ka Anupurak) Vidhcyak, 1986. 

2. Bhartiya Vidyut (Uttar Pradesh Sanshodban) Vidheyak, 1986. 

3. Tho Uttar Pradosh Vishosb Kshetra Vikas Pradhikaran Vidheyak, 1986. 

4. Tin Uttar Prad'sh Sln:ara Niyantcan (Slnsh:>dhan) Vidh'Yak, 1986. 

5. Th, Uttar Prad'Sh Motor Spirit, Diesel Oil Tatba Alcohol Biui Karadhan (San-
shodban) Vidheyak, 1986. 

6. Th, Uttar Pradesh Oirobaband Aur Sama.! Virodhi Kriyakalap (Nivaran) Vidho-
yak, 1986. 

7. Th' Uttar Pradesh Viniyog (1985-86 Ka Dwitiya Anupurak) Vidheyak. 1986. 

8. Th~ Uttar Pradesh Viniyog Vidheyak, 1986. 

9. Th, Uttar Prad'lSh Vidhan MandaI (Sadasyon Ki Uplabhdhiyan Aur Pens Ion) 
Sanshodban) Vidhcyak, 1986. 

10. The Uttar Pradesh Sahkari Samiti (Sanshodhan) Vidheyak, 1986. 

11. The Uttar Pradesh Adhiktam Jot Seema Aropan (Sanshodhan) Vidheyak, 1986. 

12. The Uttar Pradesh Nagar Swyatta Shasan Vidhi (Sanshodhan) Vidheyak,1986. 

13. Th., Uttar PradiM Zilla Parisbad (Alpakalik Vyavastba) (San~hodhan) Vidheyak 
1986. 

14. Kushat Rogi (Uttar Pradesh Nirsan) Vidheyak, 1986. 

Wur BBNOAL LBOISLATtVB AssEMBLY 

1. The Weat Benpl Land Reforms (Amendment) Bill, 1986. 

2. Tbe Weat 1tD .. 1 Premiaes Tenancy (Amendment) BIU, 1986. 
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3. The W",t B~al Pemiscs Requisition and Control (Tomporary ProYisions) 
(Amendment) Bill, 1986. 

4. The Lowis Jubiloc Sanitorium (Acquisition) Bill,1986. 

5. The W~st B'ngal Appropriation (Vote on Account) Bill, 1986. 

6. Tho West Bmgal Appropriation Bill, 1986. 

7. The West B~ngal Taxation Laws (Amendment) Bill, 1986. 

8. The Calcutta Hacknoy-Carriase (Amendment) BiU, 1986. 

9. The Bidhan Cbandra Ktishi Viswa Vidyalaya (Amendment) Bill, 1986. 

10. Th" Rabindra Bharati (Amzndment) Bill, 1986. 

·11. Tbc West Bengal Land Reforms (Second Amendment) Bill,1986. 

12. The W.,st B,ngal Motor Vehicles TolX (Am:ndm:nt) Bill, 1986. 

13. Th~ B,nsal Municipal (Amendment) Bill,1986. 

14. Th, WJst B'ngal Local Bodies (Blectoral Off"ncos and Miscellaneous Provisions) 
(Ammdm,nt) BiU, 1986. 

·15. The WJst B:ng ~ NO:l-Agricultural Tenancy (Amendment) BiU, 1986. 

16. The C4lcutta Municipal Corporation (Amondment) BiU, 1986. 

-17. The Industrial Disputes (West Bengal Amendment) Bill, 1986. 

-18. Tiu Industrial Disputes (West Bengal Second Amendment) BiU, 1986. 

19. The W=st B:ngal Appropriation (No.2) Bill, 1986. 

20. Tho West B:ngal B.)ard of Secondary Education (Amendmont) BiU, 1986 

-21. Th, W",st B;:ngal L'lgislature (M~mb.:rs' P=nsion) Bill, 1986. 

-22. Th~ W,st BJngl1 L:>gislative Assembly (Members' Bmoluments) (Amendment) 
BiU,1986. 

UNION TBRRITORIES 

ARUNACHAL PRADESH LBaISLATIVB AssEMBLY 

1. The Arunachal Pr-adcsh Appropriation Bill, 1986. 

2. Tho Arunachal Pradesh Appropriation (No.2) BiU, 1986. 

GOA, DAMAN & DIU LEGISLATIVB AssEMaLY 

1. The CinolDltographic (Goa, Daman & Diu Amendment) Bill, 1986. 

2. The Goa, Daman & Diu Labour Welfare Fund Bill, 1986. 

3. The Goa, Daman & Diu Supplementary Appropriation BiU, 1986. 

4. The Goa, Daman & Diu Appropriation (Vote on Account) Bill, 1986. 

·S. fit: Goa, Daman & Diu Toddy Tappers Welfare Fund (Amendm=nt) Bill, 1986. 

·6. The Goa, Daman & Diu Pcev,ntion of D~acemcnt of Property Bill, 1986. 

-Awaitina Ulout. 
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MIzoUM LBoIllLATIVE AssBMBL Y 

.1. Tho Mizoram Uni(lr. Territory bgislature Members' (Removal or Disqualification) 
Amendment Bill, 1986 

2. Tho Mizoram Appropriation Bill, 1986. 

·3. Tho Lusbai Hills District (Village Councils) (Amendment) Bill, 1986: 

4. Tho Mizoram Appropriation (No.2) Bill, 1986. 

·5. The Mizoram Khadi and Village Industries Board (Amendment) Bill, 1986. 

·6. Tile Mizoram Housilll Development Board Bill, 1986. 

PoNDIClD1lJl.Y LBoIllLA"l1YB AssaIoLY 

1. The Appropriation (Vote on Account) Bill, 1986. 

2. Tho Appropriation Bill, 1986 . 

• J. TIl, Pondicb,rry Civil Courts (Amendment) Bill, 1986. 

·4. Tho Slum Areas (Improvement and Clearance) (Pondicherry Amendment) Bill (No.4-
1986. 

s. The POQd.icb~ Non-Agricultural Kuidiyiruppudars (Stay of Eviction Proceedinp) 
(Amendment) BiU (N:>. 5) 1986. 

,. Tho Appropriation (No. II) Bill (No.6) 1986. 

·7. The Pondicherry General Sales Tax (Amenedment) BiU (No.7) 1986. 

·8. Tho Pondicberry Excise (Am.,ndment) BiU, 1986. 

~. Th, P.)ndicb,rry M:>tor Vecbiles Taxation (Amendment) Bill, 1986. 

10. Til, Angh-Frencb Textiles Limited (Acquisition and Transrer of Textile Under-
takings) BiU, 1986. 
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I. Constituent Assembly Debates-,6 Volumes 
:2. Nehru and Parliament 
3. Parliament of India. 
4. Parliament of India, The Seventh Lok Sabha. 1980-84 
5. Parliaments of the Commonwealth, 1986 • 
6. Eighth Lok Sabha-Who'. Who, 1985 
7. National Education Policy 
8. National Health Policy 
9. l'fational Industrial Policy 

10. Labour and Labour Welfare 
II. National Forest Policy 
12. Tourism Policy of Government of India. 
13. Background to Evolving a National Information Policy 
14. National Electronics Policy 
15. Nationdl Agriculture Policy 
16. National Textile Policy .. 
17. National Nuclear Energy Programm<" 

"f':':f 18. National Science and Technology Policy 
19. World Environment 
20. Welfare of Scheduled Castes and Scheduled Tribes 
21. Lok Pal 

26. 

27· 
2B. 
29· 
30 • 

31• 

32 • 

33· 
34· 

Non Aligned movement . 
Parliamentary Museum and Archives 
Parliamentary Procedure-Abstract Series 

(Nos. 1-26) (per set) 

Each Abstract 
Broad~ting and Telecasting of Parliamentary Pro-

ceedings 
Expunctions from Parliamentary Procc('dings 
Pensionary Benefits to Members of Parliament 
Motions and Resolutions in Parliament 
QUf'stion Hour in Lok Sabha . 
Parliamentary Debates 
Simultaneous Interpretation in Lok Sabha 
President's Rule in States. 
Presidential Ordinances (I 950---~ 984) 
Legislative Councils in State~'Fheir Creaticn and 

Abolition . 

588' 

475. 0 0 
150 •00 

:25. 00 

50 .00 
80.00 

65. 00 
·12.00 

'10.00 

8.00 
:20.00 

17. 00 
10.00 

10.00 
12.00 

15. 00 
12.00 

B.oo 
12.00 
12.00 
20.00 

15. 00 

15. 00 
10.00 

35. 00 

1. 25 

5. 00 
12.00 
10.00 

5. 00 
B.oo 

12.00 
B.oo 

10.00 
10.00 

5. 00 ~ 
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Price 
Rs. 

35· Model Parliament • 10.00 
36. Selected Mural Painting:; in Parliament House • 

(i) Folder containing I!I prints of panels with write 
ups (per set) 50. 00 

(ii) Folder containing 6 prints of panels with write 
ups. (per set) 25. 00 

(iii) Loose photographs 01 panels (per cojJy) .5. 00 
37. Council of Ministcn, 1947-84: 

Names and Portfolios ofthf M( mlxrs of the Union Coun-
cil of Ministers (From 15 August 1947 to 30 Ikc(mber 
1984)· • • • . . . • • 12.00 

38. Members of Lok Sabha, 1952-84-A study in their 
Socio-e conomic Back-ground. . • . . 10.00 

39. Legislators in India-Salancs and other Facilitics 10.00 
40. Gow rnmcnt of India-Subj< cts for which diffl r< nt 

Ministries are responsible 10.00 
41. Ruks of ProGCdure and Conduct of Business in Lok 

Sabha . 10.00 
42. DiT! ctions by the Speaker 7.50 
43. Handbook for MembcrsofLok Sabha 10.00 
44· Lok Sabha Members, the Eighth Lok Sabha""':'Pc rma-

nent and Dl Ihi Addresses all.d Td(pl.on( Numbtrs 
Documentation Serie~-Agriculture (1953--83) . 
Reports 0 

• 6.00 
75. 00 

Estimates Committee' Price varies from 
Public Undert~ings Committee f( port to report: 
Public Accounts Committee List can be obtained ~ 
Railway Convention Committee etc. etc. on rc quest. 

47· 
48. 

Lok Sabha Debates (for eod sitting) . • 
Table Mat (Depicting Pidule of Parliament House) • !l5·00 

Price 
II. PERIODICALS (Annual (Per 

Subj,) copy) 
Rs. R~. 

I. The Journal of Parliamentary J nformation 
(QuarterV') . . • . . • 8,00 

2. Digest of Legislative and Constitutional 
Cases (Quar,) . • . . 

3. Digest of Central Acts (Q,IIQI'). . 
4. Abstract of Books, Reports and Articles 

!I.oo 
2.00 

(Quar.) . • _ . . 
5, Public Undertakings-Digest of News & 

Views (Month!>,) • ~ .• 2.00 
6. Diary of Political Events (Month(v) '. 2.50 
,. Documentation Fo~Shtly (Fortnightly) 2,00 
8. Privileges Digest (Hall reIlT!?).. 5· 00 

30 . 00 

8.00 
8.00 

10.00 

20.00 
go.oo 
4°·00 
JO.ClCl 

li.~:O:O:E 
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CORRIGENDA ------------
f!~e_ Line For Read 

(it) 2 PrivLges Privileges 
370 6 from He say too He saw,. too, 
.. ~"I ... ~ bottom 

3'J2 1 rule was rule that was 
11 cape cap 

374 16 as at 
377 9 necessary. necessarily. 

20 less les 
386 10 Ananthasaynam Ananthasayanam 
397 7 from conference confe rences 

bottom 
400 5 doctirne doctrine 
403 17 had, held. 
413 25 ledeer leader 
414 13 or for 
420 5 by the by 
423 19 Commenting commenting 
440 20 Ar!uveda A Iurv4da 
442 3 from resgined resigned 
449 10 may May 
458 17 Presdent President 

PTO 



2 

~!&.e __ Line For Read ---- --------- ----------
493 12 feU felt 

1 from who who were 
bottom 

495 5 from R ,ddv Reddy 
bottom 

501 . 14 from Plpen Dlpen 
bottom 

508 9 from In justice Injustice 
bottom 

513 7 from balloons . balloons: 
bottom 

515 9 oberva- observa-

553 4 siittlngs sittings 
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